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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO.1171 OF 2024

IN THE MATTER OF:-
Vasant Kunj Residents Welfare Association
Sector-B, Pocket A-1 ...Applicant

Versus

Ministry of Environment, Forest & Climate Change & Ors....Respondents

REPLY ON BEHALF OF RESPONDENT NO.6 R.R. TEXKNIT
LLP TO THE ORIGINAL APPLICATION NO.1171 OF 2024
THROUGH ITS PARTNER RAKESH KUMAR SHARMA

MOST RESPECTFULLY SHOWETH:

1.

That the present reply is being filed on behalf of Respondent No.6 RR
Texknit LLP through Mr. Rakesh Kumar Sharma, who is the partner of
RR Texknit LLP and duly authorised person to file the present reply
and affidavit before this Hon’ble Committee. A copy of Authorisation
Letter of RR Texknit LLP authorising Mr. Rakesh Kumar Sharma as

the authorised person is enclosed herewith as ANNEXURE R-1.

PRELIMINARY SUBMISSIONS:

That the applicant has filed the present application on the basis of false
and frivolous facts having no substance on merits and has concealed
material facts from this Hon’ble Tribunal. The applicant has no
grievance infact and has no cause of action in filing the present
application as the Respondent No.6 has obtained all the necessary

permissions and sanctions from the concerned Departments and
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authorities. Further the respondent no.6 has not commenced any
construction activities on the aforesaid property. The respondent no.6
submits the following facts before the Hon’ble Tribunal.

That the respondent is the lawful and absolute owner of the Plot of land
situated at Khasra No. 1230/2, Sector B-1, Vasant Kunj, part of
Revenue Estate of Village Mehrauli, New Delhi, admeasuring —
5353.61 sq. metre. A proposal for construction as per the regulation for
enabling the planned development of Privately Owned Land notified
vide Notification dated 04.07.2018 was submitted. The proposal was
subject to compliance of all statutory regulations for enabling the
planned development of Privately Owned Land. The erstwhile South
DMC verified the area of Kharsa No. 1230/2, its location, configuration,
dimensions etc. from concerned Revenue Department of Government
of NCT of Delhi. The proposal on Privately Owned Land bearing
Khasra No. 1230/2, in the approved layout plan of SFS Housing at
Sector B-1, Vasant Kunj, was approved by the 368" Meeting of
Screening Committee dated 22.04.2019 vide Item No. 44:2019. The
proposal for applicability of development norms on the said Private
land was placed before 11" Technical Committee Meeting held on
23.12.2019 vide Item No. 47/TC/2019, wherein the said proposal was
approved. A copy of the Minutes of 368" Meeting of Screening
Committee dated 22.04.2019 is enclosed herewith as ANNEXURE R-
2 and a copy of the Minutes of the 11™" Technical Committee Meeting

held on 23.12.2019 is enclosed herewith as ANNEXURE R-3.
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DETAILS OF PERMISSIONS & SANCTIONS GRANTED BY

VARIOUS STATUTORY AUTHORITIES:

The said proposal for Group Housing at Khasra No. 1230/2, situated

at Sector B, Pocket-1, Vasant Kunj, New Delhi was approved by

various Statutory Departments and statutory NOCs were also issued

from the concerning departments with respect to the said Group

Housing Project as follows:

a. Delhi Development Authority (DDA):

Approval by 368" Screening Committee in its meeting
dated 22.04.2019 of the proposal for incorporation of
Privately owned land, Khasra No. 1230/2 in the approved
layout plan of area for SFS Housing at Sector-B, Pocket-
1, Vasant Kunj, New Delhi in view of ‘The Regulations for

enabling Planned Development of Privately Owned Land’.

Approval by the 11" Technical Committee in its meeting
dated 23.12.2019 of the proposal for applicability of
development norms. The said Technical committee
further clarified that the said pocket under consideration is
part of integrated layout plan of Housing and the plot

under reference forms an integral part of the pocket.

b. MCD SANCTION PLAN:

The Municipal Corporation of Delhi (MCD) vide Sanction Letter

bearing File No. 10118122 dated 13.05.2024 granted sanction

on 22.03.2024 to erect/de-erect/add to/alteration in the building

to carry out the development relating to Plot No. 1230/2, Sector-

B. Pocket-1, Vasant Kunj, New Delhi, part of Revenue Estate of

Village Mehrauli, New Delhi. The MCD has granted sanction for

3
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the proposed layout plan of the said Group Housing Project. The
Sanction Letter was issued by the MCD dated 13.05.2024 by
imposing the necessary conditions and requirement of NOCs
from the various authorities including Environment Clearance for
construction work. A copy of the Sanction Letter of MCD dated
13.05.2024 with respect to the proposed Group Housing project
is enclosed herewith as ANNEXURE R-4.

DELHI POLLUTION CONTROL COMMITTEE (DPCCQC):

The proposal for grant of Environmental Clearance (EC) for

‘Group housing’ at Khasra No. 1230/2, Sector-B, Pocket-1,
Vasant Kunj, Delhi by M/s RR Texknit LLP was approved and
recommended by the State Level Expert Appraisal Committee
(SEAC) vide File No. DPCC/SEIAA-IV/P2/C-489/DL/2024 in its
146" SEAC Meeting held on 25.07.2024. A copy of the Minutes
of the Meeting of SEAC whereby the recommendation with
regard to the proposed Group Housing project was granted is

enclosed herewith as ANNEXURE R-5.

ENVIRONMENTAL CLEARANCE (EC):

The proposal was considered by Expert Appraisal Committee
(EAC). During the 134" Meeting held on 29.11.2024, the
contentions of the RWA of Vasant Kunj/ Petitioner were also
considered. It is submitted that thereafter the Expert Appraisal

Committee after due consideration recommended the project.
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Thus, the Environmental Clearance has been granted for
Construction of Group Housing at Khasra No. 1230/2, Sector-B,
Pocket-1, Vasnat kunj, Part of Revenue Estate of Village
Mehrauli. New Delhi by M/s RR Texknit LLP. The Expert
Appraisal Committee (EAC) after having detailed deliberation of
all aspects, recommended granting of Environment Clearance
based on merits of the said project. The copy of Minutes of
Meeting wherein, Environmental Clearance was recommended
by EAC is enclosed herewith as ANNEXURE R-6.

DELHI URBAN ART COMMISSION (DUAC):
The Delhi Urban Art Commission (DUAC) has approved the

Building Plans proposal in respect of Residential Group Housing
at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj (Part of
Revenue Estate of Village Mehrauli) vide Letter No.
55(78)/2024-DUAC dated 19.02.2024. A copy of the Approval
Letter of the said Group housing Project by Delhi Urban Art
Commission is enclosed herewith as ANNEXURE R-7.

AIRPORTS AUTHORITY OF INDIA (AAl):
The Airports Authority of India has approved the said project and

granted it's No Objection Certificate (NOC) for Height Clearance
dated 25.10.2023. The AAI has no objection to the construction
of proposed structures at Khasra No. 1230/2, Sector-B, Pocket-

1, Vasant Kunj, Delhi. A copy of the NOC for Height Clearance
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dated 25.10.2023 granted by the Airports Authority of India is

enclosed herewith as ANNEXURE R-8.

DIRECTORATE OF DELHI FIRE SERVICE:

The Directorate of Delhi Fire Service has approved and has

given its NOC bearing No. F/6DFS/MS/BP/2024/41 dated
15.02.2024 regarding construction of the proposed buildings
and project from fire safety point of view in Residential Group
Housing Project at Khasra No. 1230/2, Sector-B, Pocket-1,
Vasant Kunj, Delhi (Part of Revenue Estate of Village Mehrauli).
A copy of the NOC dated 15.02.2024 granted by the Directorate
of Delhi Fire Service is enclosed herewith as ANNEXURE R-9.

DELHI JAL BOARD (DJB):
The competent authority of the Delhi Jal Board has approved

NOC bearing No. DJB/EE(M)-45/2024/520 dated 01.02.2024 for
Water and Sewer Connection for Construction of Residential
Group Housing on Khasra No. 1230/2, Sector-B, Pocket-1,
Vasant Kunj, Delhi. A copy of the NOC dated 01.02.2024
granted by the Delhi Jal Board for Water and Sewer Connections
is enclosed herewith as ANNEXURE R-10.

BSES RAJDHANI POWER LIMITED:
The BSES Rajdhani Power Limited has granted the technical

feasibility for assurance of power supply for Residential Purpose
at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, Delhi. A

copy of the Clearance Letter dated 13.12.2023 issued by BSES
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Rajdhani Power Limited is enclosed herewith as ANNEXURE R-

1.

j- LAND ACQUISITION COLLECTOR (SOUTH):
With respect to Khasra No. 1230/2, Sector-B, Pocket-1, Vasant

Kunj, Delhi, the Land Acquisition Collector (South) vide Letter
dated 22.02.2024 has confirmed the fact that the said land is
free from any kind of acquisition. A copy of Letter of the Land
Acquisition Collector (South) dated 22.02.2024 is enclosed

herewith as ANNEXURE R-12.

Therefore, it is submitted that the said Group Housing
Residential project is fully compliant and has been given the Statutory

Approval/NOC from all the concerned Statutory Departments.

That the applicant is pursuing multiple remedies for same cause of
action before various forums, Tribunals & Courts of law. The applicant
has already filed a Writ Petition (C) No.11283 of 2024 titled Vasant
Kunj Residents Welfare Association, Sector-B, Pocket-1 and Ors.
Versus GNCTD and others with the prayer for quashing the sanction
dated 13.05.2024 granted by MCD and approval of the said Project by
DDA. It is submitted that the Hon’ble High Court did not grant any
interim stay and the Next Date of Hearing is 10.02.2025. A Copy of
Memo of W.P. (C) No.11283 of 2024 filed before the Hon’ble High

Court Delhi at New Delhi is enclosed herewith as ANNEXURE R-13.

That the applicant has also filed an application bearing CMA No.52907

of 2024 in Contempt Case (C) No.1149 of 2022 as an applicant/
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intervener with the prayer for issuance of direction to Deputy
Conservator of Forest (West) to conduct an inspection qua removal
and felling of trees in the land in question and to submit a Status Report
and also prayed for issuance of direction to restrict the respondent no.6
from removing/ felling trees within and on the land in question. It is
submitted that the similar relief has been prayed by the applicant
herein. A Copy of CMA No0.52907 of 2024 in Contempt Case (C)
No.1149 of 2022 filed before the Hon’ble High Court of Delhi is

enclosed herewith as ANNEXURE R-14.

That the Hon’ble High Court in the aforesaid application of the
applicant sought a Status Report from the Forest Department and
accordingly a Status Report dated 23.10.2024 was submitted by the
Deputy Conservator of Forest before the Hon’ble High Court along with
report of Forest Conservator dated 17.10.2024 by giving the detail of
total 23 trees. In this report it was clearly mentioned that total 23 trees
were present at the site, out of which 19 of the trees are healthy and
upright, 1 number of fallen tree was rehabilitated and 3 number of trees
are dried out. A Copy of Status Report dated 23.10.2024 along with
Report of Forest Conservator dated 17.10.2024 submitted by the
Deputy Conservator of Forest before the Hon’ble High Court is

enclosed herewith as ANNEXURE R-15.

That the Hon’ble High Court in the aforesaid application passed an

Order dated 06.12.2024 by disposing of the aforesaid application of
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the applicant after receiving the report of Deputy Conservator of
Forest. This application of the applicant was disposed of that the owner
of the property shall ensure all 19 trees are kept healthy and alive and
rehabilitated tree be kept in good condition. A Copy of Order dated
06.12.2024 passed in CMA No0.52907 of 2024 in Contempt Case

No.1149 of 2022 is enclosed herewith as ANNEXURE R-16.

That the respondent no.6 submits that he has not violated any
provision of law and no illegal construction activities has taken place.
The respondent no.6 states that he has not yet commenced any
construction activity on the site and the present application is not

maintainable and liable to be dismissed with heavy cost.

PARA WISE REPLY:

10.

11.

12.

That the contents of para no.1 are not admitted. The applicant has not
enclosed any Registration Certificate of the said Society under
Societies Registration Act. Further, the application has been filed by a
person, who is neither competent nor authorized to file the instant
application before this Hon’ble Tribunal.

That the contents of para no.3 are not admitted as stated because the
respondent no.6 has not commenced any construction activity despite
having all necessary permissions and sanctions and also having
approved layout plan from the competent authority. The apprehension
of the applicant is baseless and has no substance on merits.

That the contents of para no.4.1 is not admitted and denied. The

applicant has neither enclosed the Registration Certificate of the

9
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124 10

applicant Association nor enclosed any Authorization in favour of Mrs.
Preeti Vohra, Secretary of the applicant. Hence the applicant has not
provided its true and correct particulars and the Petition is liable to be
dismissed solely on this ground.

That the contents of para no.4.3 and 5 are not admitted and denied.
The applicant has not raised any substantial question relating to
environment. The present application is not maintainable as no
construction activity has been initiated. The EAC has recommended
the Environmental Clearance to the Respondent No.6, thus, there is
no violation of EIA Notification 2006 and other provision of
Environmental Protection Act, 1986. The respondent no.6 has not
committed any damage to the environment nor caused any damage to
air and water quality. Thus, no question for consideration by this

Hon’ble Tribunal arises.

That the contents of para no.6.1 and 6.2 are not admitted and denied.
The applicant has no grievance in filing the present Original Application
and the respondent no.6 is not carrying any illegal construction activity
on the land situated at Khasra No0.1230/ 2 without obtaining the
requisite clearances. It is reiterated that the Project of the respondent
no.6 has already been recommended by EAC. During the 134"
Meeting held on 29.11.2024, the contentions of the RWA of Vasant
Kunj/ Petitioner were also considered. It is submitted that thereafter the

Expert Appraisal Committee and State Expert Appraisal Committee
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16.

17.
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(SEAC) after due consideration recommended the project of the

respondent no.6. Thus, there is no violation of any Environmental Law.

That in reply to the contents of para no.6.3 it is submitted that the MCD
has granted sanction on 13.05.2024 after due consideration and it is
wrong to state that the said sanction is illegal. The applicant has not
disclosed as to how and why the said sanction is illegal. The applicant
have not further enclosed any document to prove the said fact. The
applicant has not approached before the appropriate authority for the
said sanction, if he was really aggrieved. However, he admittedly
approached before the Hon’ble High Court by filing the W.P. (C)
No.11283 of 2024, which is pending. Since the applicant has already
approached for the same and similar relief before the Hon’ble High
Court of Delhi then the present application is liable to be dismissed as

dual remedy is not available to the applicant.

That the contents of para no.6.4 are not admitted and denied as stated.
The respondent no.6 has not commenced any PAKKA Construction
activity in the subject property, however, a Guard Room with Tin Shed
as a temporary structure was made to protect the property. It is clearly
stated that the construction activity as per the construction plan has
not been commenced. The respondent no.6 has obtained the
necessary clearance as required under the sanction plan dated

13.05.2024 as referred in the para under reply.

That the contents of para no. no.6.5, 6.6, 6.7, 6.8, 6.9, 6.10, 6.11 are

the notifications relating to Environment Protection and with respect to
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126 12

Environment Clearance for the construction project. It is submitted that
the respondent no.6 has already complied with all the provisions as
referred in these paragraphs and there is no violation of any
Environment related notification. The copy of recommendation of
grating EC has already been enclosed in the foregoing paragraph.
Hence, the instant petition has become infructuous and liable to be

dismissed.

That the contents of para no.6.12 are not admitted and denied. The
case law referred in the para under reply is not applicable in the present
case as the respondent no.6 has not proceeded to commence
construction without obtaining the Environmental Clearance. Despite
having the recommendation for Environmental Clearance, the
respondent no.6 has not commenced any construction activities in the

subject property.

That the contents of para no.6.13 are not admitted and denied. The
respondent no.6 has not felled or removed any tree without applying
or obtaining prior sanction from the department. The entire contention
is totally false and misconceived as there is not a single tree has been
fallen. The Deputy Conservator of Forest (West) has already inspected
the site and submitted the report before the Hon’ble High Court by
giving detail of each and every tree standing on the Project Site. The
Hon’ble High Court on the basis of the said report has already disposed
of the said application with respect same and similar relief as stated

herein. Now nothing remains in the contention of the applicant that any
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illegal felling of tree took place. Only 1 tree was fallen by its own, which
was immediately restored to its position with the help of JCB and Hydra
machine and it is now healthy and standing, as per the status report of

DCF.

That the contents of para no.6.14, 6.15 and 6.16 itself states that the
applicant has already approached before the Hon’ble High Court for
the said alleged releif of the illegal felling of tree and the said issue has
already been considered by the Hon’ble High Court and the said
application has been disposed of. Now nothing remains in the
grievance of the applicant before this Hon’ble Tribunal as no illegal
felling of any tree took place on the project site. All the trees are

standing as it is in the healthy position.

That the contents of para no.6.17 are not admitted and denied. The
project site is a levelled land and there is no vegetation and lush fully
green trees except the total 20 healthy trees and 3 dried trees, for
which the respondent no.6 has already given undertaking that the said
all trees shall be protected and will not be cut. The respondent no.6 is
not disturbing any flora and fauna flourishing in the subject property.
The copy of photograph of vacant project land is enclosed herewith as

ANNEXURE R-17.

It is relevant to submit here that the project site is duly approved
under the layout plan of SFS Housing Scheme at Sector-B1, Vasant
Kunj. This land is a part of the land for which DDA prepared a Scheme

in the year 1987 in the name of SFS Housing for Planned Development

13
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23.

24.
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of the area including the plot in question. Further the DDA constructed
Multi Story Walk up Housing including the present land and the same
was approved. Also as per the Master Plan of Delhi, 2001 and 2021
the plot in question is categorised as residential area. Further, the land
is surrounded by DDA Group Housing Society from all sides and the
said plot has been notified for the residential purposes. It is stated that
the applicant is also resident and part of housing scheme and with
oblique motive have filed the present application. Copies of Map of
Master Plant 2001 and 2021 are enclosed herewith as ANNEXURE R-

18.

That the contents of 6.18 are admitted and denied and hence duly
been replied in foregoing paragraphs. In view of the facts as stated by
the respondent no.6, the present application is not maintainable and

liable to be dismissed.

That the contents of para no.7.1 of Grounds has no substance on
merits as there is no violation of any EIA Notification of 2006, EP Act,
1986. The necessary clearance and recommendations for
Environmental Clearance has been given to the respondent no.6.
However, it is further stated that despite all the clearance and
sanctions the respondent no.6 has not commenced any construction

activity of his project.

The para 7.2 of the grounds has no substance that the construction

work in the subject property has not commenced. Further as on today

14
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the Environment Clearance has been recommended and approved by

EAC and SEAC.

That the contents of para no.7.3, 7.4 and 7.5 are totally misconceived
and denied. The present activity cannot be classified as mining activity.
Further, till date no extraction of any resource has taken place, thus no
environmental damage has been caused nor any destruction natural
vegetation, felling of trees and pollution from construction process.
There is no violation of any statutory provision as per the EIA
Notification. It is totally wrong to state that several fully grown trees
have been felled without requisite permission. The respondent no.6
states that no tree has been fallen, nor any tree would be cut in future.

Thus there is no damage to local biodiversity.

That the contents of para no.7.6 is wrong. The applicant is pursuing
multiple remedy for same cause of action. Since the Hon’ble High
Court has already dealt with the grievance of the applicant, therefore
the present petition is not maintainable. Further the respondent no.6
has been granted and recommended Environmental Clearance (EC),

therefore the present petition is liable to be dismissed on this ground.

That the contents of para no.7.7 to 7.11 have no substance on merit
and the referred case laws are not applicable in the present case as
no mining activity is being proposed to carry out. The applicant is trying
to hinder the project of the respondent no.6 with ulterior and oblique
motive by filing complaints before all forum, tribunal and courts. The

applicant has also approached through one of the resident by filing an
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application before the Central Empowered Committee apart from other

above referred proceedings.

28. That the contents of para no.8 are not admitted and denied. The
applicant has no cause of action to file the present application. Also in
view of the permissions and recommendation for Environment
Clearance of the project, the instant petition is liable to be dismissed

being no cause of action available to the applicant.

29. That the applicant is not entitled for any relief as prayed in the prayer

clause.

Place: New Delhi Filed By:

Filed On: 06.01.2025

VIVEK GUPTA

Advocate for Respondent No.6
Ch. No.221, Additional Building,
D-Block, Supreme Court of India,
New Delhi-110001
M.N0.9871065420
officevivekgupta@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO.1171 OF 2024

IN THE MATTER OF:-
vasant Kunj Residents Welfare Association

Sector-B, Pocket A-1 ...Applicant

Versus

Ministry of Environment, Forest &
Climate Change & Ors. ...Respondents
AFFIDAVIT

| Rakesh Kumar Sharma S/o. Late Shri Hari Shankar Sharma, R/o.
137, Jor Bagh, Lodi Road, New Delhi-110003, do hereby solemnly affirm and

state as under:

1. Thatlam the Partner of RR Texknit LLP in the above mentioned matter
and as such fully acquainted with the facts of the case, hence competent to
swear this affidavit

2. That | have read the accompanying reply to the Original Application

and | say that the facts stated therein are true to my knowledge and belief,
derived from the records and the submissions are based on legal advice

received from counsel believed by me to be true,
3. That the Annexures of the reply are true copies of thelr respective

originals.

4. That the facts stated in the above paragraphs of my affidavit are true
to my knawledge and nothing material has been concealed therefrom.
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ANNEXURE R-1

REGD. OFFICE : E-5, 3RD FLOOR, SOUTH EXTENSION PART-2, NEW DELHI-110049
E-mail? : mohindrapatyall%67@vyaheo.co.in  Mobile : 9868029223

18

Raf. No.

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE DESIGNATED
PARTNERS OF R R TEXKNIT LLP IN ITS MEETING HELD ON 25th day of Nov. 2024
OF MEETING OF THE DESIGNATED PARTNERS AT REGISTERED / CORPORATE /
HEAD OFFICE AT E-5,3%° FLOOR,SOUTH EXTENSION PART-2,NEW DELHI-11004¢
OF THE LLP.

“RESOLVED THAT the consent of LLP Designatsd Partners be and is hereby given
approval for attend the Centeral Empowered Committee meeting in the case of
an Group Housing at Khasra No0.1230/2,5ector-B,Pocket-1,Vasant Kunj, Revenue
Estate of Village Mehrauli, New Delhi.

Further Resolved that EVEr,V Rakesh Kumar Sharma S/0O Late Sh. Hari
Shankar Sharma R/C 137,Jor Bagh, Lodi Road, New Delhi-110003
Designated Partner of the LLP Company be and hereby severally
authorized to attend the meeting and sign and execute all the
documents related to C.E.C./Environment Clearance/other clearances
for project of an group Housing &t Khasra No.1Z230/2,Sector-B,Pocket-
1,Vasant Kunj, Revenue Estate of Village Mehrauli, New Delhi that may be
necessary on behalf of the LLP Company.

Certified True Copy
For R R TEXKNIT LLP

signated Paﬁ:r&er}
SUNITA KUMARI SHARMA
DIN-07855447

W,

TRUE COPY
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of nrivitely ownad land in the epproved Laycut Plan of
at, Seator—B, Pocket-1, Vasant Kunj New Dalhi in view of
¢ for enabling the Plarne! DPW—" opinent of Privaisly

e

fﬁwaiaéylawaed jand, khasra.No. 123{312 inthe approved
, Pogket-1, Vasant> Kunj New Delhi, in view of the case
) and Notification No. S.0.3249(E) dated 4% July 2018 l
& Pianﬂed Deveéapment of Prwately Owned Land'", E

"Y"’OPaiS - Proposal is for ing:
Layout Plan of SFS Houst
;'!’Ef? ed b_y Chisf Enginast

zrding The reg guigtions &

wdle anmndsition, pleaning, development and disposal DDA
]

aeivd b BFS Heusing s Seotor ~ B, Pookab !, Vesan
tanproved rom the wmparent suthorily on )! 19‘5?.

J
of Khasre NooiZ *uf’) in the revenue sslale

L}"E' NG0B
434 8. m., DDA could not ful Sn'apiemem thr-. sohelng.

Makraull, mess

1.2 Since the land
vide notificst]
to MCD cin 28

S 5 Judges pmoatwdrﬁzsa‘o 2

Y2 i 17112008 of sidzmgng commitias " s

e

saloy & ﬂf"‘ i;;a‘i‘ o Jm nzhc matar n‘ !J"% e #Eaf{'z-:;h


govindgupta

govindgupta

govindgupta

govindgupta

govindgupta
ANNEXURE R-2


A I+

1.6

1.7

1.8
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| olcd s N
{7t i
@
fagt]
The reguiations forenq"ﬂmg ‘me Planned Development of | Drhiua ety Oy
were notified \ude thftatton No. 803%9”5) dated A" July 204
Annexure-lf} .. R
The appicant submitted plans to Seuth DMC, South DMC after Veri*-”ﬁ*:“‘"' g P
dotuments referred the matter to DDA for incorporation of the said land in .

approved layout plan,

The case was put up in the 367" Screening Committes Meeting vide ttem b 3;
2019 dated -26.02.2019. The Agenda was withdrawn with the fubu
obm—wahr\ns - {Refer Annexure l\f) ‘ )

kP

-+ 1..Jtwas pointed out z‘hat while preparing the layout plan for the privatsly Ciiicd

L cns~s If has an ::cce;s il f,‘y for the e

. an approved Layout plan . aiready. avalizbiefexisis, in the nexl SCH:":'

- dated 04,07.2018 alongwith. fulfimant of ali the reavirements as lai

canrnrrzcd MCD be;ore the sancii omng of Buil au:rg Plans.

land-in case.of argas where :'a)fOJf pJan are auau'abfe or to be prepared &l

. these cases have. cartain unique fssies vis a vis variable plot sizes/shapss,

unplanned dsvaf{:pmc-nf around such plots, accessibility for such plots

. \;Janduse reither the- fraad f?efwork a:raa_y esiabiished is too narrow orin scine

3¢ pfannsd development.

fFvas a’gc) po,wd ouf that in.case of the faciliiy corridor; no deialls/olans are
"'read;!y avafiab{e of the a!reauy developad piots with the Flanring Departraan
‘(sanctionsd by oncerned agencies). In addition , there are cerain janz

parcels falting in the designated Green/ f\’étféé‘”f‘?‘af Arsas as per the 12
2021, which may also k "

nave spscific s sues, and reguived o be dazlf af & o
sonditions.
- 3: The issus regarding tfw exa nation of proposai by the concemad ULBs wirt,
- the step l-as per the SOP {i.e. vaij

n fmn the Rovenue records, iz
“applicabifity efc. ) has also er béan d. -

4. After datalled- d;sruﬂs;)f's and deiiberalions, if was deciled that DDA o
L sonly' examing ahd limiit #s roles to extamal planning in case of .-J.uau;'
preparsd Leyout Plans. In case of pockets and land parcels, whare no Laycout

. Planis avai dbf 2 'Qet of sef“e_ generic ,crm,f,,r}es need to'he formulated by
o > nid Landscaps Depariments. These Guldefines sh!

he put up ar‘d be pz’ama in fue next Technical Commitiee Mesting

In view of the de«:vs on at# "’d) abave a r..eﬁtir:g was held in the cham of VZ,
DDA and itwas dm-dcd to put up all tha cases for approval of Layoud Flﬂw whers

g
Cammittes Al oiher cempliance of statutory regulations notified with SO 3249 (8)

JLGS

T dd,.,ﬂzn*w
standard eperaling procedure for grant of permission for planned davalo i
privately cwned land igsusd by DDA and other charges shall be seen by ihc

[ S

+
o

20
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3.0

‘ Pocmiwi Vasa

82

LOCATION; -fi'?i.;',;.; e

The piot under Teh

by bulit up DDA

North West - =
South
East
West

EXAMINATION: Lo ‘

31 DDA prepayss
- B, Packe:
the plot §
© approved By

967 in. fhe name of. SF’S Housing at; Secfor
fomr lannad de_uelop'nent Qf area mcluding

;2918‘“'-3;;}5 Fils

No.0Z/LE 074N has sta*ed that the, -
ownersh ! | sirdhar dated
may-he s, beha!f shoul’d a!sa be obfamﬂd :

frc*n the D ;(Refer Annexure i)

3.4 " Director(Pl
F15(12)201
regar d.*‘%g i
privalely owng

raia{2018/24 daied 45 .01, 20113 & vsde ne,

ot 18.2:2019 has fssuad ‘zhe Mi nu,tes of meetmg
] "ef‘fregaiaims 10, endbha g paanned deve meeﬁt of
fled on 4.7 2018 (Refer Annexure-\’li) '

Tatanch ) the requ~st for grant of pErm ssign
Wately Owhed Jand is fo Be examinad i two: stages.
cantis to submit all the; (doturilents: aslisted in the'SHOp,
mined by DDA/ LqLal bcﬂ’y \:wih respem to land detalls,
%em!Zc; al Plan and use premses of the lang with
WSD%‘?BWGS D‘f l‘E&Spvae area appucab;g;iy o?

3.8 As per stangsy
for planned.

Inthe first o

and the sap

land use as .
reference to

p[”md’fﬁ ;

fand poi Hip-of-documents: NOC Is. to:be conveyedtothe
applicant & on Isfound in order subject to fulfilment oty staituzry
requiremnents, Ination the losal bady wili forward the’ application o Dba |
for prepar ngan Theowner submitted the: dmuments v Ssu‘h DMCy

Chisf Englres ‘h DMG has fﬁ"‘*ﬁmfu':d ti*e apphca;xon to DDA

L
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3.8
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4.4

S 4.5
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o 1
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)
-v'{ 5
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L
N
5.0
&.0
7.0

A Aﬁer approval of the pispasai the Gw”ier shall def"wt the procsssing fee and oy

pian

, Development of anaialy Ownad, land) and fulfillrent of all the reqmre“raenta il

3 ‘ developﬂent of. pz*vately owneci Hand! fsslisd by DDA and relevant provision

. South DMC shal! verify the area of th«, Khaqra No. 125ﬂf2 village Mehrai

136

’:{Hﬂ!g}

i4~2«/c

M

The site under ra;erence,farms a par‘ of ihe miegraled layout pian of & -
Pockst-1,Vasant Kuni; ““i‘ gilanduse of the plot is Residential. The p  ~

surrounded by 13.0 M Rf’W road on ti*ree sicdes,

fp i

‘ Due fo-nbn- acqu'ss 6t 0f the Plot Uunider reference 60-no. of DDA flats, su."’;e D;lﬂt
- of'green-area, part of 43.0 MR road on the wastern side of primary schoo

part of parking coufd nct be developed al site by DDA as P‘“F the approved laycut

S

Dy Dsrector (LM) south west zong vde le teF. datéd 19.2.2019 hf",’,s’ f_om-“ardedvr?
copy of the part’ Layout Plan supsrim posing khacra no. 123072 viiiage Mehraus

(Refer Annexure-\z’lli} i

PROPOSAL .~ .~ oo o

| The apprgach of the Group H%smg at Sec‘er-B Pou\etﬂ is from 24M road RAY
. _,_:..m the North and Westem side; 45M rogad R/W on the: Eastern Side and 75M Rﬂad
RW in the Somﬂem Side. The piot under refarence forms an integral part of thi

pocket: Therefore, aspar MPD the.entire pocket along with. plot ut*der refererwe
quahﬁns for Group Hausmg

o On tfig'basis of the above repﬁrt submuted by Dy, Director- {LM) south west zong,
Khasra’ No. 123& 2, vr!lage Mehradi has been incorporated in the layout piafz of
SF8 Housmg at,: ‘Sactor: B Pcrhet-é Vasant Kunj for Group Flausing.

‘The propesal.is sublectts’ oomsmiarwe of-all the statufory regulations nobified vids

i

5.0.3249(E) dated 4?‘ 18 regarding. The regulations for enabil ing the planne

tzit

it
irl
i
ed

down . in 'Standard Dparatlng P_ ;eclurﬂ= for grant .of .permission for pia

-~

i\ﬁanter P}ar/UBBL 2016 before the SE)HE-UOI’] f]g of the Busdn iy Plan by S
DG,

loaat ion, eanfiguration, dimensions etc. from the concered Revenue De*ar*mc. il
of Govt. NCT of Delhi./ Delhi Mumc;pal Corporatian.
qouih DMC shall Levy aH applirab 8 cﬂarg%

FlHANC AL L!ABIL!T"{ AND SOC]AL GAIN:

“The proposal will generate Housing for the people.

RECOMMENDATIONS:

Bince the pressnt case is the first case being put up afer notification of private land paficy

SHIN

there;ore ihe principles adopted in this case shalt I also be applied in other similar casas.

The pmpoeai is put up helcre the screenmg cammzdee for ity delibarations and approval.

FOLLOW ™ ACTiON g-f

Betsh

charges as decided by DDA, thereafter'a co ;:zy of the authenticated Agsnda, Minutzs of
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. AD. (Arch)iSZ

¢80 Yy ! 2a4

¥ /¢

i vt comy of nolifications, SOP and Minutes of Technical

ir,q_
&, Qwner

Ty For taking necessary action with respedt to’
regulations notified vide S/0-3248(F) deted.
4748 for The ‘reguiations “for' enabling the |*
planned Development of privatgly Owned land’ '

YA | For uploading the approved pt

DDA,

BDA
| Fpr.submitiing, at Affidavit and inde

disputs, aising at any. st

| location hg;b@,,gé;g;‘and,.&?#ﬂaﬁship,.of’tha.p‘;‘at.

i

{Maenu Mehrof)

: HUPYW-CO-ORDTHE
b b

: Appic B s
| Comminse Mesting D!

s e N
: _ Vo

Q )& - . X ’ _-.‘. . .
o DD.AChYSZ

T Hamg.

DELHI DEVELOPMERT AUTHORITY

CERTIFIED

o

DELHI DEVELOBMENT AUTH(}RIT‘?"
HUPW-CO-ORDINATION UNIT

ARDTEad s A A e IO BTING

(¢ 1) Coordn, |

PR EPY ey 1.3}

and ‘Standard Operating Progedure’ dssued by [

an in the web porﬁajl of

mpity-’ Bond 10 |

"DDA, ‘stating that DDA, shall not; be party. 10: 20V
' age with, regard io the

T (Meban Ghen ra)
ACA(South Zong)

je

R R u,%c/I)
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FPROVED  MINUTES OF 3700 806 HELD ON 17:06.2018 AT 11.004M In VIKAS SADAN

ey
}d«f' C"'// o -
ISSUES DISCUBSIONS/ BREMARKS
RECGMMENDATIONS .
. . P'Confinnation of mintes of 368F The Minutes of 158" SCM held on
61:201% | SGIY and 36¢% SCM. 22.04,26i% and 255th SCM heid on
’ 08.05.2519  wore  confinmad  and
approved,
In 368" 8CM, vide item no:d4:2019
in place of m———
file not ACA-/SZ/HUPW/DDARGIG \//
(y/seM -
it may be read as:
SABZHUPW/DDIALT 47 3CM
‘622039 | Vtilisation slan of DDA land at| The proposal  wai  presented by | ACTIOMN:
Dheerpur Phase-} opposite Gandhi | DIin(PIRIC&G.  ARer  detaliod b 1.DinPigle G
Vihar resettiement colony falling in | deliberatian the propasat as reflected In | 2.CB(NZ)
Planning  Zone-C, for proposed ) the agendd was Approved. 3.SE Blee.NZ
“Sewage  Pumping  statian”(300 . . 4 LM, NZ
s} for Dethivdal Board, ) 5.LD deprt
File no.F 3063395 MP : 6.LS Depty
FHow wing
£3:2018 Part layocut plan for praviding 300 - The proposal was presented by { ACTION:
- sg.m. plot for instatlation of gntine Dir.(Plg. Np, Aler detajled | 1.Engg wing
boaster purap'at IPC, Narela, deliberation, the propasal asrefleciedin | civil - :
File no F 2007096 MP/P1 . the agenda was Approved, 2-Engg, wing 7 |
elact, ¥
3D wing
4.BiB
) . 5 Hort.Depit,
dza1s | . | The " propasal  was  presomied by | ]
. Proposed part layout pln  for DirdPlg e, Afsr datsilad | ACTION:
’ wholesale and warehousing plots at  deliberation the proposal as reflectsd in | 1. DirPlg NP
Integrated Freight Afer detaited | e ngonda was Anpreved, 2.Engg wing
deliberation, The propasal was, . ) 3,LD wing
presented by - DirPiglNR the - 4 Electrici
progosal as reflected in the agende| wing
was Appraved. Complex, Nerela sub-
city for utifization of vacant land.
Fileno.F.3{01V2012-MP/Val il
65:2030 The propasal  was  presented by g
s Mudification in the Layout plan of Dir{Flgibwk. After detailed } ACTION:
Sector-19(I} due to Sub Division of | delibersiion, the prapasalas reflected in | L.DirPlg. Dwk
PSP plot  messuring 25162 ! the agenda wus Appreved, 2.CE Dwk
sgm.approx,.. for carving out plois 3.5E Elect,
for Biate Bhawan/State Guest House, 4.LD Wing
* | Fileno FA(}2)2006/Plp /Muwk /Ph- ’
weey L
. A =
A:;L‘ 1.—"—“’- x
370" SCM e
(DELAI DEvE R DB SRR
DELHI DEVELCPYENT AUTHORITY) ‘ oo FENT AUTGSRT
; . TGO ORp :

RUPNCO-ORDAT IO U
At "369‘:~ g
SR ating DngZJquﬁg e o s
. H MaiE T~ .
o 20} i R f :
: ‘-'\L ﬂ« .......:I' o "/'*ﬁn--CGi'}(\ .,‘_g'{ f!'},h o _\_\:“ ¢ o

H
H

!

(£ h.) Co-ordn,

ik TUTRE NI S . I [T

\5 -
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APPROVED Minys 368" SCM HELD oN 22.04.2019 AT 12,00

S _ NOON P T
f"‘f 5 m:zmgﬁmi}f"}f?‘ﬂ 4 v owned | The proposal was prasene] by ACTION: ~ ©
-t{?‘ X- I’T,—"’_—“" imj.:‘j i3 {1‘2{3’ b1 p}‘gﬂ Of ACA(SZ}. I,ACAMI(SZ) i
| SFS Housin B.Packet-1, | Afler  detailed deliberation,  the | 2.CB(Bldg)

i view of | proposal as reflected in the agenda | HQ south
igbling the | was Approved  with  the DMC

| “ The Regyl

i

} N
. ) .
N ; - -;.v&s.ﬁht K&ﬁ}
|
i
{
f

! Planned Develepiant of Privately observations that the private land 2.Commu(Plg)
S in question shall net be hounded | 3,17 Depn ¢
! : by permanent Physical barrier, 4 Land
, | ACALSZ/1 Costing Deptt ¢
g I sCM = 5.8ystems i
| | Deptt
i 452010 | FEComparation The proposal was presented by ACTION:
lad in the ap ACA(SZ), After detailed LACA-I(8Z) | ¢
| SFS Housing deliberation  the proposal  as | 2.CE(Bldg,) j i
! Vasant Kunj reflected in  the agenda  was HQ scuth -
{ “ The Regulat Deferred and it was directed to | DMC [
; Planned Deve%_ put up the item in the next SCM, 2.Commr(Plg) |
i Owned Land,” 3.LM Depnt :
| File no. 3

4 Land

ACAYSZ/HUPY; Costing Deptt
SCMm 5.8ystems [
; Deptt !

[ Due paucity of fime the proposal

w6201 | Modifed utilizat
j 46 could not be deliberated upon and it

aong -the pro was.directed that the item will be

| Master Plan ros discussed in the next SCM

! File na. F.3(83)/205

- <O O “‘or.n.mum’iyi Ccm*e or 1 » | Dus to paucity of fime the proposal

= 482619 -omn * g - Fraposa ]
T3 7% x = Dwarka, could not be deliberated upen and it
B G oL i was ditected that the item will be l
3428 SYSA(DwiHE APL/S | disoussed in the next SCM %
= ”} 5 & I £
° 7 8 a7
EERE: J
B EREY
2 DB TR [
S @ z 7 £ 6N TABLE ITEMS
e = o A !
N D& | Due to paucity of tims The proposal
2 nds  wort, could rot be deliberated upen and it
;'\'ﬁ E}_ I vundary  of Up | was directed that the jter will be
P e 2 £ | discussed in the next SCM

Lo

i
i

A T O

SREH
- o l;
i 1 R I

T Mealtng v 90 o 12u) 368%sem

* -;(a LR T 0L rE O

oA S
-k
. Dy, Tir I{I@.}
e e §

b e Rt g AT

i,

cam ACAL(Sy) T ]

T e e
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Subject:

1.0  BACKGROUND:

ANN E)fH_EE R-3

11 "The Reg

1.2 In pursuang:

enabling the planned devel

! Spment of privately ¢oimed
4™ July 2018, ’

land” ware ngl

f{ﬁ&éé&n proposal of incorporation of privately ovinsy
of SFS Housing at Sector B, Pkt.-1, Vasant Kunj was
. SBereening Committes Mesting held on 22,04.2010.
d in the agerdda was approved with observations that
uestion shal! not be bounded By permanent physicsl
‘gpproved by the Screening Commitiee was as follsus -

ofthe Group Housing at Sector-B Pocketl is from 24
North and Western Side, 45 M. road RAY on the

land in the |

The propaesa
privately ow
barrier. The

(i  «The

East it 76 M. road RAY in the Southern Side, The plot under
refere 1s.anintsgral part of fhis pocket. Therefore, as per MPD
the eniire pockel alongwith piot under reference qualifies for Group
A Housing, '
i} On thel Of the above report subritted by Dy, Direcior (LA souin
- westz

ralNo, 123072, village Mshrauli has bean ncarporated
an of SFS Housing at, Secior-B, Fockef-l, Vasant Kunf

sing.

@) The p s subject fo compfiance of all the statutory regulaticrs
notifis 0. 3249(E) dated 04.07.2018 regardin ‘The reguis!s
for en o planned development of Privately Owned Land ‘and
fuiliticnent of gil the reguirsment as leid down in ‘Standard Operaing

it of permission for planned development of private’
ued by DDA and relsvant provisions of Masier
2016 before the sanctioning of the Building Plan by South

owned

) South helf verify the area of the Khasra No. 1230/2, viiage
Mehra “ogetion, configuration, dimensions efe. from -

conest wenue Department of Govt of NCT of DehiDe
i yoration.

(v} Soullt all levy all applizable charges.

2.0 EXAMINATION:

2.1 After the appic

gf the Screening Committee as a follow up action the
tan Affidavit and Indemnity Bond to DDA stating that
party 1o any dispute arising at any stage with regard to
-and ownership of the plol. The owner subsequent;

owxner was g
DDA shali no
location, shap

submitted [Hds; ond vide Jstter dated 05.00.2019 and deposited &
amount of Rg, Twenty Thousand Cnly) as procassing fees @ Rs.

sarid Onaly) per Acre subject to approval by the Ministry of

10,0004 (Ten o ;
( irg. The payment has been verified by Dy. CAD {PE).

Housing and i
DDA daled 68 i

SN LAI‘D V3 e )
T & ”H{E ] ' ITE ] il i
o i, 7 . 1
- Meg Jeehn o) B !
- éj i ;:z_.._._ T — '
AF;’Q“: ;“;; Jevelopment Control Norms with reference to
gf.vi &8 y F&i-ﬁ the approved fayout plan of SFg Hsusir;g g;‘é
tieg .G{F e vasant Kunj in view of the regulations for enabling
Zéﬁég an Hopment of privately owned land notified on 4% July
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2.2 The decision of the Bure:

(Bidg.) HE
YSZIHUPW/DDAZD

furtiher necessary &

mng Committee was conveyed to Chiel Engineer
letier No. F.No ACA-

SDMC/D-02 dated 16.08.2019 for taking
uth Dethi Municipal Corporation.

2.3 The Chief Engineer (Bldg} 8DMC forwarded the file on the subject seeking

clarification regarding
clarifications sought

1)

2).

3)

%)

5)

viHousing or ne.

sion taken in the Screening Committee. The

is-as follows:~
1 the lefter dated 16.09.2018 of DDA {hat the

'arence shall not be bounded by physical bamier,
gject, the EWS & Community Services may also
;?QJ therefore, It may be clarified by DDA that how
without permanent physical barrier with the

It has been m
piivately land v
Being group hot
be part of Grow
this camr~be as
surrounding B
In the fefter of B
gualifies for ‘ﬁf?*
whether this indi
or not and whet

‘has been mentioned that the entire pocket B-1
. Housing. However, it has not been clarified
piot under reference qualifies for Group Housing
an be treated as an independent plot of Group

abuts the road which is 10.66 meter wide while
minimum road width requirement for group
This needs clarification/relaxation from DDA.
the Group Housing may be taken as per MPD-
as riot been mentionad in the letter of DDA,

e is part of the approved comprehensive scheme
wever, DDA has not provided the modified
. As per Privats Land Policy dated 04.07.2018,
ed the Layout Plan shali amend its existing
A-may be requested to provide a copy of the
-of the area showing the boundaries and
ot under reference. '

wiiding is concerned, in this regard para 5.5 of
Jorms of private Land Policy read as Under:
hin the already approved or developed schemes
et bodies shall be in conformity with the

The plot under ré
as per MPD-20
housing is T8 #
floreover, the de
2021 or MPD- 2“
The plot under g
of DDA for pock
layout plan of the
the agerncy who
lfayout plan. As:s
modified Layout.
dimensions ete. of
As far as height o
the Developmen
Lf.?,-..:‘ffm,r o
of DDA/ULBs/cthe
surrowsding develog
The development ¢
development contro
availakility of reg
de.wlop rieFil GrowE

4

- Jand will governed by the usefactivity and the
of the surrounding development (Subject to
Gastructure services), maintaining the planned

i, irrespective of applicable developed control norms. -
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.._)g,gf \ ("

cons!rucfed by DDA hamg freight less (han 15 mefefs L’;’,‘;Uﬁer ’f 3
helght more than 18 meters can be considered in the present case, inay
be clarified by the DDA.

6} In the lelter of DDA, it has been mentioned that lcoation, configuration,
dimension efc. may be taken up from Revenue Deplt. In this regard, i 1s
pertinent fo mention here that the said land was shown by the DD4& ior
development of DDA flats of Pocket B-1. Being the fand for developmant
of DDA flats, the Lavout Plan of which was also approved by the DDA.

Hence, the requisite clarification w.rt  focalion, configuration,
dimensions elc. be done by the DDA with the Revenue Department, As
such, location, canfiguration, dimensions ele. be super-imposed along

with the Khasras in the modified fayout pfan which may be done by tha

DDA.

2.4 3r. Architest (South Zone) vide letter No. F.PA/DIr(Plg.)/Narela/2618/319

dated 08.12.2019 was requested to provide the clarifications on the Issues

raised by South Delhi Municipal Corporation as per iIntegrated Housing

Scheme of DDA, Vasant Kunj, Pkt. B-l.. Sr. Architect (South Zong) vide nciz

No. SASZ/IHUPW/DDA/2G14/SCM/D-38, dated 17.12.2019 provided tho

folliowlng commeants-

(i  The private land under reference shall not be bounded by permanent
physical barrier is the observation of SCM, referred in the lstier, Tuu
EWS and communily services may be provided as per the proyisions .
MPD.

fi) In para 4.1 undsr ‘Proposal’ it is mentioned that “the plot undar
reference forms an infegral part of the pocke!. Therefore, as per LD
the entire pocket afong with plot under reference qualifies for Groun
Housing". Therefore, it cannot be treated as an independent plot of
Group Housing.

(i} The entire pocket at Secior-8, Pocket-l is a Group Housing Flot i ,{Mh is

 bounded by 24 M. road RAV in the North and VWastem side, 45 M. road
RAY on the Eastern side and 75 M. road R4V on the Southemn N:fe The
development conirols norms shall be as per Clause 5.5 of lhe
‘Regulations for enabling the Flanned Deuefopment of privately ovwned
fands’ dated 4™ July, 2018,

(iv) The copy of thé approved agenda, minutes along with the Layolt plan of
Sector-B, Focket-l, Vasant Kunj incorporating, KH. No. 1230/2, Villags
NMehraull were forwarded (o Commissioner (Plg.). In the Layout FPlen,
tentativa [focafion of KH, No. 1230/2, is marked. As per Para-3 of
Minutes of Meeting dafed 15.071.2019 issued by Director (Pig.) &=
documents perfaining to ownership etc. may be got verifled by the local
body from Revenue Depft., GNCTD.

(vi The issue is regarding permissible Height of building. The sfaz‘ufofjf
provisions of para 5.5 of ‘the regulation for erzabfmg the planned

development of privately owned land' shall be complisd. This issue is

clariffed in para 4.3 of the agenda.
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ting location, configuration, dimension.efc. to be taken

vi} The issy

¢ fromy SRt In this context it is clarified that as per Para-3 of
Minutes: hg deted 15.01.2019 issued by Director (Pl )Np
doctune ing lo ewnership ef. may be got verified by (he local

e Depll,, GNCTD, After examination the same shal!
DDA for further necessary action for preparation of
Hon and addition efe, '

3.0 PROPOSAL-
3.1 The issue rews
DDA, The

cation, configuration, dimenslon etc, to be dealt by the
Townership documents from the Revenue Deptt, s to

Keabiiity of Development Control Norms and Height
ara 5.5, of the Regulations for enabling planned
devalopme

Commities for i baration.

4.0 RECCMMEND
The proposat gont

ai‘aﬁ above is placed for consideration of Technical

Committee.
4 , H e
A A é{ﬁ;/’ 7 /76-’?//
Addl. Commisslanar {F By, Diractor {Plg.) Asstt. Dir. {Plg.)
" Zona-F&H (part) Zong-F&H/zant

privately cwned land is placed before the Technisal ..

31
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| DECTRIDN

4772019 z:.p.?gc?bﬁity of Development | The proposal was presented by Addl Commiss
GITrG . norins U}Ig) The members veare Inf » LEIMmiassl

with

refergnce to privately owned

ormad that inea z
- the said nrivate land yo gl 1 rrem :
lart , e ste land ih the abready apprgyed lavon
s E d !ig the app?ovai layout { was approvad In the 3580 Screeﬁs’in’g Committee haid en
| . | prnofSES Housing at Sactor | 22.04.2019.

- B, Bkt - §; Vasant Kusj-in

Ly . . i i
ef;;raf the regulations for [ the file seeking clavifization regarding decisions teken in
_ o tmg the p].anned the .Screening Committee, The issues raised by SbME
velopment of privately | were deliberated pointwise and the following voas
owned land notified on 4% | clarified.
july - 2048, - '

.Furthery Chlef“Engineer Building . SPMO hasforwarded

e i e

i, The sad pockst under conslderation i8 part o
" integrated layout plan of housing pocket and th
access to the pocket is alveady defined as existin

— _ : 1 OP. Therefors, circulation pattern of the existing

T Jayout has to be fBicwed. Sknilarly, the gwner of

sprivate land will elso pravide al} the access as par e

- existing LOF.

2. Thé said plotufr is part of existing integrated layout

plan.

3. The same has already been clarifisd Inpoint na 1.

4. As informed, the ipcovporation of private land (ih.

1230/2), Village Mehrauwll In the plready approvad

app
myout plan of existing housing pockat ls approved

Wiy

s e et R = TR

sl

S

ST
N T

2 VRN
and has been farwarded to SDHG atcng  with |
approved minutes end aganda.

o 5. As per MPD-2021, in contvais prescribed for grogy

Housing, there is.no restricticn ob height subjsct to

clearance from AAl/ Fire Department and oifey

' statutory bodies ,

’ 6. It has already been menticned in SOP for private land
nolicy that locztion, configuration, dimansions ghall
Le verified by the. concerned  ULB's  from
Revenue Deptt, GROTD. '

It was decided that thaguidelines, S0P he farwarded
to Ministry and LG Office. These gutdelines may b2
updated from time to time as and when cases are put 1

fj_,‘.imi;tge phppling ¥ up in SCM and Technical Commimea, The above
1 R 1 Jppradsr
e ftam pant

he included in the $0Ps)/Guidelinas, -

; .
i

Soir b Further, It was deliberated and directed that SDIE
] iy start the process for verificanion of Khasia ars
' other dacumenis simulanecusly while gralnining

v abli R

4 1

,ﬁ,i + i
JL} TC‘/Q&O‘I parr points emerging from the aid clarifications may also \

i .

i

i

a

1

l

“d_-annﬂ*‘“
L

_matter indetail,___ .~
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ANNEXURE R-4

NAME OF THE SANCTIONING AUTHORITY MUNICIPAL CORPORATION OF DELHI

a : Buoilding Department (HQ)/ HQ Zone

File No. 10118122  Dated: 13/05/2024

To,
Mr. Lalit Jain and Lalit Jain HUF through its Karta Mr Lalit Jain ,Mr. Pradeep Jain HUF through its Karta Mr
Pradeep Jain,Mrs. Pramukhtia Jain Pradeep Jain Neelam Jain Kunal Mahajan Mr. Rakesh Mahajan HUF
through'its Karta Mr Kunal Mahajan Mrs. Natini Mahajan Through lts GPA Mr Kunal Mahajan all through
their SPA Mr Rohit Sejwal
Kh. No. 123072 Sector -B pocket -1 Vasani kunj New Delbi Kh, No. 1230/2 Segtor -B Pogket -1 Vasant kunj
New Dejhi, Kh.no, 1230/2 Sector -b Posket -1 Vasant Kunj New Delhi, Kh, No, 1230/2 Sector -B Pocket -1
Vasant kunj New Delhi Kh. No. 1230/2 Segtor -B Pocket-1 Vasant kunj New Delhi
New [ralhi

: GRANT OF SANCTION
| Sub: Sanction Und_ﬁl’___Ci_éuse 336 of Delhi Municipal Corporation Act, 1957
Dear SirMadain, ' '

With reference to your application dated 08/02/2024 for the grant of sanction to erect/re-erect/add to/aiteration in
the building to: carry out the development specified in the said appiication relating to Piot no. 1230/2,Pocket no.

", Blook no. Sector B,Sector no, , Situated in/ at Kh.No,1230/2 Sec - B Pkt- 1 Vasant kunj
New Delhi Part of Revenue Estate of Vill Mehrauli New Delhi.. | have to state that the same has been
sanctioned on'22/03/2024 by the BCD subject to the foliowing conditions and corrections made on the plans:-

1. The pians are valid up to 12 day of mornith May year 2029.

2. The construction will be undertaken as per sanctioned plan only and no deviationifrom the bye-laws will bg,

permitted without prior sanciion. Any deviation done against the bye-laws is liable to be demolished and the
supervising Architect, engaged on e jsb will run the risk of having his ligense cancelied.

3. Violation of buildirg bye-faws will not be compounded.

4. 1t wil be duty of the owner of the plot and the Afchitect preparing the plan to ensure that the sanctioned plans are
as per prevalent building bye-laws. if any infringeiment of the bye-laws remains unnoticed the SOUTH DELHI

MUNICIPAL CORPORATION reserves-the right to amend the plans as and when the infringement comes to its.

notice and SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified against any ciaim on this account,

5. The party shall not occupy or parmit it to gocupy the building or use permit the buiiding or part there of affected by
any such work untif occupancy certificate is issued by the sanclioning Authgrity. :

8. SOUTH DELHI MUNICIPAL CORPORATION will stand indemnified and kept harmlgss from all proceedings in
courts and before other aythorities of all expenses/iosses/claims which the SQUTH DELHI MUNICIPAL
CORPORATION may incur or become Hable to pay as a result or in consequences of the sanction accorded by it to
these building pians. ‘ . : ’
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7. The door and window teaves shall be fixed in sueh a way that they shall not when open project on any strést.

8. The party will convert the house into dwetiing units of each floor as per the approved parameters of the pEi‘Qjec%
and shall use the premises only for residential purpose. Po

9. The building shall not be constructed within minimum mandatory distance as spécified in ?Indian Electricity Rules
and as per the requirement of Delhi Vidut Board from the voltage lines running on any side of the site.

10. The land left open on conseguences of thelr enforcement of the set back rule shall form part of the public
sireet. :

11. The {hicknessf of outer walls will be maintained at least 0.23 mt. (8).
12. The basic levels shouid be got ascertained from the concerned at the site of the construction.
13. The owner wil} display boards of minimum size of 3 ft. X 4ft. indiéating the following

i. Plot No. and location | o

g

14. The provision of the display hoard on the construction site is a mandatory requirement and non-compliance of
the same wiil invite a penalty of Rs. 5000/-.

15. It will be ensured that the construction / demolition work shall be carried out in such a mannqr that no
disturbance/nuisance is caused to residents of the neighborhood.

16. 1t will be ensured by the owner and the Architect that during the construction the building plans sanctioned shall
satisfy all the Environmmentat Conditions for Buildings and Canstructions of Chapler 3, Annexure X1V of these Bye
jaws and as amended from time to time or any specific orders issued by the Govt,

17. Intimation of Comipletion of work up to Plinth Level, Plinth Level inspection and the issue of Plinth level
inspection shall be done as per procedures laid down in the Chapter 2 of these bye-laws

18. The building shall be constructed strictly in accordance with the sanction plan as well as in accordance with the

34


govindgupta


149

Gz

A N .
Bye-Laws, and the siructural Design including safety from any natural hazargs duly incorporated in the design of the
byilding as per the Government Ot Indis Netitication issued time to time and Armexure Vit of theses Bye Laws.s,l

18. The mulba during the construction will be removed on weekly basis. If the same is not done, in that case the
lazal bedy shall remove the mulba and the cost shall be borne by the awner of the plot.

20. During construction, it is mandatory on the part of the owner to properly screen the construction site of the main
read by means of erecting a screen wali net less than 8 fi. in helght from ground level which is to be painted to
avolld unpleasant look from the road side. In addition fo this a net or some other protective material shall be hoisted
at the facades or the building to ensure that any falling material remains within the protectad area.

21. Naise related activities will not be faken up for construction at night afier 10.060 PM.

22 (i) Every builder or owner shall put tarpaulin on scaffolding around the area of construgtion and the building. No
person inclisging builder, owner cary be permitied to store any construction material particularly sand on any parnt
of the sireat, roads in any colony.

(i) The mristruciion material of any kind that is stored in the site will be fully covered in all respects so that it
does not disperse in the air in any form.

{1} The cgriwstruciion material and debris shall be carried in the {rucks or other vehicles which are fully covered
and protecied so as to ensure that the construction debris or the construction material does not get dispersed
into the airior atmosphere, in any forin whatsoaver,

(iv) The da.xé! emissions from the sonstrugtion site should be completely controlied and all precautions taken in
that behalf; ' : .

{v) The velficies carrying construction matertal and cﬂnszrugtiaﬁ debris of any kind should be cieared before it is
permitted (0 ply on the rpad after ualpading of such material,” - -

(vi) Every éwquer working on the construction site and invoived in loading, unipading and carriage of
construction material and construction debris shall be provided with mask to prevent inhatation of dust-particles,

(vii) Every gwner and ar buitder shall be under obligation to provide all medical help, iriwesti ation and freatment
to the workirs involved in the censtrisction of building and carry of construction materat and construction debris
retatable to dust emission. :

{wiiiy It shai_i be the responsibiiity of every huilder to transport construction material and debris waste o
construction site, dumping site gr-any other ptage in accordance with rules and: in terms of this order.

{ix) All to take approprizte measyures and o ensure that the terms and conditions of the earlier order and these
orgers should striﬁct!‘y‘ comply with by Tixing sprinklers, creations of green air barriers. : ‘

(x) Compulsory use of wet jet in ghinding and stone cuiting.

{xi) Wind breaking walls around constryction site.
(xii) All efforts to be made 1o ingrease the tree cover area by planting large number of frees of varipys species
depending upon the qualily content of soil and other natural attendant cifcumstances.

(xiii} All the builders who are building commercial, residential complexes which are covered under the EIA
Notification of 2006 shalf provide gregn ball around the building that they construct,

23. The sanclioning authority aggraves Arghitectural Drawings/Development Control norms with respect to the
Building Bye Laws and Master Plan provisions. only. - The technical drawings/documents submitted by the
owngr/gonsuitant/Architect/Enginesr/Stryctural Engineer/Landscape Architect /Urban Designer/Engineer for Utility
Serviges are considered as part of the records/information supporting the building permit only. The Tesponsibility of
the corregtness of information/application of technical provisigns fully vests with the owner/consultant/
Architect/Enginesr/Structural Engineer/l.andscape Architect /Urban Designer/Engineer for Utility Services and shall
be liable as per laws. o

24. No puncture, perforation, cutting, chiseling, trimming of any kind for any purpose aré permitted in the structural

a
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structural codes.

25 The sanction will be void ab initio if any material fact has been suppressed of mis-represented of if aLé%ary
conditions mentioned above are not complied.

Plot No. 1230/2  PkINo. ..o
Biock No. Sector B Sector No. ... _
ool Situated in/at. Kh.No.1230/2 Sec - B Pki- 1 Vasant kunj New Delhi Part of Revenue Estate of Vill Mehrauli New
athi,
Dethi. '

ow is fie Refhark prov cjle'd;';b.y:_jr':omceifn-saﬁction_i_ng--éuth'qrity:—

R weline sarction of building plan s been wceorided birsed on the Documents./ E-Uiidertaking / Plans # Detalls
uploudled by the Architect / Owner wund NOC/ approvals issuedby ol other Agencics. The genuineness/correctness of the
nplonide il dociments fies with the ownerfarchitect, The MCD will not be held responsible for any dispute thut arisesin
Suture 1f, _'ri#_'f_)*:disei?éﬁdilqy/misreﬁzresentrrﬁamfmudulent.-statemenr in-contravention of UBBL-2016, MPD-2021,
ZDP/NBC e anil NOC/Approval of other Agencies are Sfound/noticed at any stage, in that case, the MCD shall be ut
itberty to tuke detion ay per law cgainst the Owner / Arcliltect/ Engineer.
1:NOE ha! ‘i ixsuéd by DESvide letter Ne, F 6/DES/MS/BP/2024/41 PA TED 15.02.2024. ' !

2. NOC hias been Issied by DUAC: vide letter No. OL<13022455078 DATED 19.02. 2024,

3.NOC has been issied by AAT vide letter No, AA/RHO/NRA TANOC/2023/744/3G56-59 DATED 25.10.2023 VALID
UPTO 34.10.2031. _ !

4.-NOC has been iyened by DELHI JAL BOARD VIDE DJBIEEM)-45/2024/520 dated 01.02.2024.

3. Thed pplicant will deploy Anti-Smog Gun ap the site dyring construction as per office order No. South

dal.Cru(Engg:)/2 020/23 eted 20/02/2020, in compliance of directions issued by the Hon'ble Supreme Courtof

DML 0
adic In W LC) No. 13020/1985 (M.C. Mehta Vs Union of India & Otlers).

NOCs 7 Approvals of vther agenciesshall be iilered 1. during and-after

6 date) dnd Green ,3!&'18’5::;,: Ngrmsmper{;’hapt

; project registe f])‘e}'iffﬁr‘)ﬁuﬁan Coﬂtmi(‘umymtee} pormi
t,ﬁ’ell-dmiaﬁ'ﬁré prig jii)'mv(zl:&fCompzstziét.zmrhotimis.tq;&ef:abminetﬂ e
hall be:ohtalned hefore sindertaking the construction Vorki

itect has availed the FAR o gross ares of plot, Hie will hand-over thedand toroad widening tigency
)zs'miériaﬁ’mzt‘l-.‘béfa?e‘app{ﬁﬁga{‘qrbk:eapan@?¢uﬁ:~cﬂ;ﬂpie¢ioﬂ éerrificate C

7 CC before secipying the building. ‘ . :

g hpsical barrier ind remove the boundary wall as per the condlition imposed by

204
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Encl: Cne set on sanctioned plan : 53
Yours Faithfully
Assistant Engineer (Building)
HQ /HQ Zone(digital signature)
For Commisicner MCD
Copy to: {1) E.E. (B)South Zorig
(2) AA & C (HQ/HG Zone)
Signature Not.Verified
Digitally sigred bg RAMESH
CHANDER SHARMA

Date: 2024.05,18 14:58.57 IST
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The above canditions shall be enforced. inter-alia under the provisions ol the Waier (Ptevention & Control 2
- Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment {Protection) Act,
1986, Hazardous and Other Wastos (Management and Transhoundary Movement) Rules, 2016, and the Public
Liability Insurange Act, 1991 along with their amendments and Rules aird any other orders passed by the Hon'ble
Supreme Court of India / High Ceurts and any other Courf of Law relating (o the subject matter.

p Any appeal against this EC shell lic with the National Groen Tribunal, if proforred, wit]xi:j a poriod of 30 days as

8. | prescribed under Section 16 of the National Green Tribunal Act, 2010,

3.4, Agenda Hiem No 4:

3.4.1, Details of the ]:;u;msal

Groun Housing by R R Texknit LLP. by R R Texknit LLP located at SOUTH WEST.DELHI

Propasal For Frosh EC

- Subzﬁissiﬁn Da | Activity
T R \
Proposal Mo File Mo te ‘ (Schedule Item)

Building / Construction (8(
a))

SIA/DLANFRA2M81309/20 DPCC/SEIAA-IV/P2/C-485/DL/2
24 024

2506720124

3.4.2. Project Salicnt Features

1. The Proposal is for grant of EC for “Group Housing™ at Khasra No. 1230/2, Sector-B, Pocket 1,
Vasant Kunj, Part of Revenue Estate of Village Mehrauli, New Delhi by M/s R R Texknit LLP.

2. The Project is located at Latitude: 28°31'17.13"N; Longitude: 77° 934 96"E.

3. Area Details:

The total plat area of the project is 5353.61 sqm. The proposed total built-up area is 25650 sqm.
Proposed ground coverage is 1517.99 sqm. The Proposed FAR Area is 12,168.16 sqm and Proposed
Total Nou-FAR Area is 5.701.12 sgm. Total basement area wil{ be 7,380.72 sqm. The totaf no. of
Basements will be 3 nos. Total no. of expected population will be 792 persons. Total nos. of Units
will be 74 (EWS DU's: 32 & CSPs; 32). Total no. of towers will be 3 nos (3B+5+9, 3B+5+9,
3B+S§+9), Max, buiiding height wili be 33.25 m.

4. Water Details:

During Construction Phase: Tétél water requirement will be 25 KLD, out of which fresh water will
Be 20 KLD and treated water will:be 5 KLD which will be taken from nearby DJB STP. Fresh water
requirerient for domestic purpases will be 12 KLD and, for Anti-smog guns will be 8 KLD.

B

During Operational Phase: Total water requirement of the project will be 95 KLD which will be
met by 57 KLD of fresh water from DIB and 38 KLD treated water from in house STP. Total waste
water generated from the project will be 74 KLD which will be treated in house STP of 110 KLD
capacity. Treated water from STP will be 67 KLD out of which 38 KLD will be recycled and reused
foreFlushing (28 KLD) and Gardening (10 KLD). Rest of the treated water i.e. 29 KLD will be
discharged into the sewer line.

5 RWH pits have been proposed for raimwater harvesting.
5. Solid Waste Details:

During Construction Phase, about 38 Kg/day of municipal solid waste will be generated which will
be disposed of at the solid waste site.
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During the Operat:on Phase, Total solid waste generated from pro;eqtt w1l be 348 Kg/day. Out%@
which 209 kg/day wiil be Biodegradable waste, 111 kg/day will be recyclable waste and 28 kg/day
will be plastic waste. The biodegradable wastes will be composted in an onsite OWC. The recyclable
wili be given to authorized recyclers. .

14 litfmonth of used oil will be generated from; the Generator sets which will be given to authorized
recyclers,

6. Power Details

During Operation Phase, Total power requirement will be 1022 KW whieh will be.met by the
BSES Rajdhani Power Limited. For power back up, 2 no. of GG sets of total capacity 1000 KVA
(2x500 KVA) will be installed.

Solar photoxfoltaic power panels of minimum 102.2 KVA (10% of total power load) will be provided,
7. Parking Facility l)etalis Total proposed parking is 290 ECS. |

8. Eco-Sensitive Aleas Details: Distance of Okhla Wildlife Sanctuary from project site 15 13.93 Km and
from Asola Wwildlife Sanctuary is 5.79 Km.

9. Plantation Details: The proposed green area is 2094.840 sqm (39.7 % of plot alea) Total no. of
propO\ed trees [s 36 nos, within pro;eut site. Currenﬁy there are 11 trees present c11 the boundary of
the site,

10. Cost Details: Total cost of the project is approx Rs I45 le es.

Based on the information furnishéd, documents shown & submitted, pnesentanon made by the

project proponent the SEAC sought the following information: »

PP to explore the possibifity of discharging excess treated water into ncarby water bodies/graen land with duc

permission from competent authority. 5

JProposal for installing STP and OWC on the same floor,

|Proposal for utilising filtrate from filter press of STP into holding tank and revised sche: natic/line diagram

of STP to be submitted showing true details including flow meters installation. ()&M cost of STP &

OWC be mentioned in the EMP cost.

|Revised solar energy ‘utilization to achieve atleast 10 % of power load requirement or submit maximum
permissibility. :

|Revised parking proposal to achieve atleast 30 % of the ECS for electric vehicle. In addition, provision

should be made to allow extension of electric charging facility to all parking slotsiin the future.

[Revised EMP (Environment Management Plan) for including cost of Environment Management @ell and

dust mitigation measures during construction as per MoEF Notification No. GSR 94 (E) dated

25.01.2018/ Hon’ble National Green Tribunal order in O.A. No.21 of 2014 and O. A No. 95 of 2014 in

the matter of Vardhaman Kaushik Vs, Union of India & others and Sanjay Kulshreshtha Vs Union of

India & others/ CAQM Directions issued timeto time including registration on Dust Poltution .

IControl Self-Assessment Portal with provision ¢f video fencing and sensors for monitoring PM2.5, PM10,

|Revised traffic management plan incorporating the requisite entry/exit infrastructure improvements be

provided/ undertaken by the project proponent (o ease the vehicle movement within the project premised,

| Revised proposal with mitigation measures in d wl regarding  heat ishmd effect such as reabstic shaded trec

plantation ete -

Information sought by SEAC d
S.No uring SEAC meeting dated 12, Reply submitted on 15.07.2024
' 07.2024

PP to explore the possibility of' d | Excess treated water will be reused in adjoining DDA
ischarging excess treated water i | park.

nto nearby water bodies/green la
nd with due permission from the
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competent authority.

€

Proposal for installing STP and

OWC on the same floor.

An organic waste composter (QWC) & STP will be in
stalled in the 3rd Basement, Plan showing the location
of OWC & STP is attached as annexure.

Proposal for utiltizing filtrate o
m filter press of STP into holdin
g tank and revised schematic/line
diagram of STP to be submitted
showing true details including fl
ow meters instatiation. O&M cos
t of STP & OWC be mentioned i
n the EMP cost.

Revised Schematic of STP considering the following i

s attached as annexure

| utilization of filtrate from filter press of STP into ho
Iding tank and

7 installation of flow meters at inlet & outlet

Revised EMP cost including Operation & maintenanc

e cost of STP & OWC is given as annexure.

Revised solar energy utilization t
o achieve at least 10 % of power

load: requirement of subimit maxi ’

mu permissibility.

10% e, 102.2 KW of the total power toad (1022 KW)
will be provided as solar energy.

Revised parking proposal to achi

eve al least 30 % of the ECS for
eleciric vekicles. In addition, pro
visian should be made to altow t
he cxtension of electric charging
facilities to all parking siots in th
e futire,

We Wlﬂ pmwde the provision of 30 % of the total par
king for electric vehicles. Also provision will be made
to allow extension of electric chalgmg facility to all pa
rking slots in the future.

Revised parking calculations are yvcn ds annexure.

Revised EMP (Environment Ma

nagement Plan) for including the

cost of Environment Manageme
nt Cefl and dust mitigation meas
ures during construction as per
MoEF Notification No. GSR 94
(E) dated 25.01.2018/ Hon’ble N
ational Green Tribunal order in
O.A. No2l of 2014 and O.A. N
0. 95 of 2014 in ihe matter of Va
rdhaman Kaushik Vs. Union of 1
ndia & others and Sanjay Kulshr
eshtha Vs Union of India & othe
rs/ CAQM Directions issued. tim
e to time including registration o
n Dust Pollution Control Setf-As
sessment Portal with the provisio
n of video fencing and sensors fo
r monitoring PM2.5. PM10.

Revised Environment Management Plan cost includin
g the cost of dust mitigation measures during construc
tion as per MoEF Notification No. GSR 94

(F) dated 25.01.2018/ Hon'ble National Green Tribun
al order in O.A. No.21 of 2014 and:O.A. No. 95 of 20
14 in'the matter of Vardhaman Kaushik Vs. Union of I
ndia & others and Sanjay Kulshreshtha Vs Union of In
dia & others/ CAQM Directions issued time to time in
cluding registration on Dust Pollution Control Self-As
sessment Portat with the provision of video fencing an
d sensors for monitaring PM2.5, PM10 and cost of En

“vironment Management Cell dunn5 operation phase is

0] Vel a8 annexure

At least 04 Anti-Smog Gun shail
be installed before starting the co
nstruction and water demand nee
ds to be revised accordingly.

04 Antismog Guns will be installed before starting the
construction. 08 KLD water will be used by 04 no. of

CAntismog Guns & the water demand caleulation is giv
N B o

el 48 annegxure.
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5

Revised traffic management plan
incorporating the requisite entry/
exit infrastructure improvement

to be provided/ undertaken by tf
& project proponent to ease vehi

le movement within the project |

remises.

£,y

5
The revised traftic circulation plan incorporating the r
equisite entry/exit s attached as annexure.

[l

=

Revised proposal with mitigation
measures in detail regarding heat
istand effect such as realistic sha
ded tree plantation etc. '

Following mitigation measures will be taken for maint’

aining the temperature:

Native shaded trees all along the drive ways within th
e site.

All the building terraces must be topped with either v
egetation or with high Solar Reflective Index (SR
1)>78 finishes to mitigate UHIE.

Minimizing the hard paved areas and maximizing the
landscape areas inciuding native trees plantation w
ith big canopy.

Revised tree species are given below:

List of Proposed Trees

S.No. | Common Name Botanic | No. o
al { tree
Name |s

I Kachnaar Bauhind | 4
ol
PUERNY
a

Mexican Silk | Chorisict 1 6
Cotton Speciosa

D

3 Indian Redwood Chikras | 6
i
Tabulari
.5

4. kerdian Coral Tree Laythrin | 4
o aVarieg

oala
5. | . Pride of India Lagersir | 5
A oemia
' o | Thorelli |
. 6. Maulsai Mimso | 2
ops 2
_ Blengi |
7. White Champa Plumeri | 9
7 a Alha
Total 5

3.4.3. Detiberations by.the committee in previous meetings

Date of SEAC 1 :12/07/2024
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Df.,lih{,i ations of ST AC‘ l: . 58
After due dehlwmtmm, the SEAC in its 1461 meeting held on 12.07.2024 has xecommended the
following:

Based on the information furnished, documents shown & submitted. plemuauon mauc by the project
proponert the SEAC sought the following information:

I PP to explore the possibility of discharging excess treated water into nearby w ater bodies/green land
with due pernmission from competent authority.

2. Proposal for installing STP and QWC on the same floor,

3. Proposal for utilising filtrate from filter press of STP into holding tank and rewsed schematic/line
diagram of STP to be submitted showing true details including flow meters installation. O&M cost
of STP & OWC be mentioned in the EMP cost.

4. Revised solar energy utilization to achieve atleast 10 % of power load remnremeﬂt or submit
maximum pcnmss:uxht\; ’

5. Remsed parking proposal to achieve atleast 30 % of the ECS for electrig vehicle. In addition,
provision should be made to allow extension of electric charging f'u:mty to ali pm king stots in the
{uture.

6. Revised EMP (Environmgnt Management Plan) for including cost of Enwronment Management Cell
and dust mitigation meajureb during construction as per MoEF Notification Nio. GSR 94 (E) dated
25.01.2018/ Hon'ble National Green Tribunal order in O.A. No.21 of 2014 and 0.A. No. 95 of 2014
in the matter of Vardhaman Kaushik Vs. Union of India & others and Sanjay Kulshreshtha Vs Union
of India & others/ CAQM Directions issued time to timé including reglstrataon on Dust Poltution
Control Self-Assessment Portal w&th ]Ji'UviS!OH of wdeo fencing and sensors for monitoring PM3 s,
PM -

7. Revised traffic management plan nmorporafmg the re;quzmte entn, fexit mfrastructure improventents
to be provided/ undertaken by the project proponent to ease the vehicle movement within the project
premises.

8. Revised proposal with mitigation measures in detail regarding heat island effect such as realistic
shaded tree plantation etc.

H 4 I)chbcmtmns h\ thg SEA( m umwt mu‘tmgs

PP during SEAC mesting dated 25.07. 2024 Sllbmlttt,d an undeitahzng that they ml plant shaded native
trees instead of White Champa and the new proposed species wilf be Kachnar and Maulsari,

Based on the mnformation fumiwu:i documen
SEAC in lis mwimg daled 23 7. 2€\24 I
the follovwing gmwgng“;lvm 1018) Qajldll_&l;_‘i 1is

? 4 5. R(‘mmmm(hllmn ni ‘JEA(

Ru.’ﬁm mcmkd

o

3.4.6. Details of Eavironment Conditions

3 4 0 1 Specshc

f\H W fttn wWaskte, .lestl:ctics chimate Li’:m&g&, CRETEY, green

I. Treated water of DJB S'T?P. shauid be used for construction purposes with tertiary treatment
s of treated water of DIB STP. PP o ensure it isifit for construction use.
2. During construction phase, only drinking water required by the labourers and the other fresh

e
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(955

12.

13.

14.
15.

16.
17.

19.

water requirement for Anti-Smog Gun is allowed to be supplied through tankers. 59
Bills/Receipt issued by DJB against purchase of treated water from STP should be part of six
monthly EC compliance report. Bills issued by private agengy for supply’ water will also be
plOVlde

The project proponent shall adhere to the total water requirement ~ 95 KLD, Fresh water
1equ1remem ~ 57 KLD, Treated water requirement —38KLD shall be used for reuse &
recycling in Flushm&, (28 KLD), Gardening (10 KLD)) and excess treated waste water (29
KLD) shall be given to nearby parks with prior permission of competent authority.

As proposed, tresh water requuemeni shall not exceed 57 KLD. Occupancy Certiticate shall
be issued only after getfing nécessary permission for required water supply from
DDA/DIB/NDMC/ DIAL/ Concemed Authority .-

Sewage shall be treated in the STP with tertiary treatment. The treated b[ﬂLlCI]E from STP
shall be recycled/ reused for flushing, gardening, cooling ete. -

The PP shall provide toxic gas (Combustible gas, Carbon dioxide and Hydlosh.,m sulphide,
Methane, VOCs, Ammonia) detectors for STP area. e

Internet of Things (1oT) based Flow Meters/ Sensors should be Inhtd“ed to monitor
consumption of fresh water as well as treated water and log book for these Hlow meters be
maintained in a regutar maaner. Flow meters shal! be installed at lnlet of STP, outlet of STP,

inlet of flushing tanks, inlet of coo]mb water tanks and reuse line for hon culture purposes
and at the outfall/ sewer connection to be provided only for emergency discharge purpuses
with prior intimation to regulatory authority. Calibration for all the Flow meters shall be
maintained on gquarterly basis.

All sensor/meters based equipments should be calibrated on quarterly basis.

. Sensors to measure ground water level/Piezometers ¢ertified by CGWB should be installed

by the PP immediately, These piezometers should have loT facility and send data to the
server for storage. Weekly data from these piezometers should be submitted alongawith EC
comphance report. Calibration of these sensors should be done once in 6 months. Data of
these piezometers should be also be

a) Shared with DJB (ground water division) on quarterly basis.

. No. of Rain water harvesting pit shail be 5 nos. and Rain water storage tank of capacity of

min. | day of toial fresh watq requirement shall be provided. Boring for Rain Water
Harvesting system should not bé permitted/ done before completion of structure work, All
recharge should be limited to shallow aquifer, Depth of boring 5houid leave a bufFes, of
atleast 5 m above ground water table.

Separate wet and dry bins myst be provided in each unit and at the ground level for
facilitating segregation of waste, Solid waste shall be seg,ref'ated into wet Oarbaue and inert
materials. Wet garbage shall be composted in organic waste converter. Adequate area shall
be prowded for sofid waste management within the premises which will include area for
segregation, composting. The inert waste from the project will be sent to dumping site.
SWM Rules 2016 be complied.

Construction & Demolition waste should be disposed of at authorized C&D waste collection
centre/ processing unit. PP shali ensure compliance of C&D waste Manabement rules, 2016,
PP shall purchase RMC from Ready-mix Concrete plant consented by DPCC

The PP shall store all the construction material within the project site. Provision shall be
made for providing facilities such as mobile toilets, safe drinking water, medical healthcare,
créche etc for the construction workers hired locally.

Construction activities will be aliowed only during day-time period.

The P:qect Proponent should take measures for control of Dust Pollution during
construction phase in the Environmental Management Plan by taking measures as per
MoEF&CC Notification No. GSR 94 (E) dated 25.01.2018/Hon’ble National Green Tribunal
order in O.A. No21 of 2014 and O.A. No, 95 of 2014 in the matter of Vardhaman Kaushik
Vs, Union of India & others and Sanjay Kulshreshtha Vs Union of India & others
(,AQM/CPC‘B/DPCC extant statutory orders/guidelines/directions issued time to time |

. PP to register on Dust Pollution Control Seif-Assessment Portal and provide provision of

video fencing and sensors for monitoring PM 2.5, PM 10, Atleast 04 Anti-Smog Gun shall
be instalied before starting the construction,

Wind- breaker of appropriate hus,ht ie. l/?‘d of the buitding height and maximum up o |
metres shall ‘be. provided all around the project site before the start of construction c\nd
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Baf

E

demolition work. Regenerating plastic panels should be used instead of GI sheets. 60

25
26

27.
28

29

37

38

44,

. The generator sgis shail be installed as per extant directions of CPCB/ CAQM with due

compliances of directions issued under GRAP for Delhi & NCR.
PP should install the air filiers in the basement consisting of advanced adsorption
technologies.

. Air Pollution Mitigation Pian for all points and non points should be implemented. -
. PP to provide minimum 30% of total car parking requirement with electric charging facility

by providing charging points at suitable plages as committed. PP to ensure that this should be
provided in AC/DC combination. In addition, provision should be made to allow extension
of electric charging facility to ali parking slatslin the future,

. Atleast 10 % (102.2 I(Wp) of the total power lead to be sourced from Solar (Renewable)

Energy. : :
Green building norms should be | followed with a minimum 4 star

GRIHANGBC/ASSOCHAM-GEM rating. ,

Climate responsive design as per Green Building Guidelines in practice should be ensured to

the maximum exient. :

Energy audit shall be carried out pericdically to review energy conservation measures.

Exposed roof area and covered parking should be covered with material having high solar

reflective index. .‘ ‘

The sufficient mitigation measures must be taken by the PP to mitigate the effect of heat

istand.

Minimum | tree for everv 80 Sq. Mt of plot area should be planted within the project site.
. Vegetation should be adopted appropriately on the ground as well as over built structures

such as roofs, basements, podiums elc.

. Green belt development surrounding the site, avenue tree planting and garden development

should commence from the beginning of the construction phase. Only indigenous species
shotld be used for green belt and avenue trees. _

PPishall keep open space unpaved to the maximum extent possible so as to ensure
permcability of water. However, whenever paving is deemed necessary, PP to provide grass
pavers of suitable types & strength to increase the water permeable area as weli as to allow
effective fire tender movement and shall keep atleast 10 % of the plot area as pervious.

. Theiproject proponent should adhere to the Cost of Enviroumental Monitoring as commitied

i.e. capital cost of Rs. 41.5 Lags and recurring cost of Rs. 7.5 Lacs/ year during construction
phase and capital cost of Rs. 145 Lacs and recurring cost of Rs. 26.9 Lacs/ year during
opekation phase. ' . ' :

. The cost of Enviromment Management Plan should be distinctly .allocated in the budget of

the project and details of the same along with time frame of the implementation should be
reparted in six monthiy monitoring reports. a

. The Environment Management Cell consisting of 1 Environment Ofticer, 1 Maintenance

Incliarge, I Air Management incharge, 1 Waste water Management incharge, 1 Waste
Management incharge, | EHS engineer having specific knowledge and experience related to
environmental safeguards/ air/ water pollution shall be created and made functional before
commmissioning of the proposed development.

Project proponent shall be responsible for establishment, operation and maintenance of all
common facilities and alse for compliance of EC conditions during operation stage.

In view of MoEF&CC Office Memorandum No. 21-270/2008-1A 111 dated 19.06.2013 read
with MoEF&CC Office Memorandum No, 22-154/2015-JATI dated 10.11.2015, this
environmental clearance is granted focusing only on the environment concems. The project
will be regulated by the concerned local Civic Authorities under the provisions of the
relevant provisions of the extant MPD;2021, Building Control Regulations and Safety
Reguiations. ‘

. The Environmental Clearance is subject to the condition that concerned local civic agencies

will give the permission for use/ oscupation of the building only after the written assurance
of DIAL/ DIB/ New Delhi Municipal Council / other such [ocal civic authority (as the case
may be) regarding supply of adequate water for the residents/ oceupiers: '

Grant of environmental clearance does not necessarily implies that water/ power supply
shall be granted to the project and that their proposals for water/ power supply shall be
considered by the respective authorities on their merits and decision taking.
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4], The investment made in the project, if any, based on environmental clearance so granted, 84
anticipation of the clearance from water/ power supply angle shall be entirely at the cost and
risk of the project proponent and SEAC/SEIAA, Delhi shall nnot be responsible in this regard
in any manner. !

42. All the vibrating pasts will be checked periodically and serviced to reduce the noise
generation and sound producmu equipment,

43 Lubrication will be carried out periodically for plant machinery.

44. Building design should cater to the differently-abled citizens.

3.4.6.2. Standard

8(
a}

Building / Construction

Statutory complinnce

I3

The project proponent shall oblain all necessary clearance/ permission [rom all reiovant agencies including town

[. | planning authority before comniencement of'\\mi\ All the construction shall be dosie in accordance with the local
building byelaws.. ‘ -
The approval of the Competent Authority shall be obtained for structural safoty of buildings duc to earthquakes,
2. | adequacy of firelighting equipment cte. as per National Building Code including protection mcasures [rom
lightening etc.
3 The project proponent shall obtain forest clearance under the provisions of Forest (Consemvation) Act, 1980, in
| case of the diversion of forest tand fof nen-forust purpose involved in the projeet.
4. | The project propgjnem shali obtain clearance {rom the National Board for Wildlife, i applicable.
The project prop'bﬂenl shall obtain Consent to Establish / Operate under the provisions of Air (Prevention &
5. | Control of Pollution) Act, 1981 and the Water (Prevention & Control of Poliution) Act, 1974 from the concerned
Staie Pollution Coutrol Board/ Commitiee, . 7 _ ! :
6 The project propqnent shall obtain the necessary permission for draw! of ground water / surface water required for
* 1 the project from the competent authorily.
7 A cerlificate of adequacy of available power [rom the agency supplying power to fhe projeet along with the foad
* 1 allowed for the project should be obtained.
All other statutory' clearances such as the approvals for storage of diesel from Chief Controller of Explosives, Fire
8. | Department. Civil Aviation Department shall be oblained, as applicable, by project proponents from. the respective
compelem authonuee
9 The provisions oflhe Solid Waste M'mag,umem Rules, 2016, c-Waste (Management) Rules, 2016 and the Plastics
T Waste Mauag;emcﬂt Rules, 2016, shall be followed.
i The project propomnl shall follow the ECBC/ECBC-R preseribed by Burcau of Encray Eﬂ icieney, Ministry of
(.  Powcrstrictlv, | ;
Alr quality m(miwriug and preservation

Notification GSR 94HE) daicd 23.01.2018 of MoEF&CC reparding Mandatery lmplumniationg of Dust Mitigation

I. | Measures for Construction and Demolition Activities for pro;ms requiring Ln\zmmmmul (h,manw shall be
complied with. :
2. | A management plan shall be drawn up and implemented to contain the current excecdanee iniambicnt air gquatity
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at the sic. .

- 62

The project propongnt shall install system to carmvout Ambient Air Quality monitoring for common/crilerion

3. | parameters relovant to the main peltutants released (e.g. PMI0 and PM2.5) covering npwind and downwind
directions during the consirustion peried. .
- Diesel poswver goncrating sets proposed as source of backup power should he of enclosed type and conform to rules
4 niade under the Environment (Protection) Act, 1986, The height of stask of DG sets should be equal to the height
| needed for the combined capacity of all proposed DG sets. Use of lew sulphur diesel. The location of the DG sets
may be decided with in condultation with State Pallution Control Boeard.
Construction site shall he adequately barticaded before the construgiion begins. Dust, smoke & other air poliution
prevention measures shali be provided for the building as well os the site. These measwiés shall include screens
5. | for the building under construction, continuous dust/ wind bresking walls all araund the site {at least 3-mater
height). Plastic/tarpaulin shest covers shall be provided for vehicles bringing in sand, coment, murram and other
construclion materials prone {o causing dust poliution at the site as well as taking oul debris from the site.
6. | Sand. murram.toese sail. coment. stored g site shall be covercd adeguately so as to prevent dust pollution.
7. | Wetjetshall be provided for grinding and stonc cutling,
8. | Unpaved surfaces and laose soil shall be adequatoly sprinkled with water to suppress dust,
All canstruction and demotition debris shall bo stored at the site (and not dumped on the roads or open spaces
0. | ouitside) befare they are properly disposed. All demolition and consiruction wasic shall be managgd as per the
provisions of the Construction and Demaotlition Waste Managemont Rules 2010,
|| IThe dicsel genorator sots 1o be used during construction phase shail be low sulphur diesel type and shall gonform
0. 1 (o Environmental (Proioction) prescribad for air and noise emission standards.
The gascous emissions from DG set shall be dispersed through adequate stack height as per CPCB standards.
! Acoustic onclosure shall be provided to the DG scls (o mitigate the noise pollution. Low sulphur dicsel shall be
11 used. The location of the NG set and oxhaust pipe height shall be as per (he provisions of the Central Pollution
Condrol Board {CPCB) norms. '
5 For indoor air quality the ventilation provisions as per Natioral Building Code of india.

3

Water quality monitoring and preservation

The natural drain system should be maintained for onsuring unrestricied flow of water, No construction shall be
aliowed (o obstruct the natural drainage through the site, on wetlaind and waler bodics. Check dams, bio-swaics,
landscape, and other sustainable urban drainage systems (SUDS) are altowed for maintaining the drainage pattern
and o harvest rain waier. o

Buildings shall be designed to follevi the natural lapographi' ag much as possible. Minintum outting and filling

Z.
o should be dose,
A )
3. | Total fresh water use shatl not exceed the proposod requiren‘s%ﬂt as provided in the project details.
The quantity of frash waler usage. water recyeling and rainwater harvesting shall be measured and regorded to
4. | monitor the water balance as projecied by the project propanent. The record shall be submitted to the Regional
Office, MoEF&CC along with six monthly Monitoring reporis,
A certificate shall be obtained from the focal body supplying water, specifving the total annual water availability
5.1 with the lotal authority, the quantity of water already commitied, the quantily of waiter allotted to the project

under consideration and the balanee wator available. This should be specified soparately for ground water and
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surface waler sources, ensuring that there is ne impact on other users. 63

At least 20% of lhc open spaces as required by the local building bye-laws shall be pervious, Use of Grass pavers,

6. .
paver blocks wilh at least 50% opening, landscape ele. would be considered as pervious surface.
- ‘ ¢

Installation of dual pipe plambing lor supplving [resh water lor drinking, cooking and bathing ete and other tor
7. | supply of recy Clud water lor flushing, landscape irnigation, car wazshing, thermal cooling. COl‘sdl(lOl]Ulf_., ele. shall be

dore. :

g Use of water saving devices/fixtures (viz. fow flow [lushing systems: usc of iox\ Now faucets t']p acrators ele) for
T waler consery ahon shatl be meorporated in the building plan. :

o | ‘Separation of gré_\' and black water shoutd be done by the use of dual plumbing svstem, In &ase of single stack
© 1 syslem separale mcirculnlion lines for E]ushing by giving dual plumbing system be done.

1 Water dentand during construction shcsu]c{ be luéuccd by usc of ptc -mixed concrede, curing ’lQ.L.l!iS and other best

0. | practices referred.

The local bye-law provisions on rain water harvesting should be followed. 117 tocal bye-law provision is not
| available, adequate provision [or siorage and recharge should be fellowed as por the Mimstry of Urban
1. | Development Model Building Bvelaws, 2016, Rain waier harvesting recharge pits/siorage tankg shall be provided

for grouind water recharging as per the CGWB nors, :

A rain water harvesting plan necds (o be designed where the 'ccharg,e bores o minimum ong recharge bore per
] 3,000 square melers of buili up arca and siorage capacity of minimum one day of total fresh waier requirement
2. sha!l be provided. In areas where ground water recharge 1 not feasible, the rain water should be harvested and

stored for reuse. The ground water shall not be withdrawn without approval lrom the Compu«,nl Authority.

1 ‘ . =
3 All recharge should be limited to shallow aquifer.
i . . . g
4 No ground water shatl be used during construction phaso of the progocl.
) Any ground water dewatering should be properly managed and shall conform to the approvals and the guidelings
5 of the CGWA in the matter, Formal approval ghall be fakén from the CGWA for amy ground waler abstracijon or
Tt dewatering, F '
. . : M o,
) The quantity of [resh water usage. water recfcling and rainwater harvesting shall be measvred and recorded to
6 monitor the walcr balance as projccled by he project proponent. The record shail be submiliod o the Regional
© 1 Office, MoEF&CC along with six monthly Monitoring reports. '
| Sewage shall be treated in the STP with tertiary treatment, The treated effluent from STP shall be recyvcled/re-used
7 for flushing, AC make up water and gardening. As proposasd. no treated water shall be disposed in o municipal
T drain
1 . . . »
q No sewage or unireated effluent water would be discharged through storm water drains. ‘
. R . .

Onsite sewage weatment of capacity of lreating 10U% waste water to be installed. The instellation of the Sewage

Treatment Pland (STP) shall be certified by an independent expert and a seport in [his regard shalt be submitied to
i the Ministry before he projcet is commissioned for operation. Treaied waste water shall be reused on site for
9, 1 landscape. fushing, cooling tlower, and other end-uses. Excess treated water shall be discharged as per statulory

norms notified by Ministry of Environment, Forest and Climate Change. Natural treatment systems shall be

promoted.
2

Perlodsﬂl monitoring of water qualily of treated sewage shall be conducted. Necessary micasuies should be made

f
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lo mittigate the cdour problem from STP. 64
; |

Sludbe from the onsite sciwage treatmignt, including septic taijks, sh al] be collected, conveved and disposed as per
L the Ministry of Urban Develo gjmcm Contral Public Health and Environmental Engineering Organization
{CPHFEO} Manizal on Sewerage and Scmge"lrc siment Systeus, 2043

isge m(mimring zmd prevention

Ambicnt noise lovels shall conform to residentinl arca/commarcial arca/industrial area/silonce zene both during
day aird nighl as por MNoise Poflutien (Cantrol and Regulation) Rudes, 2000, Incremental pollution leads on the
andviont air and noise quality shail be clasely monitored during construction phase. Adequate measures shall be
made to reduce ambient air and noisg Rmci during cousiruction phase, so as to conform to the stipulated standards
by CPCB f’SPCB

N{‘Jn&. level survey shall be carr icd as por lhc pﬁ.smi}“{} guidclines am} report in this regard sha%l bo submal ad lo
Regional O“TC-C] of the Minisiry as a part of six-monthly compliance repost,

Acoustic chclosurcs for DG scis, noise lﬁrr ers Tor ground-run bays. car plugs for opualm&, porsonnel shatl be

implenicnted as mitigation nicasures for noise impact duc lo ground sources.

Encrgy Conservalion measures

o

Compliznge awith the Encigy Conservation Building Cede (ECBC) of Burcau of Encrgy Efficiency shalt be

i o . . . . . ey . 3
cnsired, Bu;{dmgs in the States whigh 533-\'(: }mulmd their ovwn ECBC. shall comply with the Staie ECBC,
2. Quidoor and conmmn arca hg hi;ng shull bc
Com:cpl of pazsnc solar dosign thal minimize onorgy consemption in buildings by tsing design cloments, such as
5 bailding oricitation, landsgaping, offigiont building envelope, appropriate fencstration, incrgasad day Hghting
| design and thermal mass etc. shall be ingorporated in the building design. Wall. window, ‘nnd raof u-vahics shall
e as per EC BC specilications.
4 Encrgy conservalion measuigs h§\c u'as%airai;@n of CTLs/ LED fm the iightmg the area omszdc the bux]dmg should
" | beintegral pm( of the project design and should be in place hefore project commissioning, :
5 Solar, wind or other R’“ﬁbx\ﬂ%hu rﬂmg\ s%m]l bo mmllcd to mwt c}ccirmu gencration equivaicat lo 1% of the
© o demand foad or as por the state fevel/ tozal building bye-laws requircarent, whichever is higher, .
0 i
Selar power shall be used for lighting in the apartment to reduce the power load on grid. ‘Separate elesiric meter
shall be installed for solar power, Solar water heating shall be provided lo mest 20% of the hot water demand of
6. | the commercial and institutional building or as per the requirement of the local building bye-laws, whichever is

higher. Residential buildings arc also rgcommended to icet its hot waler demand from <o"§:1r waicr ]u,ais.,rs as far
as possible,

Waste Manugement

A certificate from the compeient authority handiing municipal solid wastes. indicating the existing civic capacities
of handiing and their adequacy lo eater-to the M.S.W. generated from praject shall be obtained.

Disposal of muck during construclion phmy shall not croate any adverse effect on the n{:l&,hbcuumg.2 communities

2. 1 and be disposed taking the nepossary preeautions for peneral safoty and hoalth aspects of poople, only in approved
sites with the approval of competent authorily,

2 Soparate wol m:.[ dry bms musi be ?p:mzcigi in cach unil and at the grmsnd level for f'auh(atmg, segregation of

1 waste, Solid waste shall bo segregatod o wel garbage and inarl matorials.

4. | Organic wasle compost/Vermiculture pit‘Organic Waste Converter within the premises with a minimum capacity
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of 0.3 kg /person/day must be nstailed. - 65
5 All non-biodegradable waste shall be handed over to authorized recyclers for which a written tic up must be done
71 with the authonzed recyclers. .
6 Any hazardous waste generated during construction phase, shall be disposed off as per applicable rules and norms
" | with necessary approvals of the State Pollution Centrol Board,
Use of environment friendly materials in bricks, blocks and otker canstruction materials, shatl be required for ot
7. | least 20% of the construction material guantily. These include Fly Ash bricks. hollow bricks, AACs, Fly Ash
mee Gypsum blocks, Comprossed unlh blecks, and otlicr envircnment {riendly materials.
Flv ash should be used as building material in the construction as per the provision ol Fly Ash Notification of
8. | September, 1999 and amended as on 27th August, 2003 and 25th January, 20106, Ready mixed concrele must be
used in building construclion.
‘ |
9 Any wasles lrom construction and demolition activitics related thicteio shiall be managed so as Lo strictly conform
" | e the Construction and Desnolition Waste Managament Rufes, 2010,
l Used CFLs and TFLs should be properly coHccied aid disposed ofT’sent lor recyeling as per the prevailing
0.

guidelines/ rules of the regulatory authorily to aveid mercury contaniination.

Green Cover

No tree can be ielled/tt ansplant unless exigencies demand. Where absolutely necessary, tree felling shall be with
prior permission from the concemed regulatory authority. Old trees should be relained bhsed on girth and age
regulations as ntay be prescribed by the Forest Department, Plantations to be ensured species (cut) to specics
(pianied).

A minimum of I trec for every 80 squr.of land should be planied and maintained. The existing trees will be
counted for thisipurpose. The landscape planning should include plantation, of native spe ccies, The sp'”m with

“heavy [oliage, broad lcaves and wide canopy cover are desirable, Water intensive and/or invasive specics shouid

not be used for lfmds\,apmg.

Where the trees need to be cut with prior permission from the concerned local Authority, compensaiun’ plantation
in the ratio of 1:10 (1 e. planting of 10 trees for every | tree that is cal) shall be done and maintained. Plantations
10 be ensured species (cut) to species (planted). Area for green belt development shall be provided as per the
details provided in the project document.

°

Topsoil shouid bc stripped 1o a depth of 20 cm {rom. the arcas proposed for buildings, roads, paved arcas, and
external services. 1t should be stockpiled appropriately in designaled areas and reapplied during planmlmn of the
propom.d \’050hf1051 ol slie, ‘ .

Transport

A comprehiensive mobility plan, as per MoUD best practices guidelings (URDPFI), shall be prepared to include
motorized, non-motorized, public, and private networks. Road should be designed with due consideration for
envirenment, and safety of users. The road svstent can be designed with these basic criteria. 4 Hierarchy of roads
with proper segregation of vehicular and pedestran traffic, b. Tralfic calining measures, c. Pmpc: design of entry

and exit pomis d Parking norms as per local regulation.

Velicles bired ['m bringing construction material to the sile should be in 500{1 wnd[lmn and should have
pollution check certificaie and should wnlmm {0 ap;)%u,abu air and noise cmission bldjlddlds be operated on]\
during non-pch hours.

nult
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" A detailed traffic management and lraff' ¢ decongestion plim shall be drawn up to ensure lnal the current ]ovel@@
service of the roads within a 03 kms radius of the project 1s maintained and improved upon after the
implemegniation of the project. This plan should be based on cumulative impact of ali devilopment and increazed
habitation being carried outlor propesed to be carriad out by the project or other agencies in this 05 Kms radivs of
the site in different scenarios of spage and time and the traffic management plan shall be duly validated and
certified by the State Urban Development department and the P.W.D./ competent authorlw for road augmentation
and shall also have their consent to the implementation of componeits of the plan which m\olve the participation
ol these departmentis,

Human health issucs

Al workers w nr%m&, at the construction site and invelved in loading, unloading, carriage of construction material
and construction dobris or warking in any arga with dost pollution shall be prov zdcd with dusi mask.

For ingdoor air quality the ventilation pm\'isions as per Mational Building Code of India,

Emrorgency proparcdness plan based on tho H'!J'hd dennfh.amn an{i Risk Agsess meil (HIRA} and Disaster
Management Plan shall be implomicited. |

Provision shall be made lor the housing orcan fruction labmr within the snlc with all necessary infrastructure and
facilitios such as fucl for cooking. mobile toilots, mobile STP. salc drinking water. medical health care, créche ctc.
IThe housing may be in the form of temperary structures to be remeved alter the completion of the project.

i

Occupational healih surveillance of the workers shall be done on a regular basis,

6.

A First Aud Room shall be provide d in the projept both during construction and operaiions of the project.

Miscellaneous

The project proponcnt shall pmsmﬁcmh adnrusu it at iu:‘:i 1w Eocal newspapers of the District or Sidte of

which one shall be in the vernacular language within scven d'}\s mdicating thal the project has been accorded
cnvironment clearance and the details of MoBFCC/SEIAA website where it is displayed.

Q

1. environmental clearance shall be subm tited by the project proponents to the Heads of local bodlec Panchavals
and Municipal Bodies in addition to the relevant offices of the Government who in tumn has to d.upl&} the same
For 3 davs from the date of recoipt.

L5 I

hie project proponent shall uplead: l{m status of compliance of the stipulated env :ronmcm cloarance conditions,
mcluding results of monitorad data cm their wibsite and updafe the sams on hall-vearly basis.

o

i

o The project proponent shall submiig six—mmlthiy reports i the status of the compliance of the stipulated

cavironmental condilions on the wibsite of the ministng of Enviranment, Forest and Chmate Change at

Jcavironment clearance portal. ,

The company shkall have a well laid down environm uhal pﬁim duly approved by the Board of Duu.tu:s The
environmental policy should prescribe for standard operating procedures Lo have proper cheeks and balances and
to bring inio focus any 1:\1r111g3313..,m€s’ém;auoamioiaueu of {he envirormental/forest/wildlife norms/konditions.
The company shall have dofined system of roporting  infringements/deviation/violation of  the
cnvironmental/Toresthvildlife norms/condilions andfor sharcholders/stake holders. The copy of the board
resofution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.

0,

A scparate Environmantal Cell both at the project and company head quarter lovel, with gualificd personnal shall

be sct up under the control of senior Exggntive. whe will dircelly report to he hcad of the o‘z‘ganim‘aion.

Action plan for implementing EMP aod onvirenm -ml unndmom 'zlcmj, with resgonsibility malrix of the company
shall ‘be prepared and shall be duly approved by compelent asthority. The vear wise funds carmarked for
env 1rummmal protection measures shall be kept in separate aceount and not to be diverted for any other purposc.
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© Year wise progress of implementation of action plan shall be reported to the Ministnv/Regional Office along Wil
the Six Monthly Compliance Repori
k)
The project proponent shall submit the environmental statement for cach financial:ysar in Form-V o the
4 | concerned State Pollution Contro! Board as prescribéd under the Environment (Protection) Rules, 1986, as
amended subscquently and pul on the websiic of the company.
The project preponent shall inform the Regional Oflice as well as the Ministry, the date of [inancial closure and
9. 1 final approval of the project by the concerned authoritics. commencing the land development work and start of
production operation by the project.
I The project authorities must strictly adhere to the stipulations made bv the State Pollution Control Boacd and the
). | State Government.
- L
| The project preponeat shall abide by all the commitnents and recammendations made in the EIA/EMP repertand
1. | also thal during their presentation 1o the Expert Appraisal Committec.
1 No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
3. | Environment, Forcest and Climaic Change (MoEF&CC).
i Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
3. | clearance and altract action under the provisions ol Environment (Proiection) Act, 1980,
1 The Ministry nfay revoke or suspend the clearance, if implementation of any of the ahove conditions is not
4. 1 satislactory. ‘ g
1 The Ministry reserves the right to stipulate additional conditions if’ found necessary. The Company in a time
5. | bound manner shall implement these conditions. :
| The Regional Office of thyis Ministry shall monitor compliance of the stipulated conditions. The project authoritics
3 6 should extend full cooperation to the officer () of the Regional Office })\ [wrnishing the requisite data /
* 1 information/moniioring reports. '
The above conditions shall be enforced, inter-alia under the provisions of' the Waler (Prevention & Controf of
1 Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
7 1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, and the Public
* | Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble
Supreme Court of India / High Courts and any other Court of Law relating {o the subject matter.
1 Any appeal against this EC shall lic with the National Green Tribunal, il preforsed. \ﬁ}hiﬂ a period of 30 davs as
8. | prescribed under Section 16 of the National Green Tribunal Act, 2010. ‘

3.5, Agenda Item No 5!

3.5,1. Details of the proposal

Modification and Eximnsima of Indian Insititute of Techuology located at Hauz Khas, Delhi h.\i Indian Insititute o
f Technology by INDIAN INSTITUTE OF TECHNOLOGY located at SOUTH,DELHI

Proposal For C . Ansendment in ToR

Proposal No File No

Submission Da | Activity -
te _— {Schedule ltem)

SIA/DL/ANFRA2/4839 | DPCC/SEIAA-IV/CHT

Townships/ Arca D{:\'ciénpmcm Prajects / R

2R/06/2024

9872024 .| 0/DL2023 chubititation Centres (8¢D))

W,

TRUE COPY .

[E—
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Specific Conditions

The project proponent shall develep R& D facilities to develop their own technologies for propylene and
polypropylene processing.

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Group Housing by R R Texknit LLP. by R R Texknit LLP located at SOUTH WEST,DELHI

Proposal For -l Fresh EC

_ i : SSﬁiimission Pat | Activity
Proposal No Fi o {Schedule Ttein)
gfz_iDL/l?\FRAZMSBUL)/ZG BIDLIZ0 4 5450012024 E)L)uldmg/ Construction (8(

3.3.2. Project Sslient Features

The proposal is for Envuonmentai Ciearaa’ Fwsh EC) for Construction of Group Housing at Khasra
No. 123072, Sector-B, Pocket-1, Vasam_ evenue Estate of Vﬂiage Mehrauh New Delhi by
M/s R R Texknit LLP,
134.3.2 The project proponenf; (M
Environmental Consultant presented the |
i, The proposal is regarding Fresh Envirg
ii. The project is proposed to be 100@}:6
Revenue Estate of Village Méhr
& Longitude is 77° 9'34.98"E. " 7
iii. It is a Greenfield: pro_]ect and no ceni‘.tru" on. & by as-“beeﬁ 'undertaken a_{t'
iv. Barlier, the: proposal was conszdered durmg i '

LLP) along with the1r NABET Accredited
features__ of which are as foﬂows

SEIAA. Howev
txansferred to the

he total built-up area of
400°5q. m, basement area of
: project will comprise of 3

o0.; EWS unit 32 no. & CSP unit 32
33.25 m with 3B+S8+9 floors.

road Vv}denmg
25,650 sq. m (includ
7,380.72 sq. m, and oth
towers. Total 138 dwelling
no.) will be developed. Maximu
vi. The details of the building are as follows:

Particulars (Unit) Proposed Details
Total Plot Are-a {sq. m) 5,353.61
Area under road widening (sq. m) 76.49
Net development Area (sq. m) 5,277.12
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Ground Coverage Area

Ground Coverage (Permissible) (33.3 % of plot area) (sq. m) 1,782.75

Ground Coverage (Proposed) (28.35 % of plot area) (sq. m) 1,517.99
FAR AREA

FAR Permissible (sq. m) 10,707.22

FAR Permissible for EWS (sq. m) 1,606.083
Total FAR Permissible (sq. m) 12;3 13.303

FAR Area Proposed (sq. m) 10,562.28

FAR Area Proposed for EWS (sq. nﬁ) 1,605.88
Total FAR pr_oposéd- A (sq. m) 12,168.16

| Free from. FAR AREA |
Area for community — B (s;;. m) | 400,00
| | NON-F'AR AREA -
Tower Non -FAR (sq. m) 5,093.37’/‘1
EWS Non -FAR (sq. m) 607.75
‘..”:fo“tal Non FAR Area- C (sq...m)“ . B 5?01;2
“ | Basement Area -

Basement 1 (sq. m) OE ':;,460.24

i 2,460.24

Besementd (sqm) 2,460.24

Total Basement area—mD (s;:l. m) 7,380.72

| Built-upr A.rca (A+B+C+D) 25,650.00

Green area (3;9.‘7 % of net plot areé) (sq. m) 2,094.84

Area runder Swachh Dethi Blo.ck (sq. m) i5.34
Road & Open Areas (sq. m) | 1,664.29
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Towers (Nos.) 3
Floors (NO‘SJ 3B+5+9
Max, height of the building (up to terrace level) (m) 33.25
Basement (INos.) 3
Activities in Complex DU, EWS, CSP

Mail Dwelling Units includi

4. BHK & 3BHK (Nos.) 74

32

32

vii. During Construction Phag q be 25 KL.D, out of which water required
for the construction pha ‘be approx. 05 KL.D whlch“:wﬂl be taken from treated water from
Vasant Kunj STP. The Remaining, 20 KLD will be taken from the tanker supply out of which 12
KLD will be used for domestic purposes & 08 KED water will be used for Anti-smog Gun.
Waste water of 6 KLD will bé generated which will’ be treated in mobile STP. During the
operational phase, total water requirement 15 expeded to be 95 KLD and the same will be met by
Delhi Jal Board. §7 KLD fresh wat 1hi Jal Board and 38 KLD Recycled Water from in-
house STP will be reused. Waste 74 KLD will be t-eated in STP of 110 KLD
capacity, 67 KLD of treated w
(28 KLD for flushing and 10 KL
DDA park. .

viii. About 0. 348 TPD Sohd wastes

ix. The total pc}wer reqmrement durmg ‘the~construct _ ill
temporary -connection & for thc backup DG set of I x 125 kVA will pt and-.f'-totak power
requirement during S Rajdhani
Power Limited. For il be used
during power failure ¢
x. Rainwater harv estmg is pmp

xi. Parking facility for:290 BCS . 1 agains wirement of 227 ECS.
(According to local

xii, Proposed energy saving me .and provision of Solar Panels
of 1022 KW ie. 10%o

xiii, Comparative analysis of existing/envision onload (m case of expansion) - Not Applicable, as
it is a Greenfield project.

xiv. Impact on air, water, neise, ecology of due to the project/activity will be minimized by proposed
mitigation measures.

xv. The project is not proposed to be located in a Critically Polluted area.

xvi. The said project is not propesed to be located within 10 km of the Eco Sensitive Zone.

xvii. No NBWL Clearance is required for the said project.

xviii. No Forest Clearance is required for the said project.

xix. A petition was filed by (W.P. (C) No. 11283/2024) by the RWA of B-1, Vasant Kunj for seeking
revocation of the layout plan and sanction plan only on 14.08,2024. The said petition is pending
before the Hon’ble Dethi High Court, however stay against construction of the project at above
land was rejected/ declined vide Order dated 11.09.2024 with the observations that the Court is

54
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XXV, 4

i. Thg

ii. The

iii. Th

iv. Thi

v. The

vi. Subsequently, the project proponent sub

\ well-designed waste management approach such as the different collection unit for wet & dry waste

e PP has submitted that, the land ownership is-with Mis'R R Texknit LLP through a Sate Deed. Further,

is project wag: c0n51dered by the State Level Expert Appraisal Committee (SEAC), Delhi in its 146t

not inclined to pass any interim orders and in case the Court finds the construction of the project
has been raised illegally or unauthorized, then the same shall be subjected to demolition.

xx. (reen belt development and Details of tree felling/transplantation - Total green area of 2,094.84 sq.
m (39.7% of the plot area) will be provided. Approximately 11 no. of trees are present at the
boundary of the site which will be retained. Additionally, 56 nos. of trees will be planted. No tree
felling is involved in the project.

xxi. No Construction work has been done at the project site & the same is stated in the Afﬁdawt

xxii. The total cost of the project involved is Rs. 145 Crores.

xxiii. Employment potential - Directly and indirectly total 170 no. of people will be engaged out of which
150 no. of laborers will be hired during construction phase and 20 no. of staff during operation
phase.

xxiv. Benefits of the project are given below:

Social benefit:
a) The project will provide good quality, eco-friendly, safe and secured stay.
b) Generation of employment to approximately 150 no. of labor during the construction & apps
20 no. in operation phase.
Environment benefits:
a) Energy efficient measures. to-reduce the requirement during the operation stage will be
maintained which ultimately leads to lesser demands and reducing carbon footprints of the
project making it eco-friendlier.

respectively and eco-friendly treatment approach i.e. organic waste converter

134.3.3 The EAC, during deliberations noted the following:-

project / activity is covered under eategory ‘B’ of item 8(a) ‘Bmldmg Construction Projects’ of the
Schedule to the EIA Notification, 2006 as amended and requires appraisal at the State level. However,
due to the temporary absence of SEIAA / SEAC.in Delhi, the proposal has been appraised at the Central
level by sectoral EAC as per the provisions of the OM No. 1A3-22/10/2022-IA I [E 177258] dated
02.08.2023.

total plot area of the project will be 5,353, 61 $q. m, total buﬂt-up area will be 25,650 sq. m with green
area of 2,094.84 sq. m (39.7 % of total plot alea)

Building Approva} sancnon letter issued by the Municipal Corporation of Deﬂu (MCD) vide dated
13.05.2024

SEAC meeting held on 12.07.2024 & subsequently during the 147 SEAC mieeting held on 25.07.2024.
The committee thereafter recommended this project for granting EC with Iﬁ.C_' condltlons and general
conditions and forwarded it to SEIAA, Delhi. However due to the tem orary' ab! enice of the SEIAA,
Dethi, this proposal was- further transferred to. . essa i

reafter, the Expert Appraisal Committ : oposal during its 132nd
meeting held on 23 — 24% October, 2024 and after detailed dchberatm' deferred the proposal on certain
observations. Based on the observati DS was: r_a1sad_thmugh PARIVESH Portal.

v he ep'l':"'--of_-:the observatmn of the EAC. Accordingly, this

proposal was re-considered by EAC during this 11(-}34th} ‘meeting held on 29.11.2024. PP has submitted

that reply of complains raised by RWA of Vasant Kunj regarding various points. The same are

enumerated below:

Sk No. Compliant Resolution (PP’s Reply)
1. Violation of statutory norms in Sanctioned | The layout plan was sanctioned by MCD on
layout plan. 27.05.2024. DDA & MCD has clarified that t

he sanctioned plan was considered by the Scr
eening Committee & clarify that there is no v
iolation of any law or procedure in considerat
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ion of the matter by the Screening Committe
e

Violation of Regulations for Enabling Plan
ned Development of Privately Owned Lan
ds, 2018.

Private land was owned by the PP but the lan
d use of the project is residential as per the or
iginal Master Plan 2001 and Master Plan of
Dethi 2021 and the Zonal Development Plan
for Zone F. Development will be done in acc
ordance with the Building Plan approval & b
uilding bye laws

Violation of Layout Pla;
cket—1. -
Violation of Popula

. | There is no violation of Population density b
I etavse prowsxon of Dwelling unit and popul
| ation density is-in accordance with the Sancti

n Layout Plan of MCD

Acute Shortage of P
lony.

| -emen

sanction building plan, parking requir
are.227 ECS. Parking prowsmn has b
een made for 290 ECS i.e app 25 % extra tha
n- requlred to avoid parking outside the premi

“{ ses. Parking of proposed housmg will be don
€ m basements (3 lcvel) & on stilts within pr

Pmcedural hregule«rlties b
ing of Layout Plan. '

tion of Sale
nestion,

] 1¢ deed. The sale de

" | Delhi: Municipal Corp'ération has sanctioned
+].the 1ayout plan Under Clauae 336 of Delhl

There is no irregula

Envzromnental
n have.

Likely impact on the Aravaili Ridge’s Stab
ility.

The project site is at a distance of 2.48 km fr
om the Southern ridge and 2.9 km from Ara
valli biodiversity park. Hence the project wi
1l not create any impact on the Aravalli ridg
e stability

Likely impact on the Aravalli Biodiversity
Hotspot.

The plot is an integral part of an already dev
cloped B1 block Vasant Kunj. The project si
te is at a distance of 2.9 km from the Aravall
i biodiversity park. Since, the proposed deve

56
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lopment is part of an already developed resi
dential colony and falls outside the hotspot a
rea, hence, there is no specific impact.

10.

Proposed project designed in isolation wit
hout carrying out a detailed analysis of its
impacts on 5000 residents of B-1.

The project has been planned only after takin
g consideration of 5000 livings already residi
ng in the colony. Separate entry & exit points
will be provided and Traffic will be managed|
smoothly avoiding any congestion and bottle
necks.

11.

Vulnerable Groups being affected by the p
roject.

The development is proposed on the vacant
plot in the already developed residential col
ony. Hence there will not be any impact on ¢
he Vulnerable Groups.

12.

Impacts on residents dunng construction a
nd thereafter,

- The project will have environmental impacts
-on arr, water, noise & solid waste. All the miti

gation shall be followed as per the guidelines.

13.

Writ Petition — CM }U’?L.52907/2024 &
CM APPL.52908/2024 against the said pr

oject already being sub-judice before the |

Hon’ble ngh Court of Dethi.

The said petition has been addressed in ADS g
eply points given below

14.

Original Apphcatlon (OA) No. 1171/2024
& Interlocutory Apphcatlon (IA) No. 456/ -
2024 against the said project already being -
sub-judice before the Hon’ble National Gr
.een Tribunal (NGT), Principal Bench.

- The said petition has been addressed in ADS 1
" eply points given below

Vi. Pomtwme 1eply of the ADS raised have been presented as below:

SL No.

Query raised

Rty

The IZAC after dehberauon obse

nd has already been leveled--wﬁ

out prior permission of the 'om A
1 ecure penmeter and enable unrestricted site access.

petent Authority.

1.d 16.04.2024. No leveling has been done at site. Only a

G '-:The'sxte currentiy exists in its natural state with no leve

The PP has purchased the land: thlough 3 sale deed date

: mltzaj ciearlng of the dr} bushes has been done to fac
ilitate the secure: S.CL«GSS 1o the site and also to create a s

ling or grading undertaken. Google images and Photog
raphs have been submitted.

Further, as the project already ha
s legal cases, Principal Bench an
d which is related to the environ
ment, therefore, the committee d
ecided to take up the matter for a
ppraisal only after the court case
s have been resolved. Recent ord

There are 3 legal cases sub-judice before the Hon’ble

High Court of Delhi and the Hon’ble NGT

1. Challenging the sanctioned plan: A case has been file
d in the Hon'ble High Court of Delhi challenging th
e sanction plan issued by MCD on various grounds.
The Delhi Development Authority & Municipal Cor
poration of Delhi has submitted a reply denying the

S7
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ers of hearing in the matter shali
be submitted.

said violation and stating that the proposal for grant
of the sanctioned plan was considered by the Screen
ing Committee.

There was no violation of any law or procedure in ¢
onsideration of the matter by the Screening Commit
tee and Technical committee in accordance with the
approved Standard Operating Procedure for ‘the Re
gulations of Planned Development of Privately Own
ed Land’, MPD-2021, the Zonal Development Plan
and the Building Control Norms.

The cianﬁcation from MCD and the DDA has been

L this E ron'ble Court dn’eoted the Forest Departm

ent to file'a status report to-ensure de-concretizati
. on'of 18 no. of trees at the spot and restoration of
‘01 no. of trees.

e As per the direction of the Hon’ble Court, the represe

ntatives of the Forest Department visited the site

7.10.2024 and observed that no tree was cut,
v 0L tree (sheeaham) has been fallen at site w

';tatus report flom the Forest department
ed stating the LlSt of exzsﬂng trees:

- Status

) ESllver Oak
Neem
.. Gulmohar '~ ealthy
. Amaltas ng
Mango

Fallen tree was raised st
raight

Dried Trees are standin
g

Total 23
The Complainant has put the same complaints before ¢
he Hon’ble NGT.

3. A case is also filed that construction activities are go
ing on by showing a photo of Hydra machine

The said machine was used to re-root one uprooted tre
¢ in compliance of Order dated 04.09.2024 passed by
Hon’ble High Court in Cont. Cas(C) No. 1149/2024.

PP shall submit the proof that no

No tree cutting has been done at the site. Only 1 tree h
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tree cutting has been done prior t | as been fell due to a thunderstorm which has already b
o leveling the ground. een restored at the site with the help of a hydra machin
e. The Forest Department after visiting the site has sub
mitted a status report ensuring that no tree was cut, onl
y 01 tree (sheesham) has been fallen at site which was
rehabilitated at site with the help of JCB and Hydra ma
chine.

Also, no leveling has been done.

Undertaking stating the same has been submitted.

4. PP shall submit the proof that in | The plot is an integral part of an already developed B1
stant project does not require N | block Vasant Kunj.

OC from the Ridge Authority of | The project site is at a distance of 2.48 km from the So
Delhi. uthern ridge.

As per the map, the project falls under the building cat
egory.

Since, this is already a developed residential colony an
d falls outside the ridge area, hence, the project does n
ot require the NOC from the Ridge Authority of Deihi.

3.3.3. Deliberations by the comimittee in previous meetings

Date of EAC 1:24/10/2024
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Deliberations of EAC 1 :
The EAC, during deliberations noted the following:

roject/activity is covered under item 8(a) ‘Building and Construction Projects’ of the Schedule to the EIA
Notification, 2006 as amended, and requires appraisal at the State level. However, due to the temporary
absence of SEIAA/SEAC in Delhi, this proposal was transferred by SEIAA, Dethi to the Ministry as per
the provisions of the OM No. TA3-22/10/2022-IAIII [E 177258] dated 02.08.2023 for appraisal at the
Central level by sectoral EAC.

er, this project was considered by the State Level Expert Appraisal Committee (SEAC), Delhi in its 1460
SEAC meeting held on 12.07.2024 & 1470 SEAC meeting held on 25.07.2024. The committee
recommended this project for granting EC with specific conditions and general conditions and forwarded
it to SEIAA, Delhi. Due to the temporary absence of the SEIAA, Delhi, this proposal was transferred to
the Ministry for further necessary actions. Based on the above, the EAC considered this proposal.
commiftee has noted that the total plot ro;ect-Wlll be 5,353.61 sq. m and net plot area after
deducting the area of road widen m, FAR area will be 12,168.16 sq. m and total built-
up area of 25,650.00 sq. m {in 1 FAR area for community of 400 sq. m, basement
area of 7,380.72 sq. m, and.oth '
A total of 138 dwelling umts '
-deveIOped The maximum hé

Violation of Lajraut Plan of Sez,,'
(Violation of Population Density

impacts on

(Vulnerable Groups
([mpﬂ cts 0n realden

- -.-CM / roject already

n (IA) No. 456/2024
n’ble National Green

{Original Ap'piifcat
against the s
Tribunal (NGT_)
132.11.4 The EAC after delibe lot 'of land has already been leveled
without prior permission of the Con e project already has legal cases sub-
judice before the Hon’ble High Court of Delhi and the Hon ble NGT, Principal Bench and which is
related to the environment, therefore, the committee decided to take up the matter for appraisal only after
the court cases have been resolved. Recent orders of hearing in the matter shall be submitted. It was
opined that PP shall submit the proof that no tree cutting has been done prior to levelling the ground and
proof that instant project does not require NOC from Ridge Authority of Delhi.
In view of the above-mentioned facts and details furnished by the PP, the committee decided to defer the
proposal.

3.3.4. Deliberations by the EAC in current mestings

60
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The EAC, after deliberations observed that instant project is already located in developed area wherein
residents are residing in Vasant Kunj, Dethi. There are a number of residential buildings, school,
hospitals, other infrastructures ete. of different heights near the project area. It was observed from the
drone video shown by PP that no construction activity has been done or initiated at site and thus can be
ascertained that there is no violation of EIA Notifications, 2006.

The committee opined that court case in Hon'ble High Court in the matter are related to approval of
Building Plan granted by DDA and MCD. The concerned agencies has made their submission as per the
information provided by project proponent. Further, the matter of Hon’ble NGT is pending and any
order/directions in compliance of Hon’ble Tribunal shall be complied by project proponent.

With regard to tree cutting, PP has submitted the undertaking that no tree cutting has been done in the
project area and further as per inspection report of forest department, there are total 19 trees which are
green and healthy standing and one fallen tree was raised straight and 3 trees were found to be dried.
Also as per the submissions of PP, it was observed that the project site at a distance of 2.48 km from the
Southern ridge and 2.9 km from Aravalli biodiversity park. Hence the project will not create any impact
on the Aravalli ridge stability. The project site is at a distance of 2.9 km from the Aravalli biodiversity
park. Since, the proposed development is part of an already developed residential colony and fatls
outside the hotspot area, hence, there is no specific impact. However, for further clarity of project area
being in morphological ridge, it is desired that PP -may seek clarification from Delhi’s Ridge
Management Board. Based on the clarification, PP may obtain NOC (if applicable).

Further, it was observed that instant project was récommended by SEAC Dethi for granting EC with
specific conditions and general conditions and forwarded it to SEIAA, Delhi. It was desired that the
construction activity shall follow véry stringent measures to aveid any issues to the habitation. Traffic
Impact Assessment was conducted by PP for adequacy of transportation of vehicles and parking area. It
was informed that the distance from main road to the site is about 150 m. A mechanical sweeper shall be
deployed by PP to mitigate the road dust pollution all along this road and water sprinkler and mist
cannon/sprayer shall be fixed.

The EAC, only after detailed deliberation of all aspects / issues / allegations, recommended granting of
Environmental Clearance based only on merits of the said project subject to the following specific
conditions and other Standard EC Conditions as specified by the Ministry vide Q.M. dated 04.01.2019
for the said project/activity: ' )

3.3.5. Recommendation of EAC

Recommended

3,3.6. Details of Environment Conditions

3.3.6.1. Specific

Specific Conditions

This recommendation is subject to the out¢ome of court cases in Hon’ble High Court, Hon’ble
NGT and Central Empowered Committee. Further, PP may seek clarification from Delhi’s
Ridge Management Board (RMB) regarding applicability of clearance from RMB. Based on the
clarification, PP shall obtain NOC from Delhi’s Ridge Management Board (if applicable).

PP shall comply with the budget of the Environment Management Plan for construction phase
2. (Capital Cost = Rs. 55.50 Lakhs, Recurring Cost = 8.0 Lakhs/Yr.) and Operation Phase (Capital
Cost = Rs, 200.00 Lakhs, Recurring Cost = 26.9 Lakhs/Yr.).

A mechanical sweeper shall be deployed by PP to mitigate the road dust pollution all along from
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main road to the project site and water sprinkler and mist cannon/sprayer shall be fixed on this
road.

No construction activity or storage of material shall be allowed outside the project boundary. PP
shall not conduct any construction activity at night and transportation of material shall not be

+ done during peak working hout/school timings. Further, no vehicles related to the project shall
be kept outside the project area.
5 Tyre washing facilities shall be installed at entry and exit gates and tyres of each vehicle shall be
‘ washed prior to leaving the project site.
6. All internal roads in the be __é‘b’ﬁé'ii@qt@d/paved prior to actual construction of
the planned building t ent of dust from vehicles on unpaved road.
1 PP should make-pr &l thc treated wastewater could be used to
‘ compensate against the on-potable uses.
PP shall be responsil e for estabhshment, op:éfé.tiog a.ﬁ&.:_;.n;aintenance' of all common
facilities like STP, QWC, Greer belt development, Solar, Rainwater Harvesting, and other such
amenities provided within the project site-for a period of 5 years after hended over to the bona
g fide Residential Welfare, Associa ‘other such association and also for comipliance of
' EC conditions during operation O ty. of comply EC conditions :shall be with
Project Propoment only "is  transferred to  Residents Welfare
Association/Society/Committ stween Project Proponent.and hona fide Residents
Welfare Association/Society/Com ring -handover of assets/infrastructure shall clearly
mentioned the responsibility of C Condition: - L o
9 CAQM Guidelines should b 11 construction ad:t"_iv_ity__.'sjié_ui:d be stopped
' at the site during the GRAP IV ctions issued by Authorities.. =
1 PP sh__ai;l_ _ceﬁét’fu 0 m barricading all along the site and fixed w should be
0. insf:allé_d’at;tha. ress the dust. . o
} PP should'.'ééfisf 1issions during the
' operation phase.:
; The freshwater reéiﬁiﬁei_ nal phase.
; As proposed, wastewater shall be treated onsite in STP of 110 KLD capacity.
The project proponents would commission a third-party study on the implementation of
conditions related to quality and quantity of recycle and reuse of treated water, efficiency of
i treatment systems, quality of treated water being supplied for flushing (specially the bacterial

counts), comparative bacteriological studies from toilet scats using recycled treated waters and.

fresh waters for flushing, and quality of water being supplied through spray faucets attached to
toilet seats.

62
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Area for greenery shall be provided as per the details provided in the project document i.e., area
under plantation/greenery will be 2094.84 sq. m out of net plot area of 5353.61 sq. m, i.e.
equivalent to 39.13 %. The landscape planning should include plantation of 67 numbers of
native tree species as proposed. A minimum of 01 tree for every 80 sq. m of total land area of

the project should be maintained taking the existing trees into account. Species with heavy
foliage, broad leaves and wide canopy cover may be preferred. Invasive species should not be
used for landscaping.
1 The PP shall comply with all the provisions of The Delhi Preservation of Trees Act, 1994, if
6 applicable,
{ Project Proponent shall strive to enhance the Green Belt beyond 39.13% and that the
. trees planted in this regard would be planted under the campaign ” " and the details of the trees
‘ planted would be uploaded on the portal https://merilife nic.in.
The local bye-law provisions on rainwater harvesting should be followed. If local bylaws
) provision is not available, adequate provision for storage and recharge should be followed as per
g the Ministry of Housing and Urban Affairs (erstwhile Ministry of Urban Development), Model
Building Byelaws, 2016. As proposed, 4 Rainwater recharge pits for rooftop runoff shall be
provided by PP for rainwater harvesting after filtration.
. The solid waste shall be duly: s'egregated into biodegradable and non-biodegradable components
9 and handled in separate arcas ea1marked for segregation of solid waste, as per SWM Rules,
' 2016. :
2 As committed, biodegradable waste shall be ufilized through the OWC to be installed within the
0. site. Inert waste shall be disposed of as per norms at the authorized site.
% The recyclable waste shall be sold to authorized vendors/recyclers.
2 Construction & Demolition (C&D) waste shall be seglegated and managed as per C&D Waste
2. Management Rules 2016.
2 Pr oponent shall ensure the installation of solar hghts and LEDs-t' ) eetz()"fofthe total power
3. requnement S
i As comnnttcd 290 ECS are ’tc} be prov;ded-'mld*.out”of 'Whlch 30 (3 sheuld be for electric vehicle
' along with charging pomts ar" o be prowded B
2 The Environmental Clearance to the project is primarily under provisions of EIA Notification,
5. 2006. The Project Proponent is under obligation to obtain approvals/clearances under any other
Acts/Regulations or Statutes as applicable to the project.
‘é. Project proponent shall essentiaily comply with all parking norms and standards as applicable.
Proponent shall ensure that requirements of accessibility particularly universal accessibility and
2 more particularly pedestrian requirements are provided. Street and road section should have
7. mandatory provision of cross section elements and footpath so as to minimise the shift of walk

mode to vehicular mode to have least impact on energy and environment.
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The project proponent shall ensure that there more than one entry / exit from different directions
however it should be checked that it does not create road safety hazard.

3.3.6.2, Standard

S)( Building / Construction
Statutory compliance
The project proponert shall obtain all necessary clearance/ permission from all relevant agencies including town
1. | planning authority before commencement.of wi the:copstruction shail be done in accordance with the local
building byelaws. St
The approval of the Compete fained for sitﬁz;étural safety of buildings due to earthquakes,
2. | adequacy of firefighting eqy ational Building Code including protection measures from
lightening etc. '
3 The project proponent shallig torest clearance under the provisions of Forest (Conservation) Act, 1980, in
" | case of the diversion of forestlapd Tor nop-forest purpese involved in the project.
4. | The project proponent shaii obtain Sléémﬁcé from the Naiipnai Board for Wi_lcﬂif:e:, if. applicable.
The project proponent:shall obtain Cotise perafe mzéer the prowsmns of Air. (Prevennon &
5. | Control of Pollution) Act, 1981 and the Cﬁntmi of Pollution) Act 1974 from the concerned
State Poilution Control Board/ Camimitte
6 The project proponent shall obtain th : tor” dz&wl of ground waier..s‘f_surface water required for
" the project from the campefem autho i L
7 A certificate of adequacy of av. &;i“bie ppiying power to the'project along with the ioad
" | allowed for the pfmject shoald be obi:amed.‘ o Co
All other statutory c}e osives, Fire
8. | Department, Civil Av e respective
competent 'amhe_riﬁés,
9 The provisions of the: Soil : le - Hier § {16, and the Plastics
| Waste Management. Rules 2
1 The project proponent: chali nergy Efficiency, Ministry of
0. | Power strictly.
Alr quality monitoring and preservation
Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of Dust Mitigation
1. | Measures for Construction and Demelition Activities for projects reguiring Environmental Clearance shall be
complied with,
5 A manzgement plan shall be drawn up and Implemented to contain the current exceedance in ambient air quaiity
" | atthe site.
The project proponent shall install system fo carryout Ambient Air Quality monitoring for commeon/eriterion
3. | parameters relevant to the main polutants released (e.g. PMI0 and PM2 5) covering upwind and downwind
directions during the construction pericd.

64
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Diesel power generating sets proposed as source of backup power should be of enclosed type and conform to rules
made under the Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height
needed for the combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets
may be decided with in consultation with State Pollution Control Board.

Construction site shall be adequately barricaded before the construction begins. Dust, smoke & other air pollution
prevention measures shall be provided for the building as well as the site. These measures shall include screens
5, | for the building under construction, continuous dust/ wind breaking walls all around the site (at least 3~-meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand, cement, murram and other
construction materials prone to causing dust pollution at the site as well as taking out debris from the site.

6. | Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust polhution.

7. 1 Wet jet shall be provided for grinding and stone cutting.

8. | Unpaved surfaces and loose soil shall be adequately sprinkled with water 1o suppress dust,

All construction and demolition debris skall be stored at the site (and not dumped on the roads or open spaces
9. | outside) before they are properly disposed. All-dermolition and construction waste shall be managed as per the
provisions of the Construction and Detiolition Waste Management Rules 2016.

1 The diesel generator sets to be used during '_é@nstruction' phase shall be low sulphur diesel type and shall conform
to Environmental (Protection) prescribed for air and noise emission standards.

The gaseous emissions from DG set shall-be dispersed through adequate stack height as per CPCB standards.
1 | Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low sulphur diesel shall be
1. | used. The location of the DG set and exhaust pipe height shall be as per the provisions of the Central Pollution
Control Board (CPCB) noms. :

—_

For indoor air qualify the ventilation provisions as per National Buﬂdiﬁg Code of India.

Water quality smohitoring and preservation

The naturdl drain system should be maintained for ensuring unrestricted flow of \a’afe"j Nﬁ”ﬁiéﬁéﬁ"uction shall be
ailowed ‘t6 ohstruct the natural drainage through the site, on wetiand and water by Qhe’ekida_tﬁs', bio-swales,

landscape; and other sustainable urban drainage systems (SUDS) are atlowed for saintaining the drainage pattern
and to harvest rain water. ' B i R
5 | Buildings shall be designed to 'fOHO\f.: )

should be done.

3. | Total fresh water use shall not e}_c_ct‘tféd_:'. & ptop

The quantity of fresh water usage, water recycling an ftér.hafvesﬁng shall be measured and recorded to
4. i monitor the water balance as projected by the project proponent. The record shall be submitted to the Regional
Office, MoEF&CC along with six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, specifying the total annual water availability
5 with the local authority, the quantity of water already comunitted, the quantity of water allotted to the project
" | under consideration and the balance water availabie. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

6 At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass pavers,
" | paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.

7. | Instatlation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc and other for
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supply of recyeled water for flushing, landscape Irrigation, car washing, thermal cooling, conditioning etc. shall be
done.

Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap acrators etc) for

8 vrater conservation shall be incorporated in the building plan.
9 Separation of grey and black water should be done by the use of dual plumbing system. In case of single stack
i system separate recirculation lines for flushing by giving dual ptumbing system be done.
I Water demand during construction should be reduced by use of pre-mixed conorete, curing agents and other best
0. | practices referred.
The local bye-law prcwmrms on T13in “*iing'sh'mld be followed. I local bye-law provision is not
1 vailable, adequate provision | arge sh Id; be fo;low::d as per the Ministry of Urban
1. | Development Model Building : :
for ground water rsbhargmg
A rain water harvesiing :pié
1 5,000 squm’e meters of bu:lt_.
2.
i
3
1
4.
; of the CGWA in the ma%ter Forma! :
* 1 dewatering. '
i
6 the Reg;c&nal
1 yoled/re-used
in to municipal
7.
drain,
1 . i
8 No sewage or untreated !
Ousite sewage treatment of ¢z lled. The instalfation of the Sewage
Treatment Plant (STP) sha!l be certs tanda report in this regard shall be submitted to
! the Ministry before the project is comimi; "Treated waste water shall be reused on site for
9. | landscape, flushing, cooling tower, and cther end-uses. Excess treated water shall be discharged as per statutory
norms notified by Minisiry of Environment, Forest and Climate Change. Natural treatment systems shall be
promoted.
2 Periodical monitoring of water quality of freated sewage shall be conducted. Necessary measures should be made
0. | to mitigate the odour problem from STP.
5 Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and dispesed as per
) the Ministry of Urban Development, Central Public Health and Environmental Engineering Organization

(CPHEEQ) Manual on Sewerage and Sewage Treatment Systems, 2013.

66
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Neise monitoring and prevention

Ambient noise levels shail conform to residential area’/commercial area/industrial area/silence zone both during
day and night as per Noise Pollution (Controf and Regulation) Rules, 2000, Incremental pollution loads on the
1. | ambient air and noise quality shall be closely monitored during construction phase. Adequale measures shall be
made to reduce ambient air and poise level during construction phase, so as to conform to the stipulated standards

by CPCB / SPCB.
5 Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be submitted to
" | Regional Officer of the Ministry as a part of six-monthly compliance report.
3. Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating personnel shall be

implemented as mitigation measures for noise impact due to-ground sources.

Energy Conservation measures

Compliance with the Energy Conservation Building Code (ECBC) of Bureaw of Energy Efficiency shall be
ensured. Buildings in the States which have notified their own ECBC, shall comply with the State ECBC.

2. | Outdeor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by using design elements, such as
building orientation, landscaping, efficient building envelope, appropriate ferestration, increased day lighting

3 design and thermal mass ete. shall be incorporated in the building design. Wall, window, and roof u-values shall
be as per ECBC specifications. ' '
Energy conservation measures like installatien of CFLs/ LED for the lighting the area outside the building should
be integral part of the project design and'should be in place before project commissioning,

5 Solar, wind or other Renewable Energy_ shall be installed to meet electricity generation equivalent to 1% of the

demand load or as per the state level/ local bujlding bye-laws requirement, whichever is higher.

Solar power shall be usged for lighting in the apartmernit to-réduce the power load on grid. Separate eleciric meter
shall be installed for solar power. Solar water heating shall be provided to meet 20%: 01 the hot water demand of
6. | the commercial and institutional building or as per the requirement of the local building bye-laws, whichever is
higher. Résidential buildings are also recommended to mieet its hot water demand. fror selar water heaters, as far
as possibile, : TR

Waste Managemeﬁf '

A ceriificate from the tompetent autliorit
of handling and their adequiacy to cater 10

verse effect on the neighbouring communities

Disposal of muck during coxastﬁzﬁtiﬁ;} hase shall not 'é%'fééi..'...éii fver
t tyand health aspects of people, only in approved

2. | and be disposed taking the necessary précautions {or peneral saf
sites with the approval of competent autherity. o

Separate wet and dry bins must be provided in each unit and at the ground level for facilitating segregation of

3 ) ; . -
waste. Solid waste shall be segregated into wet garbage and inert materials,
4 Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a minimum capacity
* | of 0.3 kg /person/day must be installed.
5 All non-biodegradabie waste shall be handed over to authorized recyclers for which 2 written tie up must be done

with the authorized recyclers.

6. | Any hazardous waste generated during construction phase, shall be disposed off as per applicable rules and norms
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with necessary approvals of the State Peliution Control Beard.

Use of environment friendly materials in bricks, blocks and other construction materials, shall be required for at

7. 1 least 20% of the construction material quantity. These inciude Fly Ash bricks, hollow bricks, AACs, Fly Ash
Lime Gypsum blocks, Campressed earth-blocks, and other environment friendly materials,
Fly ash should be used as building material in the construction as per the provision of Fly Ash Notification of
8. | September, 1999 and amended as on 27ih August, 2003 and 25th January, 2016, Ready mixed concrele must be
usad in building construction.
9 Any wastes from construction and demalition activities related thereio shall be maraged so as to strictly conform
1 to the Construction and Demolition Waste Management Rules, 2016.
l Used CFLs and TFLs should b Gf§ed'; offisent for recycling as per the prevailing
0. oitamination.

guidelines/ rules of the regulat

Green Cover

beolutely necessary, tree felling shall be with

gulatory quthority. Old trees should be retained based on girth and age

prior permission from the ©

regulations as may be prescribed by the Forest Departinent. Plantations 10 be ensured species {cut) to species
{planted). i ' S .
A mimimum of 1 tree for every 80 sqm £ fand ‘should be panted and ma_imainc_d..‘ The existing trees will be
2 counted for this purpose. The landscape pl . mclude plantation of native species. The:species with
" | heavy foliage, broad leaves and wide cani Bie. Water intensive and/or invasive species should
not be used for landseaping, Lo
Where the trecs need'to be cut with prior g Tom the: aﬁq:ﬁiﬁéd local Authorit:y; compétisgiory plantation
3 in the ratio of 1:10 {iie. planting of 10 atis cut) shall be done and maintained. Plantations
* | to be ensured species {cut) to speg elt development shall be provided as per the
details pravided in the project documesi i P
Topsoil should be stripped to a depth .0£20 om reas proposed for buil_g_.f' —Ve& areas, and
4. | external services, It should be stockpiled appropriately in‘designated areas and reg] mtation of the
proposed vegetation ' ' '
Transport
A comprehsusive e prepared to include
miotorized, non-mdt@_ due consideration for
1. | enviromment, and safety of viteria. a. Hierarchy of roads
with proper segregationo 3. ¢. Proper design of entry
and exit points, d. Parking no
Vehicles hired for bringing constructien ould be in good condition and should have a
2. | poliution check certificate and should conform to applicable air and noise emission standards be operated only
during non-peak hours,
null
A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the current level of
ceivice of the roads within a 05 kms radius of the project is maintained and improved upon after the
implementation of the project. This plan should be based on cumulative impact of all development and increased
1. | hahitation being carried out or proposed to be carried out by the praject or other agencies in this 05 Kms radius of

the site in different scenarios of spase and time and the traffic management plan shall be duly validated and
certified by the State Urban Development depariment and the P.W.D./ competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan which involve the participation

68
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of these departments,

Human health issues

All workers working at the consfruction site and involved in leading, unleading, carriage of construction material
and construction debris or working in any area with dust pollution shall be provided with dust mask.

2. | For indoor air quality the ventilation provisions as per National Building Code of India,

Emergency preparedness plan based on the Hazard 1dent1f'1cauon and Risk Assessment (HIRA) and Disaster
Management Plan shall be implemented.

Provision shall be made for the housing of censtruction labour within the site with all necessary infrastructure and
4. | facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, créche etc.
The housing may be in the form of temporary structures to be removed after the completion of the project.

5. 1 Occupational health surveillance of the workers shall be done on a reguiar basis.

6. | A First Aid Room shall be provided in-the projé'ct. both duriﬁg construction and operations of the project.

Miscellaneous

The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
1. i which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance.and the details of MoEFCC/SEIAA website where it is displayed.

ii. environmental clearance shall be submitted by the project proponents to the Heads of local bodies, Panchayats
2. 1 and Municipal Bodies in addition to the rele*vant offices of the Government who in turn has to display the same
for 30 days from the date of receipt. :

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,
inclm:iing results of monitored data on 1heir. website and update the same on half-yearly basis,

The prQ]eCi propotent shall submit six-monthly reports on the status of the ccmplmnce of .the stipulated
4. | environmental conditions on the website of the ministry of Environment, Feresi and” Chmaze Change at
env 1romnent clearatice portal A -

The compan}* shall have a well laid down environmental policy duly approved by, the Baard of Directors. The
enwronmentai pohcy shouid prescnbc f 1 standard opmatmg prmeéures to h&ve proper checks and bal&ﬁCbb and

resolution in this regard shall be subml ed 10 the MOEF &CC as a part of sﬂ—manthly report.

A separate Environmental Cell both ét the 'p‘rega:ét'aﬂ” 'i}n‘ipaﬁy-he'ad.quarter level, with qualified personnel shall
be set up under the control of senior Executive, who will directly report to the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the company
shail be prepared and shall be duly approved by comipetent authority. The year wise funds earmarked for
7. | environmental protection measures shall be kept in separate account and not to be diverted for any other purposs.
Year wise progress of implementation of action plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report

The project proponent shail submit the environmental statement for each financial year in Form-V to the
8. | concemmed State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.
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The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and
0. | final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.
I | The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the
0. | State Government,
1 The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP reportand
1. | aiso that during their presentation to the Expert Appraisal Committec.
1 No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
2 Environment, Forest and Climate Change (MoEF&CC).
1 Concealing factual data or subm C-:atié': d&&am&y result in revocation of this environmental
3. | clearance and attract action uag ' {Protection) Act, 1986
] The Ministry may rcv_aké’ ﬁ'o g
4, | satisfactory.
1 | The Ministry reserves the right o stipulate additional conditions i ‘found necessary. The Company in a time
5. | bound manner shall implement these conditions. = .7 c
I The Regional Office of t_hi_é*’Minimj%%sh'aH monitor complignce of the-étipula.t_ed conditions. The project authorities
6 should extend full cooperation: to the offiter (s).of the Regional Office by furnishing the requisite data /
" | information/monitoring reports. .. o . i '
The above conditions shall be enfor.cg&; 'provi__éions of the Watér_'ﬁ'_(P;eventiQn_& Contral of
! of Pollution) Act, 1981, the Environment (Protection) Act,
- 1d Trangboundary Movement) Rules, 2016, and the Pubtic
' ind Rules and any other orders passed by the Hen'ble
relating to the subject matter.
{ | Any appeal against this EC shall lie With the cen T
8. | prescribed under Section 16 of the Nationat Green Tribunal Act,
Specific Conditions:
| Recommendﬂtii}m of mi
" | studies conducted for wors
3.4, Agenda Item No 4:

3.4.1, Details of the proposal

Expansion of “Group Housing” lecated at Khasra

2, at Village Kapashera, Tehsil Vasant Vihar, New De

1hi by M/s Echo Buildtech Limited. by ECHO BUILDTECH PRIVATE LIMITED located at SOUTH WEST,DE
LHI

Propasal For Frash EC

Proposal No File No Submission Date Activity

(Schedule [tem) , .

TA/DL/INFRAZ2/471591/20 | DPCC/SEIAA-IV/P2/CARE/D

24

0 2 ilding / Construction (8(
L2024 9/06/207 uildin
f202. 29/06/2024 B)) d
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ANNEXURE R-7

freelt TR ST JWA

#1150, Y6 UG VoA 0, R TN @,

el vg, ¢ feesit-110003
(@ifafre e, amares aiv

e Brd THEY, ARG WHN)

DELH| URBAN ART COMMISSION

CORE-6A, UG & FIRST FLOOR, INDIA HABITAT CENTRE
Lodhi Road, New Delhi-110003
(A Statutory Body of Ministry of
Housing and Urban Affairs, Govt. of India)

No. B5(78)/2024-DUAC . , © " February 19, 2024
OL-13022455078 SR : o
Request id: 10118122

Rredy worg o9,

fawy: Building plans proposal in respect of Residential Group Housing at Kh No.
1230/2, Sec-B, Pkt-1, Vasant Kunj (Part of Revenue Estate of Village Mehrauli}.

s U G W & BAE® February 15, 2024 F wTa der & o B
aram o | T & gene awr Rl sw wer #

“Pecisions:

Approved, Observations given.

Observations:
Og, .
%
1. The South DMC for warmd {onling) the proposul for consideration by € he Cominission.
. 2. The builling plan proposal Teceived {online) &t the formal stage was scrutinised, and the

following observations are to be complied with:

al  Sustainability features’shall be as per point no. 7 of the CPAA {Criterion for Project
Assessment and Approval) evailable cn tlm DUAC “-Cl,:a te at e, duac. org.in.

bl ANl vmh: tanks, plumbing pipes, rainwater nipes, service equipment, cutdsor air-

" conditioner units, selar panels etc, should be camoufiaged appropriately (in ferms of

point nos. 10, i & T2 nf the CPAA (Criterion for Projoct Assessmcht and Approvil} as
svailable on the DUAC website at wrww duscorgin,”

Acc ommg y, the propusal is approved, if the same is otherwige as per provisions of the Deihi
Mastur {Plan, Zonal Plan, building bye- taws, fire-fighting regulations and any other

nstructions of the Gaovt, of India, Further, compiiance of ‘Bureau of indian Standards’ nomns
againgt. mrthquake hazards, provisions of availahility of municipal selvices as per Govi,
N,_LILLA ion no. K-12016/5/79-DDIA/VA/IB{PL} dated June 7, 2000 and provisions [or ram
water Jharvesting should be ensured by the concerned local hody before releasing the

AnHTo ﬂ

Yours i:‘utlfm-

0

Se cre tary

5%

L VEARE OF
LELTBRATING
THE MAHATMAE

W‘%\W PHONE 24619593 24816391 24690821 ;
§—0d E-MAIL : duac@gov%n saey-duac@gov.in &H’vﬁfﬁ? WEBSITE : WWWduac org.in

W,

- TRUE COPY S
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v Fewvw geREETT
AllfgH1 78 AUTRORTTY OF INDIA

TS R T

mﬁwafrmqa’m

OWNERS Name &Address R/c House Mo. 12, Anupam Apartment, M.B.

Road, Saket, New Delhi.

ANNEXURE. R-8
186

faurs gritrevor

AIRPORTS AUTHORITY OF INDIA’

PALM/NORTH/B/101623/807173

T ) Wf@?f}ﬁﬁﬂq/@%/ FYY) 305459

{. Lalit Jain Son of Mr, Lakshmi Chand Eain‘, 2. _
Latit Jain HUF through its Karta Mr, Lalit Jain, fI®/MDATE:
3. ' f

25-10-2023

ARV Valid Up to:  24-10-2031

ertificate for Height Clearance

mre:mwwmwmmﬁmmmm%mﬁma@mﬁmw

T B HIRE FRHTR (AT 1 HATer) 1§
710 (&) e 17 e 2020 Ry ERYE, & U

: 1ol T, e, 751 (%) R 30 RiawR, 2015, . T AR

- L Ti}i.s: NOC is issued by Airports Autherity of India (AAL) in pussuance of responsibility conferred by and as per the
provisions of Govt, of India (Ministry of Civil Aviation) order GSR751 (E) dated 30th Sep.2015 amended by GSR77U(E)
dated | 7th Deg 2020 for safe and Reguiar Aircraft Operations.

7). 29 wraie @t FafiEd R & sFuw

e e & Pfo e g sy AT R 1

2. This office has no cbjection to the construction of the proposed struciure as per the following details:

]

[ R ocD

~[PALM/NORTH/B/101623/807173

Govi

[ W AT Applicant Name*

Ry 81 T/ Site Address®

e 123072 (Old No. 2797/2026/1675/8), Sector-B,
Pocket-1, Vasant Kunj, New Delhi., VASANT KUNJ, West
DelhiDelhi

|
ey 3 TGP / Site Coordinates”

i

831 (321N 77 09 32.53E, 28 31 18. 74N 7709 33 49E, 28

131 16.34N 7709 33.87E, 28 31 16.66N 77 (Y 3445E, 28 31

|16.25N8 77 09 14.74E, 28 31 16,34N 77 09 34.91E, 28 31
115.75N 77 09 35.33E, 28 31 17.48N 7709 35.98E, 28 31
{117.65N 77 09 16.27E, 28 31 16.36N 77 09 36.36E, 28 31
16.11N 77 09 36.52E, 28 31 17.76N 77 09 36.57E, 28 31
1! 17.40N 77 09 37.03E, 28 31 16.88N 77 (9 37.40E, 28 31

L R N—

w&&‘% e e r e = o
[T, (S 31T IR IO BRI T / Site

hev.82 M

|Elevation in mirs AMSL as sibmitted by Applicant™

[SRpAT S TS QUTHTe HITY (ST e
T # FHUR) / Permissibie Top Elevation in mirs Above %309'82 M

iMean Sea Level(AMSL)

ey Ters e 8, st st it t17f, 7 et - 110037 T R - 91-11-25653668
Reglonal hea:}:m_iarler Noriharn Reglon. Operatigral Offices Gomnplex Rangpuri, New Dethi-1 10 037 Tel: g1-11-25653586
{ n_gé'r-ﬁ r|~:;‘;‘ pey 1TITTITY 5 Ter
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JJRPORTS AUTHORITY OF INDIA

PALM/NORT H/B/01 623/807173

ity FaeRawX ST
AAPORTS AUTHOATT of iND\_B\

» FRT B{Taﬁ'gm suws FUU TR 1 As provided by épplicant’f‘

3)q€aﬁmﬁmﬁﬁmﬁrﬁ%ﬁﬁﬁqwﬁ$wﬁa%;~

3. This NOC is subject to the terms and conditions as given below: o

ﬁmammﬁmmmmmmmm

& mm@ﬁmmmwmmmﬁmmmﬁ

Wm%.mmﬁwm%\@wﬁwmwmm%%
& R e TR A SITE

W ARV, ‘i-‘ Ggew i : T I’Ig k S g : .

T | R i 3 purd PR o meRETweE P 1994 (o, qeft o B IR Y I

ﬁm)%aﬁﬂmﬂa@aﬂm | ‘ ‘ - - _

s, Permissible Top elevation has been jssued on the pasis of Site coordinates and Site Elevation submme;d! by Appﬁzqan&.
onsibility nof authenticates the correctness of the site coordinates & site elevation pr_ovaded y

AAI neither Gwns the resp nes . ‘ . _
the applicant. 1f at any stage iLis established that the aciual data s different, this NOC will stand null and void and action

will be taken a8 el jaw. The officer in-charge of the concerned agrodrome may initiate action under the Ajreraft ‘
(Demolition of Obstruction caused by Buildings and Tress ¢ic.) Rules, 19947, -

. The Site coordinates a8 provided by the applicant in the NOC application has been plotted on the strest view map and
gatellite map as shown in ANNEXURE. Applicant/CwneT to gnsure that the plotted coordinates corresponds 10 his/her site.
In casg of any diserepaniy, Designated Officer shall he requested for a;ame!iati@n of the NOC:

ﬂ)@@éwmmmmﬁm ety gy RO o PR R T P mgﬁ%wasmm
(a@wmqﬁmﬁwuﬁwﬁmﬂm 1 Y T -

¢. Airport Qperater oF his designated representative may visit the site (with priof coordination with applicant 0T gwner) (0
ensure that NOC terms & conditions &% complied with.

) T @ mmmﬁmmmmwﬁ“ mqqgaqm%mﬁm@*u P gerE T
e@mmﬁa,mﬁaﬁwmsmmmmwﬁm|

d. The Structure height (including any sup&m%mcmre) shall be calcutated by cubtracting the Site elevation in AMSL from
the Permissible Top Elevation in AMSL - e. Maximum Structure Height = Permissible Top Elevation minus () Site
Elgvation. Co ST : o

afi A1, 1T TaREBTIe TaT 1934 35 Y 9-A T EED Wiam-wmtﬂﬁ
e:r?‘a@ﬂmmqaweﬁmuw ayery, gedl o1 & HRY gt 7 RED HfAE |

e. The issue of the NOC is further subject to the provisions of Section 9-A of the Indian Aircraft Act, 1934 and any
notifications issued there under {rom time 10 time including, “The Aireraft (Demelition of Obstruction caused by Buildings
and Trees eic) Rules, 194",

) 3 0 ] ) e e, e afee, HifEH, G ,m*ﬁﬁéaﬁawﬁémaﬁﬂmmmwﬂg
£ No radio/TV Antenna, lightening arresters, staircase, Mumty, Overhead water tank or any other object and attachments of
fixtures of any kind shall praject above the Permissible Top Flevation as indicated in para 2, \

3

PS——————— e 8 feet - 11 —
oo neasquar ", e ratery e g, 78 Fef - 110087 O AT - 91-11-26653568
9 eadquarier Northern Region, Opesational Offices CompleX Rangpu% - ¢

i, New Dalhi-110 037 Tek: 91-11-
o Bt e ey v 3 ol; 91-11-25653556
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- R [Ty ifereRer
AIRPORTS AUTHORITY OF INDIA

PALM/NORTH/B/101623/807173

stetiy Fesreramw wifinmr
AFBUHTS AUTHORITY OF IROE

o) fwmar wed Ry ¥ 8 kv & e G, forelt o foeelt s um o Sudin S I e & g U@ we
a1 el e 8, §I A B

g. Use of oll, electric ar any other fuel which does not create smoke hazard for flight operation is obligatory, within 8 KM
of the Aerodrome Reference Point : ¢

) yE U 3Ee W € @ ardie @ s e Y oty ¥ ey ¥ v eR Ao @ argela @ o et 3,
FF B 39 Y 1 Ry T ey ot arfiE § o8 weln & iR R S0 TR TRfie v § e @
Auar afafe & e v faa oy |

h. The certificate is valid for a period of 8 years from the date of 15 issue. One-time revalidation shall be allowed, provided
that such request shafl be made within six months from the date of expiry of the NOC and commencement ¢ertificate is
obtained within inttial vahidity pericd of 8 vearss.

©) M8 & P & aRE o Iud e fadt ot wemn e o U g o e w el o e el e S
Rrgastiam, sl w1 & oror §nRe 779 wrEel & Wy W 3@ 8 | A & QRfEm varr o aefea
#F et o o o e adErh)

i. No light or a combination of lights which by rezson of its intensity, bonfiguration or colour may cause confusion with the
aeronautical ground fights of the Airport shall be instalied at the site at any time, during or after the construction of'the
building. No activity shall be atlowed which may affect the safe operations of flights.

&) AT TRY RATFTE TR 1 I9a SIawr B @ SO Tk, s o fior vere € g e v el e flwg
®1% Rrradrarar w81 B sre | \

j- The applicant will not comptain/ciaim compensation against aircraft noise, vibrations, damages etc. caused by aircraft
operations at or in the vicinity of the airport.,

3) 3w quT wETae fagya Sfe Wi =g EfeT (SIfRiy WA B IGEEE www dgea.nic.in T JULTR) HFR
T SERTEETy ST A O | SaR-4 & Y@ 6 TUT SfeRw 6 H R festRd el ¥ reR gy BV
Sl
k. Day markings & night lighting with secondary powsr supply shall be provided as per the guidelines specified in chapter
§ and appendix 6 of Civil Aviation Requirement Series ‘B’ Part | Section 4, available on DGCA India website:

maaw dgea.nic.in :

) Wi & e & SriE iR oy Wit S o, Wit el 4 8 sdee 91 e g, Wit
Ty GO B AR wHTOE 9 o1 IRwa g v Prafie e e g e & au gl uft & i
3 e ot oy gEway o & R aerrasy & Y 3 wanT g T o wee |

I. The applicant is responsible to obtain all other statutory clearances from the concerned authorities inciuding the approval
of building plans. This NQC for height ciearances is only to ensure safe and regular aircraft operations and shall not be
used as document for any other purpose/claim whatsoever, includihg ownérship of land ete.

g SHTART BRI 3{@ &1 Hed[EH Chillarki,1.G.] Airport,Rehini Heliport,Safdarjung

Airport,Sarmpla, Sikandrabad fammash & w9y A fra 7T B Ug 3FETaR WHEOTA YRy fa'm:f T WRE &
Rwras 3iv o wreds wre R Ramds o o, T, iR, 751 () T Q. 3R, 770 () TR AN & SR -
_1%11, SRR - 1V (HITT- 1), SRR 1v (M1 -2; S jes ward o) SR erpyHl v A e, & g windt foson
3| :

m. This NOC 1D has been assessed with respect to theChiltarki, LGl Airport,Rohini Heliport,Safdarjung
Atrport,Sampla,Sikandrabad Airports. NOC has been issued wort. the AAT Aerodromes and other licensed Civil
Aerodromes as listed in Schedule — {1, Schedule — IV(Part-I), Schedule- IV (Part-2; RCS Airports Only) and Schedule-VII
of GSR 751(E) amended by GSR7T0(E) : ;

» "

sy et S0 @, TReTe wmtens gfver trgd, 78 el - 110037 0UTY WEAT - 91-11-256563566
'Regiﬁnél headguarter Morthern Reglon, Opetatipnal Qfices Complex Rangpurl, New Dethi-11G 937 Tal: 91-11-25653568
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AIRPORTS AUTHORITY OF INDIA’

PALM/NORTH/B/101623/807173

ekt farmye iigaao
ARPORTT AUTHORITY OF MDA -

7 afy wea veT R & AmE o TR A aren B, v 5 oReam 75) & P oV A g 8,
s ) & Aum § s d TR SATOTTH S BT &1 ST 751 (§) Sff. T, 9. 770 &) g Sl %
Fram 13 % SRR, STYEH B O Bidl! & Rrd, S ST 751 &) S, T, 91, 770 (5) BT R ¥ Sl 1V
(M -2; HETUE gaTE ) aﬁﬁﬂ%wﬁ@@ﬁ@%ﬂﬁaﬁ%ﬂﬁ%%ﬂaﬂﬁm%eﬁmﬁ
<5 TR B A7 SFTTR SO A o} Tl € |

n. Applicant needs to seck separate NOC from Defence, if the site lies within the jurisdiction of Defence Aerodromes as
listad in Schedule ~V of GSR 751 E amended by GSRTTO(E). As per rule 13 of GSR 751 E amended by GSR770(E),
applicants atso needito seek NOC from the concerned state government for sites which lies in the jurisdiction of unlicensed
aerodromes as listed in Schedule-TV (Part-2; other than RCS aimorts) of GSR 751 E amended by GSRTTHE)

sy TR T 7 (AN e o8 v ) R 8 iRl e 5T ST

0. in case of any d_is;crf;pancy:’imerpretazion of NOC letter, English version shall be valid,

@m@ﬁmﬁmmﬁm%mmﬁmwmmmmm

p. In case of any éis}aute with respect to site glevation and/or AGL height, Permissible Top Elevation in AMSL shall prevail,

sl e el 2%, giETer e ato orgdy, A frewdt - 110037 ?g*m HET - 91-11-25653568
Regional headauartar Norhern Region, eréﬂ:onal Offizes Gompiax Rangpuri, Ngw Dehi-110 037 Tal: 91.11-256535660
o £y crafh Ty e 30
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AIRPORTS AUTHORITY OF INDIA

wERT S whawn PALM/NORTH/B/101623/807173

AREGRTE AUTHORITY UF INCHA

H’—I Kk w / Region Name: “ | GT/NORTH
'W??Tfﬁa &@aﬂﬂ@cbzgnaaed Officer
: !
[T YT AT Wi TR Name/Desigs sation/Sign |
W ith date :

’ T | (g‘\ T - q:fws Complex/IG| Airport, NBW Deithi-3
[&RT RIS Prepared by ; FNEITRPY R
; J MEEVAIKSHE SinvaH AM(arm)

= 2 Q" = — o ; s -.- o : : s g
. .
' ' : M\Ib\?,%
:WW?TQT Verified by NAV EBN A TN i
D (A _ |

ST HTES/ EMAIL ID - noc_nraaiagte N
B/ Ph: 011-25653551 ¢

Db
Y

ANNEXURE/3aq%

Distance From Nearest Airport And Bearing/ﬁ?&"‘ﬁw ﬁm‘a&h '\ﬁ'i{ﬁ 3R drafr

IDistance (Meters) from - Bearing(Degree) from
@ Airport Name/ Neares: ARP/@eay Nearest ARP
(e %A e e g A ﬁmcﬁﬁ'a‘alfﬁg@
:(Tﬂi’! ﬁ) 1 (f%ﬁ

_ Chillarki | 52004.17 13 o
L LGHAipor o Ghast T T g T
| Rohini Heliport . amsls po.. 13784
'Safdar}ung Azrmﬂ ; - 8333 69 o ZL%?L_W
Sampla Caes3les T 1339
 Sikandrabad 7 ssagg sy T 283.63
' NOCID o PALM;’: YORTH/B’Mo‘l'ézéfféﬁ‘i‘i'ﬁ""“_ ]

aﬁﬁmaﬁﬁ a?ra' cr&%rr"mm?mv%mm a‘éﬁ?ﬁ? - 1100637 WE@ET 91 11- 25653566
Ragionat heaieuarler Northern Region. Qparatinnal Qlfices Complex Rangpuri. New Delhi-110 037 Tei 91-11-25653588
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ANNEXURE R-9
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192.

On !
|

GOVERNMENT OF NATIONAL CAPITAL TERRITORY QF DELHI
DIRECTORATE OF DELMI FIRE SERVICE; NEW DELHI - 110001

No. F 6/DFS/MS/BP12024/ 1) - - ' Dated VO lo2 202y

To.
The Executive Engineer (Bldg.) HQ
Municipal Corporation of Delhi.
g* fioor, Civic Centre, Minto Road
New Delhi 110002

Subject: Regarding approval of building plans from fire safety point of view in rfo

Residential Group Housing Building at Kh. No. 1230/2 sec - B, Pkt-1, Vasant Kunj,
N New Delhi Part of Revenue Estate of Village Mehrauli New Delhi.

It .

Please refer to ID No, 10118122 dated 09.02.2024 on the above cited subject. In
this connection, this is to inform you that the online building plans in respect of proposed
Residential Group Housing Building have been serutinized by this department from fire
safety peint of view and observed that there is a proposal of construction of 03 towers
(joined together) of Residential Group Housing Building at Kh. No. 1230/2 sec — B, Pkt-1,
Vasant Kunj, New Deihi Part of Revenue Estate of Village Mehrauii New Delhi. The details
of the proposed building are as under:

8.No. | Particulars - Details j
1 | Occupancy L Group Hosing [Residential ) i
2. [ No. offloers 3 Basement + Stiit + Ground + 08 upper floors !
3. I Height o Tower- 1 & 2- 33.25 m, Tower-3 (5+G+4) -16.65 meter |
4 ' Plot Area . 15353810m? o o
9. _ i Gombined Area Details of Tower-1, Tower{2, Tower-3 (as mentioned in CAF) & Use |
‘ [1st 20 and 39! Stilt Floor Ground to 3 floor | 40 to 8% flgor
; | Basement { | ’
~ ['2460.240 SOM 11446130 SOM 'T-1~857.630, T-2-| (T1-726.630, 1-
‘ - Parking and services i Parking 1 519.350, T-3- ( 2-456.040)- ;
1 : ' -1244.530 {1621.61 ] 1182670 SQM |
L g | . | SQM ) ' Residential flats
B O . Residential flats |
1 6. T No. of staircases ¢ | Each tower is proposed to have Q2 staircases of 1.5 m ]

| | width serving from stiit floor to terrace floor. 01 staircase
| of tower-1 & 2 is fire tower. 03 staircases of 1.5 m wide
| b | are serving the basements. 01 dedicated staircase of
J Lo i 1.5 meter is proposed to serve the transformer room.
| Stafrcases serving to basement fevel are segregated at

1

| it foor,

“TNo of if, Ramps 08 no_of passenger s and 02 ramips of & m widh

|
|

71
There i8 ino objection to this depariment for the construction of the said building
subject to the compliance of the following fire safety recommendations:-

1. Access to building: The premises is proposed to be located on 13.0 meter wide main
road, iwhich is accessible through 6 meters wide 02 main gates. The entrance gates
shall fold back against the compound wall of the premises thus leaving the exterior
access way with in the plot free for the movement of fire service vehicles. The proposed
06 meter wide fire tender movement road with 09 meter turning circle capable of taking

23002 sen = B, Pki-1, Vasant Kunj, New Delhi . 1

B s

Residential group hdgsing at Kh. Ng. 1
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4.

V.

5.

Residential group housing at Kh. N

193

the load of fire engine weighing up to 45 tonnes. around the building shali be ensured
as per the provision of clause 8.2 of UBBL 2016. o

Number, width, type and arrangement of exits: Staircases as menticned in table
above are proposed in the building. This meets the requirement of travel distance as per
UBRBL 2016. The clear-cut-width of the staircases/exits shail be maintained at the time
of completion and exits/staircases shail meet the requirement of UBBL-2016. The
staircases serving the basements shall be segregated as per clause 7.11(% of UBBL
2016 and continuous up to terrace flocr as per clauge 7.11.(m) of UBBL 2016. The lift/
lift tobby shall not open into the staircase landing as per ciause 7.11 (0) of UBBL - 2016.

The exit doorways shall be openable from the side, which they serve without the use of

a key as per clause 7.12.5 of UBBL 2016. .

Further, the design of fire tower shall be as per clause 1 4,48, 9.3.13 of UBBL-2016.
Protection of exits by means of fire check doors and or pressurization: The fire
check doors of minimum 2hrs firg resistance rating shall be provided on the entrance of
i#t lobbles and staircases as marked on buiiding plans, Pressurization system for
staircases, lift wells and lift lobbies ghall be installed as per the requirermnent of NBC Part
IV/UBBL-2016. The fire check doors shall conform to 1S 3614:2021. The windows
opening into the external staircases shalt be fire rated as per clause 4.4.2.43.4 (d) of
NBC 2016 part 4, »

Compartmentation: The building shall be suitably compartmentalized so that the fire /
smoke remain confined to the area where fire incidents have occurred and does not
spread to the remaining part of the building. This shall conform to ¢lause 8.4.6 of UBBL-
2016 & 4.5.2 of NBC-1V 2016. The compartmentation shall be achieved be means of
fire barrier having fire resistance rating of 120 min. The entry to the lift shall be protected
as pef clause 4.2.7 of NBC part 4. :

The services, standby generator, store ete. must be segregated from other by erecting
fire-resisting wall of not less than 04 hours rating. Each of the compartments must be
individualty ventilated and the opening for entry into each of these compartments must
be fitted with self-closing fire / smoke check doors of not less than onejhour fire rating
fitted with magnetic latches. - .

All electric cables ducts and shafts shall be properly sealed at all floors with fire
resisting material of similar rating. These shafts shall be minimum 02 hours fire rating.
Under no circumstances, two services shall pass through the same shaft, i.e. separate
shaft be used for different purpose. o ‘

Ali vertical and horizontal openings including the gap between the glazing and the stab
at each leve! in entire building shall be sealed properly with the non-combustible
material having 02 hr fire resistance. The glass facade of the building shalt conform to
clause no. 8.4.9 of UBBL 2016. Wherever false ceiling / suspended ceiling is provided,
the same shall be of non-combustible in nature and that the compartmentation shall
he extended up to ceiling level. Glass used as compartment wall shall be two hour fire
resistant.
Compartmentation at floor levels shall be strictly as per clause 4.5 of NBC Part-tV.
Further all the occupancies are also required to be separated by a 240 min Fire
resistance rating as per clause 3.1.11 of NBC part 4. B

Smoke Management System: Smoke venting fagilities shall pe provided as per NBC
bart [V, Fire and Life Safety. Mechanical extracters shall have an interlocking
arrangements and the system shail be of such design as to operate on actuation of
heat/ smoke sensitive detectors of gprinklers, Smoke extractor system spall be
desighed to permit 12 air changes per hour in case of fire. A system of fresh air suppiy
shall be provided at floor level and smoke outlet at ceiling level. Following poinis shalt

pe ensured,
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{ Al ducting shall be constructed of substantial gauge metal conforming to 18: 655. Air
duct serving main floor areas, corridors etc, shall not pass through the staircases
~ enclosures. ,
i.  Automatic firg dampers shall be provided in the ducts at the inets of the fresh air and
return air of each compartment/floor,
i, Automatic fire dampers’ shall be closed automatically upon operation of a
detector/sprinkier. ' : ;
iv. The air ducts for every floor/compartment shall be separated. In no way inter-
connected with the ducting of any other compartment. j
v. Under no circumstances, plenum shall be used as "return air -passage” for -air
' conditioning purposes. 5
vi. Smoke management pians shall be rectified accordingly. ;

6. Fire Extinguishers: The portable fire extinguishers of IS1 mark syitable to risk shait be
provided in all buildings in ageordance with IS -2190/ 2010.

7. First Aid Hose Reeis: Hose reel containing 30m length of 20 mm bore terminating into
a shut-off nozzle of 5 mm outlet connected directly to riser shall pe provided in all
buildings. This shalt conform to 1S. 884/1998.

8. Automatic Fire Detection and alarming systems: Not required as per NBC Part-IV.

9.  MOEFA ’(Manually Operated Electric Fire Alarm): Manually operated fire alarm
inciuding talk back system in all the buiidings shall be installed as per National Building
Code part-4 -2016 and the same shall conform to 18-2188/2008. :

10. Public Address System: Not required as per NBC Part-IV.

14, Automatic sprinkier system: The Automatic sprinkler system shall be instalied in

basements and stilt fioor of building alongwith in rack sprinklers in stack parking (if any)

as per clause 9.3.9 of UBBL-2016/ NBC par 4, in accordance with BIS: 15105/ 2002,
clause H-4 of Annexure H of NBC Part 4. Flow alarm switch/gong shall be incorporated
in the instaliation for giving proper indication/sound. The pressure guage shall alsc be
provided-near the testing facility. The entire system including pump capacity and head,

size of pipe network, orifice control ete. shall be pravided in accordance with the relevant

code. Fire senvice inlet shall also be provided at ground level.

12.internal Hydrants and Yard -Hydrants: The down comer system shiall be provided in
building as per ciause 9.3.9 of UBBL-2016 and the same shall conform to IS 3844/1988.
its design shail be sych that it can be readily opened in an emergency. Each box shali
contain two lengths of 83 mm diameters, 15 m length, rubber line delivery hoses
configming to IS : 636 complete with 63 mm instantaneous coupling conforming 1o IS:
803 with nozzle of 16 mm diameter. Yard hydrants shall be provided in the building
premises as shown on plans and the same shall conform to 1§ 13039/1991.

13, Pumping arrangements! A fire pump house having one numbers of electrically driven
pumps having capacity 2280 LPM, one diesel driven standby pump of capacity 2280
LPM. one electric driven pump of 1850 LPM for water curtain, one jockey pumps of 180
LM capacity and a terrace pump of 800 LPM capacity shali-be provided as per NBC
sart 4. The pumps shall have suitable Head and shatt be aytomatic in pperation as per
NEC Part-lV, 2016, Suitable orifice plate/ reducer shali-be provided to maintain the
requisite pressure of 3.5 Bars at the remotest point. The staircase serving to fire pump
house is not as par clause 7.11.1of UBBL 2018, :

14. Captive Water Hlorage for firefighting: An underground water storage tank of
capacity 2,00,000 liters and overhead water storage tank made Up of RCC/ steel on
the tarrace having 25,000 liters capacity shall be provided for fire-fighting system. The
replenishment through bore well ar from the town mains shall be ensured @ 1000 LPM.
This shall conform !0 the requirements given in NBC Part-IV. Fire Service Inlet shall
also be provided. Draw off connection/ fire service inlet shall be provided. This shall
conform to the requirements given in National Building Code of India Part IV. Further,

Regiﬁe.nigéinng}?@ housing a“[ Kh. No. B, Pk ~1 \fé.sanf"iéxznj. Naw elh'i
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186.

17.

18.
18.

20,

a ladder or any other form of open access to the overhead tank for mspectlon shall be
proviged as per clause 7 10,3 of UBBL 2018.

Exit Signage: Exil signs shall be provided in the building at appropriate: Iocattons Floor
level marking, all exits and exit way marking signs in entire complex must be illuminated
and wired to independent circuit supplied by alternate source of power supply. Wiring
for the Hluminated exit signs shall be suitably protected against fire. lliuminated /
glowing strips paint shall be provided at each lavel to guide the direction for eéscaping
towards a safe place. The sizes and color of the exit signs shall be as per 1S 9457:2005.

Provision of Lifts: Lifts as indicated in the table abcve, are proposed 1o be provided
in the buiiding, These lifts shall be instailed strictly in accordance with the prov@on of
clause 9.3.3 of UBBL-2016. The lifts connected to the fire towers shall be fire lift, as
per clause 9.3.13 of UBBL-2018.

Standby Power Supply: As per clause 8.5.3 of UBBL-2016 emergency lighting, exit
signs, staircase and corridor lighting circuit, aII fire pumps, smoke extraction system
shall be powered from an additional source of power supply like generator and shall be
automatic in action. The emergency lighting system shall be capable of continuous
operation for a minimum duration of thour and 30 minutes. The emergency !ighf‘lﬁg
shall be provided to be put pn within 5 second of the failure of the normal lighting
supply.

Refuge Area: Not required as per NBC Pari- IV, -

Fire Control Room: Fire control room shall be estabiished at entrance floor of the

building in accordance with the provisions contained in clause 9.3.10 of UBBL-2016.

The fire controt room shail have communication (suitable public address system) to all

floors and facilities for receiving the message from different floors. Details of ajl floor

plans along with the details of firefighting sguipment and installations shall be
maintained in the fira control room, The fire control reom shall also Rave facilities to
detect the fire oh any floor through indicator board connections; fire detedtion and alarm
system on all floors. The fire staff in-charge of the fire control reom shall be responsible
for the maintenance of the various services and firefighting equipments and
installations in co-ordination with securities, electrical and ¢ivil staff of the building.
Special Fire Protection Systems for protections of Special risks: The construction
of eiectric sub-station and installation of Dry Transformer, LT & HT panels shall be as
per the provisions specified by the Electrical Authority. However, the following paints
shall be followed:

a. The HT/LT paneis shall be separated from the other areas with the walls of 2 hours
fire resistance rating. It is necessary to separate shield wall extending up t6 the one
meter on sides above the highest point of the transformer. All electrical panei should
be provided with special fire protection systems as applicable shalt be prowde& as
per clause 5.1.4, 5.1.5, 5.1.6 of Part 4 NBC 20186.

b. The electric distribution cables/wiring shall be lald in a separate duct. The duct shall
be sealed at every floor with non-combustible rnaterials having the same fire
resistance as that of the duct. Low and medium voltage wiring running in shaft and
in faise ceiling shall run In separate condults;

c. Water mains, telephone lines, intercom lines, gas pipes or any other service line
shall not be laid in the duct for electric cables; use of bus ducts/solid rising mains
instead of cabies is preferred.

d. Separate circuit for firefighting pumps, staircases and corridor lighting and blowers
for pressurizing system shall be provided directly from the main switch gear panel
and these circuits shall be laid in separate conduit pipes, so that fire in one circuit
will not affect the others.

e. The inspection panel doors and any other opemng in the shaft shall be provided with
air tight doors having fire resistance of not less than 2 Hrs. the electric installations
shall be as per BIS 1646. .

Residential group housing at Kh. No. 123042 sec ~ B, Pkt<1, Vasant Kun), New Delhi 1 4
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f. The fire protection of lutchens if any shail be done as per clause G 5.2 of part 4 NBC
2018 . :

g. Atrium if any shall strictly meet the requirement of Annexure F of NBC Part-{V.

h. The fire protection for the stee! structure shail he provided as per provision containg
in NBC-2016 during the censtruction.

i All safety provisions for the Electric Vehicle Charging Station shalf be provided in
accordance with Chapter-X! of the notification issued by Central Electricity Authority,
published in "Gazatte of India" bearing NO. CEI/1/2/2018 dated 28.06.2019 and
clause 10.5 (appendix-i), UBBL -2016 amended on 12.02.2020, if any.

. Al types of electrical installations such as meter box, circuit breaker, main
switchgear, electrical vehicle charging port, associated equipments, which acts 8s
energy supply points and can trigger fire hazard are not aliowed under or near the
staircase. If instalied in siilt area. these should be encased with fire retardant
rpaterial shall be provided as per clause 8.5.2 of modified UBBL 2016,

k. Nothing in contravention of the notification number CEI/1/8/2020/263-294 dated
03.05.2021, issued by Central Electricity Authority as modified upto date.

The open setback area, use of basement, FAR, height restrictions etc. are not
checked as it shall be checked by the concerned building sanction authority. The approval
of building plans for the proposed occupancy/layput of the floors shown on the plans shall
be valid for a duration of 05 years as per clapse 2.4 of UBBL. Any subdivision of the
fioors, change of trade/ use or re-validation shajl only be done with the prior approval of
this department. it shail be ensured that provisions of all requisite fire and life safety
measures stipulated in UBBL-2016 and Nationa! Building Code of India 2016 shall be
complied in letter and spirit before the occupanty of the building under intimation 0 this
department. it may also be noted that aforesaid clearance is not an FSC from Delhi Fire
Service, :
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197ANNEXURE R-10

W *
/ e
-7 . DELHI JAL BOARD
(o OTFICE OF THE EXECUTIVE ENGINEER (M)-45
' OPPOSITE J-BLOCK MARKET, SAKET,
a 7
No. DJB/BE(M)-45/2024/ §2° pated: o1 | 2202\

Mr. LALIT JAIN LALIT JAIN HUF THROUGH ITS KARTA MR LALIT JAIN

Name of gwner
: KH NO.1230/20LD ND,2?92/2026/1675/8 SEC-B PKT-1 VASANT

Address
: KUN] N0 PART OF REVENUE ESTATE OF ViLI, MEH.
0BP5 iD No. : 10118036
Subject: Regarding of Delhi jal Board Waler & Sewer NOC for Copstruction of residential
.. group housing on Khasra No, 1230/2 Old NO. 27972/2026/1675/8 Sce:B Pki-1
. Vasantkunj, New Delhi.( BPS 1D N, 101180386).

in reference to above application no,-EE(planningyW-III vide his letter no, DIB/EE(Pig)W-
11/2024/594-598 dated 25.0 1.2024, has calculated infrastructure charges (IEC) for water amounting
o ks, 3,33.58,129/- as well as EE(Pig)DR vide lstter no. _D]B/SE(P}g)DR/ZGZf};/lOl-l@S dated
25.01.2024 has calculated infrastructure charges (1FC)-for sewer amounting to Rs. 2,00,14,914/-.

in this regard, the site has been izxspécv:‘ed by arca JE and found that DjB sewer and water line
exists at site, '

The competent authority has approved NOC for water and sewer connection subjected to the

(ieposizian§o£ TEC charges for water Rs. 3,33,58,129/- and for sewage Rs. 2,00,14@914/- with total
amount Rs, §,33,73,043/- to Delhi fal Board through NEFT/RTGS in Union Bank of India, Karol Bagh
Branch.CBCﬁOlUOOMS,AccauntNo.5&0101@96166%92,1%(1 Code-UBINGIN2641.

NGE may be ssued subjected to the following,
1. Applicant has to deposit [FC charges amounting to Rs. 2,00,14,914/- fofr sower and Bs.
3,33,58,129/- for water and ratal amounting for Rs. 5,33,73,043/- calculated by Delhi jal Beard

Planning wing. ‘ ;
2. The applicant has to camply with the general and special eondition of planning Water and

planning Drainage as enclosed.
‘No Potable water shall be used in construction activities. :
Rain water harvesting structure as per norms is {0 be instalied by the app?icaht
5. NOC will be granted only after deposition of infrastructure charges of DIB. -

Qe e
< -~ (Sawant Singh)
Executive Engineer (M)-45

o W
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DELHI JAL BOARD :GOVT. OF N.C.T. OF DELN|
OFFICE OF THE EXECUTIVE ENGINEER (M),
OPPOSITE J BLOCK, MARKET SAKET
NEW DELHI-110017. :

NO. DJB/AEE(M)-48/2024/ 52 2 Uate - 52
Jate - 2194
To, .
Mr. LAUIT JAIN LALIT JAIN HUF THROUGH ITS KARTA MR LALIT JAIN

KH NO.1230/2 OLD NO.2762/2026/1675/8 :
SEC-B PKT-1 VASANT KUNJ N.O '

PART OF REVENUE ESTATE OF VILL MEH.

Subject: - Regarding of Delhi Jal Board Water & Sewer NOC for Construction of residential group housing

on Khasra Ng. 1230/2 Old No. 2792/2026/1675/8 Sec-B Pkt-1 Vasant kuni, Mew Dethi, [OBPS 1D No.
10118035). ) . .

With respect to above, NGOG is hereby Issued sul;Ject to following: -
1. Infrastructure fund charges caleulated by Delhi Jal Board planning wing for water comes out to
R$.3,33.58,128/only vide DJB/AEE(PIg)W-H1/2024/594-508 dated 25.01.2024and for sewer comes out to
Rs.2,00,14,914/- only vide letter no. DJB/EE(PIG.)DR/2024/161-108 dated 25.01,2024.The lotal amounts

comes out Rs. 5,33,73,043/-, The applicant has depositeg IFC charges Rs. 5,33,73,043/- with Delhi Jal Board
vide RTGS ref. no: UTIBR52024020300358624 on dated. §3-02-2024,

2. The applicant fdéveloperfbuiidsr has to make hls own arrangements of entire .non .potab{e water of
183210 LPD at his own. Developerfbuilder has to comply with the general and special sonditions of.Pianrsing
Water Wing and Plannfng Sewer {drainage wing enclosed) herewith. Folable water will be provided by DJB
from nearby water supply netwerk only as per avaliability at the time of sanction of the water sonnection after
completion of Building which may not fﬁfﬂfl the demand of the applicant. DJB will not be bound to supply water
as per the de:mand. The applicant !dave?operlbuiider will have lo migke his ?wﬁ sitangements. The applicant
will not fite any claim for any sort of oompénsation Igriévanae in the' court.

3. Water demand assessment and sewerage dem'aﬁd assessment has been wor_ked out by DJB
Planning wiég. Developarlbuirlderr has ﬁ: comi:ly wilh the gsﬁeral and 'speciagl conditions of Planning
Water Wing aéind Planning Sewer (drainage wlﬂg) attached herewith.

4, No pé:table waler shall be used In construction activitles,

5. All d,files in respect of Deihi Jal Board t;ave to be cleared by the applicant develsperbuilder
bafore saeki;g sanction of the water and sewer bulk connections.

B, The iapgﬁcani ldeveloper/bullder has to conslruc! RWH structures and recyble wasle waler

treatment piant and to keep them In functional state.

LU GUPTA (\Z\o
§.ARCH, (ARCHITECT) :
Regn. No. CA/1982/06736 7 e

231146 A & B, Vikram Vinar
Laipat NagarV, Few Deihi-11002



govindgupta

govindgupta


completion of buiiding.

. 199

o 7 Applicantownerly |
ﬁﬂdeﬁ‘dwm
ar wi
gnd precautionary MEasuras for th i ba solsly and mmiutoly m.pﬁm,m
o sdle o {o o
ty of workers and mmchtnenns In respect mm o ety

of oxacuuan/
oparation

n “l@“i‘“t@ja‘”ﬁ“h g [s] wﬁg { ﬂnd 11 Hf;ﬂ;ﬁps war hin m h ]
YR
‘ . ] B&WE " 08, ]
H h OBS,

WATP/Récycls WWT
P alc.} to svel
vold sny untowsnd incldenymishiap/accident

Al necasss rm
ry parmisstons f e
or cogd cutling n an nnscling the seweraga
¢ ing {of waler conneclion and for connacli
C b} g
:
pllcant/ awmiorfoulidar/developer

B after

&
of the buildin
g Into
the [JB sewerage network has to be ob
y be oblained by Ap

? mng 3t aﬁ@’]! Gi waler con HEIT aﬂd s8YWe! Conng O ha Tt D\I

3 e | 'h‘! H"EB p 9 ildi
- g

0 o
Building plan sanctioning authon
M‘c:: LIS

(Sawant Si
Executive Engmeer(:%h«)fis

o thi
Is plot beforg sanction of bullding pian

SU»UN’%‘F‘ GUPT
B.ARCH (AR Wit TECT)
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A

N, ~ DELHIJALBOARD ‘ T o
& OFFICE OF THE EX, ENGINEER (PLANNING)W-111 T+
TR _ DELHI JAL BOARD;GOVT OF NCT DELHI e,
o/ yunto®  \VARUNLAYA PHASE-Y, KAROL BAGH,NEW DELHT 110005~ T .
/,/ N - E-Mall 1p 1gepiwlli@gmail.com

Nos n:a[EE{Pég)w-xtx/zozaf $ay-4 0878 Date; 25-01-2024

Subject: R:;gmding issae ol NOC in tie OBPS porlol for Conslruction of Residential Group
Housing on KW NO.123072 OLD NO.279212026/1675/8 Sce-B | Pkt-1 Vasant Kunj
N.D Part Of Revenue Estate Of Vill Meh: ‘

[

Ref-  OBPSIDNo. 10118036

Please refer to above clted OBPS application subject, for the proposed building 1.
Residential Group Housing Building. Total water demand has heen assessed to 134,505 LFD out!
of which potable water demand is 97,485 LPD and non-potable water demand is 37,020 LPD as.
per prevalent nomms of DIB. IFC for water for the proposed puilding has been assessed 1o’
Rs.3.33,58;129.00/-Cnly(Three Crore Thirty Three Lakh Fifty Eight Thousand One Hundred
Twenty Nifis only) . Category C hes been considered for calculation of IFC for this area.

Plesse note:- _‘ :
1. Suitable adjustment in IFC, if already deposited by the applicant wiil be made by the
concetned maintenance division, .
Concerned maintenance division should ensure the deposition ofall applicable charges/ fee. |
Infrastructure fund charges already deposited, if any, shail not be refunded. P
" Concemned EE(MVZRO staff should ensure that there will be no negative head in the main lite
- of DJB at the tapping/delivery point. - :
5. Sanction of water connection/ additional water connection/ increase in existing warer.
conmection and levy of fees, charges, rentals, development charges, propoctionsie
charges/central storages charges/infrastructure charges/ additional Infrastructure charges efc. |
for the existing water connection(s), if any woutd be in accordance to the provisions in Dethi 5
Jal Board Act 1998 and Delhi Water & Sewer (TorifT and metering) regulations 2012 &s
emended from time fo time and applicable at the time of sanction of water connection/
additional water canncction/ increase in the sizo of existing water connevtion as the ¢ase may
be, , : :
6. Concerned mainienance division shali ensura {lt applicable 1C For water has to be deposited
before granting epproval of NOC on the OBIS Portal. '
7. Conditions enclosed. .

oo

Please take furihtr pecessiry uetion In this mattor,

Encl:- As abave

: Sdt’-
v {V K Jain)

- . EE (Planalog)W-LU
EE(My45
Delki  Jal Board, ‘
Opposlte 3-Block Market, Saket,
New Delhi-110017.
il GUPTA
B.ARCH, (ARCHITECT)
- Regn. No. CAI982/06736

231145 A & B, Vikram Vihar
Lajpat Nagarly, Hew Deipk-110824 -
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i~ for kind Information please.

t-with the request to take necessary action in the matter @5

tnerdt of ctise.
s {b kind information plesse.
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Reference: OBPS ID NO. 10118036

202

Conditions for Water

+ Regarding Issus of NOC In the OBPS portal for Construction of
Residential  Group Housing on KH NO.123012 OLD
NO.279212026/1675/8 Sec-B , Pkt-1 , Vasant Kunj N.D Part Of
Revenue Estate Of Vill Mgh.

i

Based on the building plan subtnitted by aﬁpi!cant through onllae in {dBPS) the {FC has been
assested {s asunder. : ‘

1.

The total average daily Water Demand for this proposed scheme has been calculated as
134505 KLD. As the total assessed water demand is more than 12.5 KL per day; as per

norms, DJB shall provide water for potable requirement only if technical feasibility .

exists. Non potable component sha'll be metthrough use of recycied water having quality
standards as per CPHEEQ guldelines. .

IFC amounting to Rs. 3,23,58,129/- is applicable & IFC has been calculated on the
basis of built-up areas of the properties in square feet and rates In different categories of
colonies. ‘

. 1n case of any change in the built up area/ change in the category for House Tax by the

Delhl Municipal Corporation {5 observed at a later stage, IFC will be reworked out on
prevalling rates by concerned maintenance division and applicant will be lable to pay
the difference. The Rates of [FC at the time of deposition will be applicable.

. If any addition/alteration is made In the propesed plan in future, the applicant will

submit the revised plan/scheme to DJB for revision of Water demand and IFC at
applicable rates. .

The Proponent /Deyeloping Agency will provide its own arrangement for collection and
distribution of the water, The UGR and averhead tank or any other arrangement for
storage of potable water will be provided by the Proponent /Developing Agency strittly
as per the provisions of latest building Bye-laws, CPHEEQ guidelines, alt IS Codes and as
per the guidelines/Regulation of Céntral/State Environment Department /CECB/DRPCC
asapplicable.

. ‘The operatfon and malntenance of the water distribution system inside the

premises/individual campus up to the connection point from the BIB main line wowld be
with the Proponent/Developing Agency/Occupler and confirming to good englneeting
practice, DI shall not be Hable frasponsible for any mishap/untoward {ncident inside
suchcampus/premises.

The -guldelines a5 of CPHERO ‘manual {of Department of Houslng o Poverty
Alleviation), relevant BIS codos, CPWD apecilications and ther standards and statutory
provislons relevant to wator distrihition syssem wonld he blnding on the Proponent
/Developing Agency of the projoct. » : ‘

. The domestlc water tank shauld not ha connoctert with the static water tank meant for

Firefighting storage or gardening,
The :Developing Agency shall intimate to the concerned Executive; Enginser

[Malntenance) regarding the actual date of start of laylng and jointing of watdr maing at
site and will have the work Inspectad at the time of connection with peripheral maty,

. The developing agency shall connect thelr internal distribution system with DJB wates

main-at their own cost after getting the approval from th
the concerned Executive Enginesr. 's department In presence of
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lalm drinking water supp
is made ;vailab!e by D

ar conrection.

'arrangemem,s & shall alse not ¢
intervening period, When the drinking water
agency will apply to this office for approval of wat

11. The Developing Agency/beneficlarles shali conne

 the water main at thelr own cost and after deposi
office, completing siecussary formalities withi '

12, The departinent veseyves the right to delete, 2
approval of this proposal ‘

13, I case of acute shertage of fitered water bn the aved and where it may not bé possible L0
provide water, ludividual Plet holder shall make thelr own arrangements {0 provide
putabile quality of watst b0 maot Interim water requirements il fltored water can be
wade available by DJB. The required permission from CGWA/ CGWB, MCD, DDA or any

other agency if any, fer making interim water arra ngement, 3
agency/appiicant. DB shaltnot be responsible for the same.
14. A suitable dia bulk water meter shall be installed by the applicant/developing agency at
the suitsble lomation in consultation with the concerned Exccutive Engineer
(l?!aintenance] L.e. EE(M}-45 at its cwn cost. The conmection and the communication
pipe shall alse be laid by the applicant/developing agency at their own cost In

consyltation with the Malntenance staff
a, Concerned EE(M)/ZRU staff should ensure that there shoutd be no negative head
in the main line of DJBat the tapping/delivery point.
15. Sanction of the water éopnection chall be In accordance to provisions in Dethi Water and
Sewer {Taviff and Meteing} Regulations 2612 and notifications of DI from time to time
in respect of provistons for yirster supply 1/c conditions contained in the refease latrer.

16. Development plan/Apptoved Buliding fioor plans submitted by the applicant shall be
of buli water connection by the concerned Zoual

verified at the time of sangtlon
Authorities of DIB. In case of variation/ deviation found nthe constructed building from
¢ the time of sanction of water supply scheme ar

the plas submitted by the applicant 2
1FC shall be re-assessed by concerned maintenance division

o ‘ r1 OBPS, then in such £ase

17. Deposition of Infrastructure charges wlli pot entitle the applicant/developing agency for
Immedizte walalr connection by the njB, Wate connection. will be sanctioned by
concerned Executive Engifjper {Maintenance] a5 peT svailable feastbiiity of 8 water In

tign of required charges in the z

Jd, or change any of th

the area. . :
18, The guidelines as of CPHEEQ manual (of Department of Housing and Poverty
CPWD specificatians and other standatds and statutory

1d be binding on the

~ Alleviation). Relevant pis cades,

relevant o waser supply neswork  wWou

project. Internal water supply network including

provislons

4 proponent/Developing Agency of the
: at ghatl be done & maintalned by applicant/devetoping w

sevant prescuibed standards.

jon of water supply system as per the
f5-1971. & clear space of abayt 200 mm
pindie and surfrce box so that valve
ptin Mish with road level

Includlng rain water in all new

recycling plant arrangeme
agency as fier the sound spgineering practic

19. Sluice valves will ba: provided for reguint
requiremaents, These shall canfurm ta 15 26

f tho shilco valve §

should he kept hetwoon the fup 0
whan tho aurfaco bt 1% ¥

~ capmaybe easily providud,
| 20, Water harvesting dyrough storing of rinall wated
bullding on plats of 100 8g, mators. & abave shall be mandatory. The plans submitted to
the local bodies shall Indicate the system of storm water dralnage slong with points of
collection of the watel 41 susfate reservolrs or in recharge wells. These provisions wilt
: per the Publle ‘Notice (s) of Central Ground Wator Authority issued from

: be applicable a5
i time to Hme.
: dular designs of recharge Chambers for roof top Raln Water
n capacity of 2 m? Is required for

o3 ang re

a. As per the |
Harvesting svallabie on DIB 1, & retentic
vesnasiie o1 AR

10, Till drinking water made available by DJB the developing agency shall maintatn i fetlis
ly from DjB, during; the
[B the developini

ct their water distribution system 10
onal

fio concerned EE. Con
e conditions of

hall be teken by developing -
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100 m? of roof top area. For more details office of EE (RWH), {8 and

D}B is to be referred. -

b. Hon'bie NGT, Principal Bencl
72/2014, the applicant / Deve
rain water havvesting systen us part of te project

21. An und‘_evgmxmd veservolr of required capachy shall have

pelow the grovad level but top of underground roservolr sh

the normal G.L.
5. The feeder mal
underground

de his orders in

1, New Dethl, vi
all construct adequate cap

loping Agoney sh

itg top water leve
ould be at least 30 ¢m. above

ripheral water supply scheme to proposed
k for potable water shall be designed at the time of making connections

asper availability of water by the concerned Executive Engineer (Maintenance},
%23. Sanction of watet' connection/ additional water connection/ | isting water
tevy of fees charges, rentals, development

storages charges/ Infrastructure charges / 2

charges etc- wauld be in accordance to the provisions in Delhi Jal Board Act 19 g and
Delhi Water & Sewer (Tarldf and metering) regutations 2012 as amend
time #nd applicable at the time of sanction of water connection/ additiod
_ connéction/ increase I the size of existing water connection. :

ns from approved pe

_cunneg:tion and
charges/ central
al water

wehsite of

‘the case of O.A
acity of

1 (TWL)

«o
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1

VARUNALEVE BEAG
2= UNALAVA PHASE-1, JHANDEWALAN, NEW DELHI -110005.

) OFFICE OF TH :
/ LI Dégﬁ&_zxecmma ENGINEER {PLANNING) DRAINAGE
g DELHL JAL BOARG: GOVT, OF N.C.T, OF DELMI ‘

"-‘r E-mall- aepdri009gmail.com
Ng,psalﬁéﬁﬁglbwﬁmi fo! -fo ;gy Dated: 25.01.2024

oBPS 1D glo. $GLIRG3G |

subjectt CALCULATION OF SEWAGE: DISCHARGE AND IFC FOR SEWER FOR
 CONSTRUCTION OF RESIDENTIAL GROUP HOUSING ON KH N0.1230/2
- OLD NO.2792/ 2026/1675/8 SEC-B PKT-1 VASANT KUNJ H.D PART OF
 REVENUE ESTATE OF VILL MEH.

The total average daily sewage discharge and IFC for the above scheme has been worked out as

under:

i) Total average dally sewage discharge = 134505 LPD
i)~ 1FC for Sewer as per prevalling rates based on bullt up area= ¥ 3,00,14,914/~

HOC is applicable subject to construction and maintenance of Sewage Treatment Plant aof sdequate
eapadity for recyciing of waste water by the applicant, 35 per Conditions enclosed.

Piease notei-
i, Concerned maintenange division should ensu

charges/fee. Suitable agjustmsnt i IFC, IF alrea
made by the contemed divtsleft. )

3. The sewage discharge of the proposed Blotk Is more thon 10
the consumplon of waler 42,5 #LD and above gubsequent g
above of sewagE will mgke & prpvision of, & vecycling SvS
Horticulture and other nen diinking purpases as per the provision af iatest building Bye-

taws and CPHEEG (D'eaairtmﬂt'af- Hausing and Poverty Allaviation, Gavt, of India. The
applicant will have te tastall ad maintain a Sewage ‘frentment Plant for recyding of
waste water as par Cﬁﬂﬁiﬁﬁﬂséﬂdmd. . ;

1, Concernsd Malntenxace DPivision phell epsure that epplicable IFC for sewer
has to be deposited bolore granting approval of HOC on OBPS Portal. :

action i1t the matter.

re the depesition of all applicable
dy deposited by the applicant, will be

KLD. Any building having} up

eneration of 10 KL and
tem of waste water! for

prease take further necessary
Encl: Conditiens .for aﬁ;;:rwai

QS w

EE(M}A5 EE(PIgIDR
Copy B
1. CE{PAD) : for kind fnformatian piease. :
2. SEM-11 r for foriier AeCARsary action, :
3. SHPYIDR + for Kifid #formetion please.
: forkird Informatlon please. N“}\'

g
, ® COPY
' S : o 1.}(-#5{
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@; :
£PS 10 No- 10118036

ng; CALCULATION OF SEWAGE DISCH

CONSTRUCTION OF RESIDENTIAL GR
OLD NO.2792/2026/1675/8 SEC-B PKT-

REVENUE ESTATE OF VILL MEH.

gased on the building plan submitted by appll

been assessed is as under.

1. The total average daily

ARGE AND IFC FOR SEWER; FOR

{Drainagel

|

calculated as 134505 LPD. [FC amounting 0

has beent calcalated on

rates in diffevent categori

2. In case of any change in the built up

inadvertent error in calcul
by concerned maintenance

No additional discharge
Also, the Rates of IFCat
3. Ifany addition/

submit the revised plan/scheme to

applicable rates.
4, The proponent /De

of the sewa2ge generated, {
system Is made av

septic tan
/Deve}oping Ag
CPHEEO guidelines,
Central/State Environme
5, The sewage for Hospl
requirement O

relevant IS codes pefore releasing
and malntenance 0

dual campus up to the connec
nent/Developing Agen
rd Incident

6. The operation
premlses[indlvi
would bewith the Propd

fresponsible for any mishap/untowa

7. The regulation of quality of Trea
STP/SPS/Sewerag

Maintenance of the

slteration iS made i

; tal/Hotel /w0
£ jarest butlding Bye-

ation of IF

veloping Agency will
s treatmen

ency strictly as Per
all 15 Codes an
nt Department ]

division and app
for the ahove proposed
the time of deposition wi
the propose
DB for revision of

the basis of bullt up areasof
es of cotonies.

area is
¢, IFC wil

provid

cant through online:it {

sewage discharge for this ed
Rts 2,00.14,914/-15 app

ke properties {nsgua

ohserved at @ later stag

| be rew

licant wili be lia

additio

gutdelines/instructions of the Authority concerned
responsible for implementation of all such

Agency of the project w
guidelines prescribed by

il be solely

the concerne

Delhi Jal Board in any manner shall

regulations,

N

. L2
o

L CRITE
tp,RG\‘t .
CAASEZ inar

not be respons!

a09TA

wral
VIR

L]
e O
X

il be applicable.
d plan in future,

a2 itg own arrange
t and the disposal of the same Gl the
allable by Delhi Jal Board. The STP and

oup HOUSING ON KH NO.1230/2
3 VASANT KUNJ N.D PART OF @

]

oBps) the |FC has

proposed scheme has been
{icable & IFC

re feet and

o or due to any

arked out it prevailing rates
ple ta pay the differente.
n / alteration wilt be allowed.

the applicant will
sewage discharge and iFC at

ment for collection

will be provided
the provistons of
d as per the g\ildelines/Ragulation of
CPCB/DPCCasﬂppiicable. ,
rkshop shall have t0 be treated as per the
laws and guidelines of CPHEED manual and
into DJB network.
[ the sewerage System inside the
tion point from the D}B sewer line
ty/Occupler. DjB shall not be liable
{nside such campus/premises.

ted Efuent, its Standard, Operation and
e system will be as per the

by the Proponent (?%&‘wr
latest bullding Bye-laws, ,

and Proponent/Developing

4 Authorlty dealing with such regulations.

ble for the violation of the

~q
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he construction/design/o _ : .
é stom s the sole resp fn s/; bﬁ?;;.ﬂfn and maintenance of the STP/SPS /Sewerdage
g, The guidelines ag of CFHEE{j' of the Proponent /Develaping Agency of the project.
T tion), relovant i d manual (of Department of Housing and Poverty
statutory provisi N codes, (PWD Spccmcatfgns and other standards and
ons relevant to sewerage system would be binding on the

Proponent /Develo _
10. Any building h'avin;gnzg iﬁzw ot proke

subsequent generat] * . : _?&?I_!;ﬂmplion of water 12500 liters per day .and abgve

rovistr on of 10,000 Hters per day and above of sewage will make 3

_ on of 3 recyeling system of waste water for Hortlculture and other non

drinking purposes as per the provislen of Iatest bufiding Bye- Jaws and CPHEEC

{Department of Housing and Poverty Alleviation, Govt of {ndia. The responsibility of

operation and maintenance of 3‘-1’-‘?]8?3 etc. will lle witth the proponent /Developing

Agency/Occupler only. If & recycling plant (Waste Water Treatment pPlant} is

provided in the premises and bypass of sewage is ohserved into DJB sewerdge

system without prior intimation, penalty will be levied as per prevailing policy of
[JB for their lapses from the proponent/ developing agean/amipier-

11. The applicant is advised & '_wnﬂect the sewer out fall of the pfemises, with DB

intemal/peﬁphem!/wnk Bne with the permissjon 9|f concerned EE{Main:enance},

- in order to eliminate the passibility of any lgack flow, in case of any surcharge of

intemai/peﬁphem?ftmnk Jine, undgp unavoidabl. circumstances. 0nus of

" with the existing Intern |/peripheral/munk sewer of

od engineering pracdces

L integrating sewer connection Wi
DJB either by gravity or through & pumping main as per ge
the proponent/ developing

and n consuitation with the Zenal authorities les wi

* agency/occupler. _
GRet) | /sﬁevrg)%n/
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ANNEXQRE R-11
g @

W { ’
K\Sﬁ&ﬁj SR BB o BSES Rajdhani Power Limited
Koy Consmner Cll, st Floor, BSES Commercial Office, Nizamuddin West,
reat Petrod Pump, New Dethi - 10013,
CING UA0109DL2001PLCTIIS27 GST: 0TAAGCS3II8THIZS
Tob: v91 11 39997570, 01139999552 wnw._!g_s;;;‘idclhi.cnm

No: GM-KCC/BRPLMIsc) 2 15D, Dated: }9,\ 12.[273

Ta,

Mr. Lalit Jain HUF
Kn Mo, 123042 )
Vill- Mehrauli, Sec-B : ‘ , s
Pki-1, Vasgnt Kunj s
New Deihi

Sub: Your request for the ussurance of power supply of 2000KW for residential purpose
at Kh No, 123072, Vill- Mehrauli, Sec-B, Pkt-1, Vasant Kun], New Deihi-110061.

Dear Sir,

In reference to your letter rec?iyed in this office in the subject matier, it is to inform you that
considaring the preset loading condition of the HT n twork/Grid in the area and generic ioa.d
growth of the area, the proposed loag requirement of 2000KW inside your premises is
technically feasible. ' '
However, as and when formal application is submitted by you for the required load,
reassessrent of the actual loading position of the 11KV network and grid substation shall have
lo he done before sanctioning ¢~ he anplied load and scheme shall ba finalized accordingly with
issuance of demand nate | Lquently. _ : :
@ , _
It may be noted that as per prevalling LERC guidelines load upto 4MVA s to ba catered on HT
{11KV): systam ‘of suppiy for witich provision of built-up substation comprising two rogm of
rinimurn size 4X3 M & 3X3M for RMU & Metering room adjacent to each other for instaliation of
discom equipments has to be made by the applicant inside his premises. Further instaliation of
transformer and asscciated equipments after discom metering shall be in the scope of applicant,
anc all the statuiory compliances/diractions as per the prevaiing guidsiines shall have to
complied by the applicant for availing the electricity connsaction,

During site visit it has been observed that the premises has an existing overhead line of 8Ky
hence any construciion work below the overnead lina should be aveided or not feasible. As per

current guidelines: LT
‘ SHinGe
[Ciiosiinstallation T .o vertical elearance where | Minimum " horizontal
l : ling .15 passing above a building/ | clearance where line is
| structyrefbalcony etc, . | passing adjacent o a
o building/structure/balcony
L elc.
 Exlra  high  voltage | 3.7 meless {Plus 0.30 meters for every 2 meters (Plus 0.30 meiers for
E line axceeding 33 KV | additional 33000 yolts or parts thereof) | every additional 33 KV or part
L _ thereof) ;

With bast regards,

P

b ﬁ/\“ ‘ Yo
sKCT (Execution): . .~ - =
SHeHarity

SUDKIR QUPTA
B.ARCH. {ARCHITECT)
‘ Regn. No. CA/1982/0673§

23/148 A & B, Vikram Vihar
LAlnEt Nagarsiv, New,Rathi{10024

TRUE COPY
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. GOVT. OF NATIONAL CA

o’

§:

PITAL TERRITORY OF DELHI

LAND ACQUISITION COLLECTOR (SBOUTH)/

ADDITIONAL DISTRICT MAGISTRATE
AD, BAKET, NEW DELHI - 110068

ANNEXURE R-12

FLID/LAC20237 Vv p-

o

NN e N ]

B
t
A

The Executive Engineer {Bldg.)

Municipal Corperation of Delhi

Office of the Executive Engincer (Building) HO
am Floor D, 8.P.M. Civic Cenitre

Ll Nehru Marg New Delhi.l 10602

Sub:
gl

- Dated: .

S «,‘V

Bullding plan application for the proposed construction of residenéial Group

Housing on land atimea.surix;g 5353.610 sqm. Comprised in Khasara
Ko.1230/2 OLD 2297/ 2{)26-}’ 1675/8 Sector- B Pkt-I Vasant Kunj revenue
Estate of village Mehraul} New Delhi,

Please refer to your letter No. BE(B) HQ/2024 D-611 dated 29.01.2024, on the
subject cited above, the status of the land in question as report by the Patwari (LA} is given

below: -
’ khasgraNg U/84 &6 Award No Date of Remarks
- : Possession
 New 1230/2 (6-7) OLD Nil No Possession | This land is

Min

‘ No.2797/2{)f26/ 1675/8

|
|

This report is valid only for one month from the date of {ssye, Further, this report

may not be treated as document of any right, title or interest of Any person.

No Award

This issue with the prior approval of Cempetgnt Authority,

W,

TRUE COPY

free from
acquisition

and along-with |

duly
authenticated
Joint
ingpection
report dt.
20111.2012 the
site plan is as
per site and
authentic and
relevant

documents are
attached.

Yours féithfully,

| \\,;.‘}\f\“*”\

N.T.(L.A)
District South
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ANNEXURE R-13

IN THE HIGH COURT OF DELHI ?A\T NEW DELHI
{(EXTRAORDINARY CIVIL WRIT JURE‘QDE(‘T]ON)

W.RC)NO [ 1283 oF 2024

INTHE MATTER OF

Vasant Kunj Residents Welfare Association, - ...PETI'FI(?NERS
Sector - B. Pocket -~ | & Ors.

n

VERSUS

Government ol National Capital Temtmy of
Delhi & Ors.

..RESPONDENTS
L MASTER INDEX
S.No. | Particulars _ . Page No.
[ | Usrgent Application | ' I
2. | Notice of Motion o 2
3. o Memo of parties | 3 6
4. Synopsis and List of dates 7_12
5. | Writ Petition Under Article 226 of the Constitution of |

13-42

India alongwith affidavit

6. | ANNEXURE P-1 _ '
Copy of letter c%ateci 13.05.2024 issued by Rcspondent - 43-47
No. 3 granting Q“an for construction on the Subject

Property

7. [ ANNEXURE P2 (COLLY)

A true copy of the Minutes of the 368™ Screening

Committee Meeting as approved by the 368" Screening 48-67

Commitiee M awng: dated 22.04.2019, and 370" Screen

+
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‘Committee Meeting dated 17.06.2019 in respect of the

subject property

8. | ANNEXURE P-3
A true copy o fthe order dated 07.12.2012 passed by the 68-81%
Ld. PO Appellate Tribunal. MCD in appeai No.
24/AT/MCD/2009

9. ANNEXURE P-4 L
A true copy of the final order and judgement dated
16.07.2016 passed in District Sessions Judge Suket 82-108
New Delhi in Appesl No. 04/13

10. | ANNEXURE P-5 ‘
A true copy of the notiljcation dated 23.04 .11%5 issued | 109-123
under Sectiond of the LA Act |

{7, [ANNEXURE P-6 T
A true copy ot;‘tll]e Notification dated 07.12.1966 issued 124-135
under Section 6 of the LA Act

12. | ANNEXUREP-7 ’
A true copy of the Brochure issued by Respondent No.
2 of the Self-Financing Housing Scheme of Vasant| 136-170
Kunj (B-1)

13. | ANNEXURE P-8 o
A true copy of the original layout plan issued by
Respondent No. 2 showing the scheme ol Sector-B, 17
Pocket-1, Vasant Kunj

4. TANNEXURE P-9
A trge _coby of the certificele v'oi‘ Tﬁtorp(;ralim1 of

172-173

Petitioner No. |

&

3s
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Petitioners from time to time to varicus authorities

A

[5. | ANNEXURE P-i0
A true copy of the Regulations for enabling the Planned
* | Development of Privately Owned Land notifled vide | 174-182
Notification No, 8.0, 324%E) dated 04.07.2018
16. | ANNEXURE P11 |
Copy of replyf és-ent by Respoadcint No. 3 to RTI 183
application bearing no. PIO/EE(BYIIO/RTI/D.270
{7. | ANNEXURE P-12
Copy of letter dated 16.09.2019 lj@ﬁriﬂg no. F.No.
ACA-USZIHUPW/DDAR019/4YSCMSDMC/D-02 | 184-185
iss!ied by Respondent No. 2 approving the layout plan
for construction over the Subject Property
I8, ANNEXURE P43 T
Copy of'layout plan submitted by the Respondent No. 186
d to td and approved by Respondent No. 2
[0, TANNEXURE P14
A true copy of' the side by side comparison of the-dayout
plan submitted by the Respondent Nos. 4 to 14 vis a viy ts’;
the original layout plan :
20. | ANNEXURE P-13 (Coliy)
A rue copy of the representations sent by the
' 188-267

98
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31 | ANNEXURE P-16 (Colly)
A true copy of the RTls tited by the Petitioners and the

1 o . X , 2068-284
replies mpewed from  the concerned  government -

-agencies

22. | ANNEXURE P-17
A true copy of the RT1 reply dated 24.07.2024 veceived | yg5 997

by the Petitioner

23. | Application on behalf of the Petitioners seeking interim

- 298-307
Relief

24, LA lication seeking exemption from filing Dir'r‘ and
PP e eXEmpHon &M 308-315
‘Typed Copies of Annexures accompanying the Petition |~

25. | Court fee 316

26. | Vakalatnama and authority letter dated 20.07.2024 317;3;9

27. ;ProofofSei'vice ' 320

: | THROUGH " '{

ROHAN ANAND
A-446 (LGF). DEFENCE COLONY,
NEW DELHI -110024

X . . EMAlL
PLACE; NEW DELHI ROHAmAwanfn%R;A AULEGAL.COM
DATE: 04.08.2024 ' MOBILE: 491 ()()6‘;7% 109
NOTE:
i, True copies of the Azme\un_ have been on record, lurther. with respect to the mhu

Anjsexures the Petitioner underiahes Lo file (vped copies ol the sume as and w imn
required. ;
2. The main reliel is sought against MCD. iLe.. Respondent No. 3.

99
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT FURISDICTION)

. W.P(C)NO 11283  OF 2024

IN THE MATTER OF | .
Va@ant Kunj Residents Welfare Association, .PETITIONERS

- B. Pocket— | & Ors. ‘

o VERSUS
Government of National Capital Territory of " ...RESPONDENTS
Delli & Ors. . _ S :
" URGENT APPLICATION

To

The High Court of Delhi
New Delhi

Sir
Kindly treat the acummzmying Writ petition on an urgéﬂtbasis and the grounds

ol urgency are mentioned in the writ petition. Please list the same on 13.08.2024

- b N
Yt
'}\i\.ﬁﬂ-w'

ROHAN ANAND
A-446 (LGF). DEFENCE COLONY.
NEW DELHI — 110024

EMAIL:
PLACE:NEW DELHE . ROHANANAND@VERTARILEGAL.COM
DATE: 04.08.2024 MOBILE: +91-9968791199

Lo

£
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© IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)

CWL.PC)NO 11283 OF 2024

IN THE MATTER OF :
Vasant I{L1z1_i Residents Welfare Association, ...Pi'i’l'l’l‘!()Ni=i1<$
Sector - B, Pocket — 1 & Ors, 3

VERSUS
Government of National Capital Territory of RESPONDENTS
Delhi & Ors.
NOTICE OF MOTION: A
Sir : . 2]

The enclosed writ petition in the aforesaid matter as being filed on behalf of the
Petitioners and is likely 1o be listhd on 13.08.2024 or any date thereafier. Please

take notice accordingly.: N

“q

" THROUGH

4

\ ROHAN ANAND

A-446 (LGEF), DEFENCE COLONY,

NEW DELHI ~ 110024

EMAIL:

PLACE: NEW DELHI ROHANANAND@VERTARILEGAL.COM
DATE: 04.08.2024 MOBILE: +91-9968791199
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
W.B(C)NO _11283 OF 2024

IN THE MATTER OF

Vasant Kunj Residents Welfare Association, L PETITIONERS
Sector - B. Pocket— | & Ors! i '

VERSUS
Government of National Capital Territory of - ...RESPONDENTS

Pelhi & Ol\

MEMO OF PARTIES

1. Vasant  Kunj Residents Welfare
- Association, Sector-B, Pocket-1
kaving its Office at RWA Office,
Sector-B. Pocket-1. Vasant Kunj
New Delhi — 116070, -
[imail: rwab1.vasantedgmail.com _ _
Phone: 9773622782 ( ' o ...PETITIONER NO. 1

2. Praveen Vohra
. R/o Sector B Packet 1. 11 No.1433.
Vasant Kunj. South-West Delhi-110070.
Fmail: rwabl vasant/@gmail.com :
Mobile: 773622782 ...PETITIONER NO. 2

- 3. Inderpreet Singh Bhatia ‘
R/o Sector B Pocket |, H. No. 1701,
Vasant Kunj, South-West Dethi-110070

Email: rwabl.vasant@gmail.com ...PETITIGNER NO.3
Mobile: 9773622782 :
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VERSUS

Government of  National
Territory of Delhi.

Through Secretary

Land & Building Department
B Block. Vikas Bhawan,

New Delhi-1 10002,

Email: gnctd.sclaskpaigmail.eony

Phone: +91-11-43509333

Delhi Development Authority
Through its Vice Chaitman
Vikas Sadan, INA.,

New Delhi-110023,

Email: pant_arjun@rediffimail.com

;Phone: 3811071260

Municipal Corporation of Delhi
Through its Commissioner

Capital

24th Floor, Dr. S.P.M. Civic Centre, .

Minto Road, New Dethi- 100002,
Email: clomedhg@dgmail.com

Phone: 011-49090786

M/s R. R. Texknit LLP
Through its Partner

Office at 137, Jor Bagh,

Lodhi Road. New Dethi~110003.
Email: rksharmacarkjewellers.in
%i’hone: 9873627270

Rakesh Mahajan

R/o C-1/28, |
Safdarjung Development Area,
New Dethi-110016.

«RESPONDENT NO.

..RESPONDENT NO.

«.RESPONDENT NO.

RESPONDENT NO.

..RESPONDENT NO.
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Email: shreejecstonesizivalino.co.in

fobile: 9818452599

Sh. Rakesh Mahajan (HUF)

Oftice at C-1/28, Safdarjung Development
Area, New Delhi-110016.,

Email: shregjeestonest@iyvahop.co.in

Mobile: 9818452599

Nalini Mahajan

R/o C-1728. Safdarjung Development Area.
New Delhi-110016,

Email: shreejeestonestvahoo.co.in

Mahile: 0818452599

Kunal Mahajan

Rfo C-1/28. Safdarjung Development Arca.
New Delhi-116016,

Lmail: shigcicestones o vahoo.co.in

Mobile: 9818452599

Lalit Jain

Rio C-1/28. Safdariung Development Area,
New Delhi-110016.

Email: shreejeestonestyahoo.co.in

Mobile: 9818452599

Lalit Jain (HUF)

Office at C-1/28. Safdarjung Development

Arca. New Dethi-110016.
Email: shrecjeesiones@yahoo.co.in

Maobile: 981 845:21599

Pradecp Jain . : |

R/o C-1/28, Safdarjung Developmeng Area.
New Dethi-1100}6.

Email: shreejeestonds@vahoo.co.in
Mohile: 9818452599

..RESPONDENT NO. 6

.RESPONDENT NO. 7

-« RESPONDENT NO. 8

«RESPONDENT NO. 9

..RESPONDENT NO. 10

«-RESPONDENT NO. 11
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12. . Pradeep Jain (HUF)
“Office at C-1/28, Safdarjung Development
} Area.
‘New Delhi-110016.
- Email: shrecieestonesi yahoo.co.in

"Mobile: 981 84525})‘)

..RESPONDENT NO. 12

13. Smt. Parmukta Jain
R/oc C-1/28, Safdarjung Developmenl Area,
New Delhi-110016.
‘ Email: shrecieesmnesfq‘,‘r\-fahou.cn.in
“Mobile: 9818452599

..RESPONDENT NO. 13

14, Neelam Jain
RJo C-1/28, Saldarjung Development Area,
New Dethi-110016.
Email: shreejeestonesiyahoo.cg.in

Maobile: 9818452599

...RESPQM)ENT NO. 14

L

THROUGH . ‘ ; -

4 ,’: } ) i,j.,s.? '
"} A
\_\Lﬂ'

| ROHAN ANAND
A-d446 (LGF), DEFENCE COLONY.

NEW DELH! - 110024

| EMAIL:

PLACE: NEW DELHI ROHANANAND(BVLR TARILEGAL.COM
DATE: 04.08.2024  MOBILE: +91-9968791199
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That the Petitioners are residents of Sectpr B, Pocket-1. Vasant Kunj and
by means of the pre:ﬁcnt petiiinn seek issuance of a suitable writ/order/direction
guashing sanction daled 13. ()5 2024 granted by Rcspondmi?\m 3 with respect
to the devcippmenl over the land situated at Khasra No. 1230/2 (New)
admeasuring 4 Bighas and 7 Biswa situated in Sector-B. Pocket-1 in Vasant
Kunj Housing Scheme. New Deihi (“Subject Property™). Further. the
Petitioners also sceky suitable dircctions restraining Respondent No. I3 from
further granting sanction or approval with respect to development over the
Sui}iecgl Praperty and prohibiting the Respoendents from being permittedé to raise
any cnﬂmtruciiwn on the Subject Property contrary to the brochure (Annexure
P-7) and the tayout plan (Annexure P-8) as demonstrated to the public by the

Rupandcnl% The Pummm is-further seeking d irections Minutes of the 368"

Scree géng Committee w‘%e:,tmt as approved by the 368" Screening Commiitee
\ricetili;f dated 22.04.2019, and 370" Screen Committee M\,etmé dated
17.06. 7(1?0 tn respect of the subject property. Further. the Petitioners al§0 seeks
(f!lu,[lfjils against the Respondents to restore the Subject Property. in Lgcrms of
the pleISL as made through the brochure (Annexure P-7) and the %avout plan
(/\nm,\UIe P-8} as demonstrated to the public by the Respandents and for

quashing the order dated 07.12.2012. passed ! by the Ld. PO, Appellate IHbLu al.

MCD allowkd the appeal No. 24/AT/MCD/2009 as well as final order and
Judgment dated 16.07.2016 passed bv the Ld. District and Sessions Judge in

MCD Appeal No. 04/13, .

That on 23.01.1965, land admeasuring 4820 Bighas in the‘ village
phmuln was notitied for acquisition u/s 4 of the Land Acguisition A(.f. 1894
by Re%pomh.nt N(J . which ﬂnduc‘;,d the Subject Property and thexeaﬂ:el, a
notification dated 07.12.1966 under Section 6 of the Act came to be sssued n

respect of subject land. Subsu]uentiy, awards were passed for acqmgmon of
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the subject land, however, the Subject Property was not included in any of the
awards by which the lands were acquired in view of the fuct that the Subm.l
Praperty was shown as Gram Sabia land which could not have been acquired.

as the land in question was owned by the Respondent No. L/State itself,

That accordingly, Respondent No. 2 prepared a Scheme on 21,12.1987

in the name of *Vasant Kunj Residential Scheme’ for planned development of

the area including upon the subject land. Respondent No. 2 constructed various
flats in terms ol the original layout pian prepared by Respondent No. 2. various
flats including numbers 1297 10 13 19 and 1393 10 1424 (a total o 48 SFS flats)
were proposed to be constructed-in the Subject Property. In terms of the said
layout plan, apart from the flats shown in the Sub_iccl.i’m'periy. all the other
flats were constructed and thereafter steps were tuken by the Respondent No. 2
1o allot the same under the self-financing schemes, issued from time to time by

Respondent No. 2.

Tha:l subsequently, it transpired that some private builder claiming
ownershiy ) of the Subject P[O]IJEIW which was earlier earmarked as Gram Sabha
land minated some litigation, and by virtue of the S'ud fitigation claimed
ownershlp of the Sublect Property and based its claim on Lhe ground that the
Subject Pmperty was never acquired by Respondent I No. 2. dlld that the owner

was free 10 raise consttuctmns in accordance with law.

it ‘Iu;thet transpired that, on anr application moved by the said cwner,
constructlpn was proposed and maps were submitted, which were sanctioned
by Respondent No. 3 without considering the Master-Plan for Delli — 2021,
wherein n is stated that, Group Housing Society plots must be tocated on mads

‘facing’ a minimum widih_of {8n ROW. However, the Subject Propesty is

located on a very narrow internal residential road. which is only wboul 13

mieiers wide. 1t is submitted that the Subject Property is surrounded by the

]

107


govindgupta

govindgupta

govindgupta


Qo

et}

222

residential colony of Sector B, P_acket‘i and does not have any separate e_htry
and the exit route to enter and exit the Su bjeét Property. Further, by way of RTI
reply dated 24.07.2024 by Respondent No.3. it transpires from various
inquiries that no environmental clearances as are statutarily required, have been
abtained by the private builder for the proposed construction on the Suhtiect
Property.

That Respondent No. 4-14 have fraudulently misr-epresentedlthe Subject
Property and deliberitely submitted the "wrong map- for sanction from
Respoident No, 1-3. tis stated that the approved iéyout p!an(?\rmexwe P-13)
as submitted by the Responddits No. 4 to 14 is contrary to the layout plan
issued by Respondent No, 2 on the basis of which péanﬁed development of the
residential colony of Sector B. Pocket-1 was underiaken.

That the Petitioners has made several representations to the Resnondents
1

to highlight the plight of the residents who would be facing hardship, if

construgtions, as proposed are allowed to be constructed. That the Respondents
have turned deaf cars and have not given any heed to the various
representations moved fraom time to time by RWA i’md have acted in collusion
with the private builders in aliowing the constrictions.
That the proposed construction is absolutely cct-ntraz'} to, futer alia, the
APD-2021, various statutory and environmental clearances, as welf as the
promisc as made by Respcﬁ‘:éﬂerﬂ No. 2 through their layout plan based upon
which various persons lxzz{{‘e;:].iereii their position and had invested their hard
earned money for purchasing t'h}-c flat with an inignt to enjcﬁy a peaceful living
over the area, however the said promise now stands unfulfilied by the
Respondent No. 2. which is clearly contrary to the _‘:promise made by
Respondent No. 2 and against the established principles of legitimate

expectation and promissory estoppef. The residents of the colony are mostly
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senior citizens and have invested heavily through their hard-earned money for

living a puaf.eful life which is not likely to happen in view of therproposed

constructions within the colony. It is also relevant to point, that there is no

sndependunt access to the Subject Property from any side. and the sole decess

to the ‘Sle]u.t Property is from within Sector-B. Pocket-1 through roads whu.h

are other Wl':,k. also congested, and keeping in view the density of pupuldtmn

likely to mucase by occupation of flats as proposed to be constructed, the uuuu

area will iosa, thie sheen and thc pit‘."!()bt.d map as given by the DDA s I1l\c,]v lo

get altered adversely.”

Hence, the present Writ Petition.

LIST OF DATES B

DATE | PARTICULARS
23.01.1965 | Land admeasuring 4820 Bighas in the village Mehrauli \«fa.s"_é_nutil"xed

for acquisition w/s 4 of the Land Acquisition Act. 1894 ( “LA Act”
) by Respondent No. |, which included the land situated at Khasra
No. 1230/2 admeasuring 6 Bighas and 7 Biswa (Subject Property)

07.12.1966

That after 1he issuance of the Su,tum 4 nolslmalmn and Tviti ng

objections, a notlhuitlon dated 07.12.1966 under Section 6 ol the Acl

came to be issued in respect of the subject land

That while the subject land was not included in any of the awards
mentioned ‘above sthce the Subject.Property was shown as Gram
Sabha land which ¢ould not have been acquired, as the land in

question was owned by the Respondent No. |/State itself
1

20.08.1974

That on urbanization' lof village \/imrduil the Gram Sabha land vested
in Central government and the Central novun ment vide notification
No. $0-2190 dated 20.08.1974 placed the Gram Sabha Land in
various vitlages at the disposal of the DDA under Section 22(1)of the
DDA Act

Q

21.12.1987

Respondent No, 2 prepared a Scheme on 21 12,1987 in the name of
Vasant Kunj Residential Scheme” Tor planned development of the

*n
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area including upon the subject land. Respondent No. 2 constructed

various flats in terms of the layout plan. as prepared by Respondent
‘made by Respondent No. 2, wherein various flats including numbers

1297 o 1312:and_1393 to 1424 (a total of 48 flats) were proposed to
be constructed. In terms of the said layout plan. apart from the flats
shown in the Subjcct Property. all the other [ats were constructed and
thercafler steps were taken by the Respondent No. 2 to atlot the same
under the self-financing schemes, issued from time to time by
Respaiident No. 2 ' ‘

(9.05:1994

On allotment and occupations of various flats, a resident welfare
association was formed on 09.05. 1 994 comprising of the flat owners
who lﬁzzd purchased or were allotted the flats in the Sector-B Pocket-
I of Vasant KL"mj known- as ‘Vasant Kunj Residents Welfare
Assaciation Sector-8, Pocket-1 (C"RWA™)

73123008

)

That it transpires that Respondents 4 — 14 applied to Res;@ozwdem No.
3 on 23.08.2008 for sanction of a plan for constructi]ﬁg a Group
Housing Society aver the subject property. It is pertinent to mention
that said application was dismissed by the Standing Committee of
Respondent No, 3 on 23.12.2008 ,

07.12.2012

=

vide arder dated 07.12.2012, the Ld. PO, Appellate Tribfunal; MCD
allowed the appeal No. 24/AT/MCD/2009 filed by Respondent No. 4
to Respondent No. 14 against the order dated 23.12.2008 -

16.07.2016

That the order dated 07.12.2012 was upheld by the Ld. bistrict and
Sessions Judge in MCD Appeal No, 04/13 vide final order and

judgment dated 16.07.2016

Regulations for enabling the Planned Development of Privately

04.07.2018
: Ownéci [.and notified vide Notification No. S.0. 3249E)
22.04.2019 | Approved Minutes of the Meeting of the 368" Screening Committee

Meeting dated 22.04.2019 whereby ‘the Respondent No: 3 failed to
consider that as per the Master Plan for Delhi — 2021, Group Housing
Society plots must be located on a road “facing” a minimum width of
18m ROW. However, the subject property in question is located on a
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very narrow interna) residential road, which is only about 13 meters
. i o
wide -

2024

[t transpired that some private builder claiming ownership of the
subject property, which was earlier earmarked as Gram Sabha land
initiated some litigation, and by virtue of the said Jitigation claimed
ownership of the Subject Property and based its claim on the ground
that the Subject Property was never acquired by Respondent No. 2,
and that the owner was {ree (o raise constructions in accordance witk

law

04.08.2024

Hence, the present Writ Petition R

“g
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IN THE HIGH COURT OF DELHI AT NEW DELHI -
AEXTRAORDINARY CIVIL WRIT .iURI‘SDICTION)
W.P(CY NO 11283 OF 2024

IN THE MATTER OF

VASANT KUNJ RESIDENTS WELFARE . PETITIONERS
ASSOCIATION. SECTOR - B: POCKET = 1 '
& ORS,
VERSUS
GOVERNMENT OF NATIONAL CAPITAL ...RESPONDENTS

TERRITORY OF DELHI & ORS,

WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF
INDIA QUASHING OF SANCTION DATED 13.05.2024 GRANTED BY
RESPONDENT NOS. 3 WITH RESPECT TO THE DEVELOPMENT
OVER THE LAND SITUATED AT KHASRA NO. 123072 (NEW)
ADMEASURING 6 BIGHAS AND 7 BISWA SITUATED IN SECTOR-B,
POCKET-1 AND  SUITABLE DIRECTIONS RESTRAINING
RESPONDENT NQO. 1-3 FROM FURTHER GRANTING SANCTION OR
APPROVAL WITH RESPECT TO DEVELOPMENT OVER THE
SUBJECT PROPERTY AND PROHIBITING THE RESPONDENTS
FROM BEING PERMITTED TO RAISE ANY CONSTRUCTION ON THE
SUBIFECT PROPERTY.CONTRARY TO THE BROCHURFE (ANNEXURFE
P-7) AND THE LAYOUT PLAN (ANNEXURE P- 8) AS DEMONSTRATED
TO THE PUBLIC BY THE RESPONDENTS AND QUASHING OF OF
"y THE MINUTES OF THE 368TH SCREENING COMMITTEE MEETING
AS APPROVED BY THE 368TH SCREENING COMMITTEE MEETING
DATED 22.04.2019, AND 370TH SCREEN COMMITTEE MEETING
DATED 17.06.2019 IN RESPECT OF THE SUBJECT PROPERTY
DIRECTIONS AGAINST THE RESPONDENTS TQO RESTORE THE
SUBJIECT PROPERTY, IN TERMS OF. THE PROMISE AS MADE
¢ THROUGH, THE BROCHURE (ANNEXURE P-7) AND THE LAYOQUT
PLAN (ANNEXURE P-8) AS DEMONSTRATED TO THE PUBLIC BY
THE RESPONDENTS AND FOR QUASHING THE ORDER DATED
07.12.2012, PASSED BY THE LD. PO, APPELLATE TRIBUNAL, MCD
ALLOWED THE APPEAL NO. 24/AT/MCD/2009 AS WELL AS FINAL
ORDER AND JUDGMENT DATED 16.07.2016 PASSED BY THE LD.
DIST Rl(“'l AND SESSIONS JUDGE IN MCD APPEAL NGO, 04/13.
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MOST RESPECTFULLY SHOWETH:

iR Th}lt by means of the prese‘nl petition. the Petitioners seek issuance of a
suitable writ/order/direction quashing of sanction dated 13.05.2024 granted
b\ Respondent Nos. 3 with respect to the development over the land
situated at Khasra Ne. 1230/2 (New) admeasuring ¢ Bighaseand 7 Biswa
situated in Sector-B, Pocket-1 in Vasant Kunj Housing Scheme. New Delhi
(“Subject Property”). Further, the Petitioners a-!su seeks : suitable
duu,tmns restraining Respondent No. [-3 from further granting Sa:nctéon or
dppmval with respect to development over the Subject Pmpul} and
pmhlbltm> the Respondents from being permitted to raise any mnswuulon
on‘the Subject Property contrary to the brochure (Annexure P- 7) and the
lavout plan (Annextire P-S)_ as demonstrated to the public Ebff the
Respondents. The Petitioner is‘i“Llrl%mr-scuking g Lmshiiﬁg of the Mi;mtcs of
thé 368" Screening Commitiee Meeting as approved by the 3680 Scirecnéng
Committee Meeting dated 22.04.2019. and 370" Screen Cuélimi[we
Meeting dated 17.06.2019 in respect of the subject property. li‘urliher, the
Pelitioners also seeks directions against the Respondents Lo 1'05@()&: the
Subject Property, in terms of the promise as made through the brochure
(Annexure P-7) and the layout plan (Annexure P-8) as demonstrated o the
public by the Respondents and for guashing the order dated 07.12.2012.
pdssed by the Ld. PO, Appellate Tribunal, MCD allowed 1hc appead Nove
24/ AT/MCD/2009 as well as final order and judgment dated 16.07.2016
passed by the Ld.: District and Sessions Judge in MCD Appeal No. 04/13.

A true copy of the letter flated 13,05.2024 issued by Respondent No. 3 -
granting sanction for congtruction on the Subject Property is annexed

herewith and marked as ANNEXURE P-1
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/\ true copy ol the Minutes of the 368 Screening Committee Meeling as
approved by the 3687 Screening Committee Meeting dated 22.04.2019. and

370" Sereen Committee Meeting dated 17.06.2019 in respect of the subject

“pfmperly is annexed herewith and marked as ANNEXURE P-2 (COLLY)

/‘\ triue copy o ! the order ci‘zu(,d 07.12.2012 pac%d by the Ld. PO Appellate
fnbl nal, MCD in appeal 1\0 24/A T/M( {)/20{?0 is annexed herewith and
llhu ked as ANNEXURE P-3,

/\ true copy of the final order and judgement dated 16.07.2016 p&ﬁud inin
MC D Appeal No, 04/13 has been anncxed herewith and marl?td as

ANNEXURE P-4

PARTIES

2.

That tht Petitioners are the residents of Sector B, Pocket-1. Vasant Kunj by
virtue of the a]!c::uls‘nentf’suhsequen1 purchase and have filed the ﬁ_resent
petition, in view of the fact that their rights as promised by Regpondéht No.

~ DA are being proposed to be infring ged. Petitioner No. 1 is the restdent
wellare association of Sector B, Pocket-1, Vasant Kunj and have authorised
Mrs. Preeti Vq)hra Secretary of Petitioner No. | association, vide authomy
leter dated 20.07.2024 to file the captioned petition. Petltlonu No.’ 2 &3
are residents ol Scu:m B. Pnd\et I, Vasant Kunj, who are residing ncar the
Subiect Property. A true L(}py of the authority letter dated 20.07. 20’74 has

been annexed alang with the present petition. -

o

That Respondent No. 1 s the Government of NCT of Delhi. through the
Land and Building Department and is responsible for matters refated to
acquisition of land on the request of government ds,pamnents/f\g,emleq tor

planned development of E)L!hz and other projects,
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5]
4. Respondent No. 2 is the Delhi Development Authority and is responsible .
for the planned developmentfof Delhi. Respondent No. 3 is the Municipal -
. H LT
=G

Corporation of Delhi and s responisible for goveminu the municipal
corporation of Delhl That Réspondent No. 4 1o Rcsponduu No. 14 are the
alleged co-owners of the Subject Property who are danmm, ownership over

the tand on the basys of ilegal ownership of documents.

5. That Respondent No. | to Respondent No. 3 falt within the ambit of *State”
within the meaning of Article 12 of the Constitution of India and are thus
amenable to Writ Jurisdiction under Article 226 of the Constitution of

India.
BRIEF FA‘CTS:-

6. That on 23.01.1965. land admeasuring 4820 Bighas in the village Mehrauti
was notified tor acquisition u/s 4 ol the Land Acguisition Act, 1894 ("LA
Act”) by Respondent No. I, which included the Jund situated at Khasra No.

1230/2 admeasuring 6 Bighas and 7 Biswa.

A true copy of the notification dated 23.01.1965 issucd under Section 4 of

the LA Act and marked as ANNEXURE P-3

7 Th'\t Sector B, Pocket 1, including other sectors, situated in the area known
as Vd‘;dl‘lt Kunj, New. De]ht were acgquired by Respondent No. | and the
intention to acquire the land was duly demonstrated, which included the
entite land, including the Subject Property, where the constructions are
pmﬁnsed to.be carried out by the Co-owners/Respondents 4 Respondent

No.l3 herein. - . L ‘ o
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That after the issuance of the Section 4 notification. and inviting objections.
o Notification dated 07.12.1966 under Section. 6 of the Act came to be

issued which included the Subject Property.

A true copy of the Notification dated 07.12.1966 issued under Section 6 of

the LA Act is annexed herewith and marked as ANNEXURE P-6

That it transpires that the land included in the Declaration under Section 6
of the LA Act had been acquired by way of various Awards that are

mentioned below:

Sr. No. Award No. , Area (Bigha-Biswa)

1A P N )70 A 486-03

2. 8OA/T0-71/Supp. - 301-04

3. 80B/70-7H/Supp. : 36-14
R B Ty ok 1 Sy TRE

5. TRODIT0-7 1 /Supp, T 2500

6. é&@E/?O—?E[SUpp. 2778-16

7. o s0l70-70supp. 1| 93-02

8. ‘ 8OG/T0-71/Supp. 28-11
- TOTAL 3788-08

- That it'is pertinent to mention that the Respondents are seeking to contend

that the Subjeet Property was not included in any of the Awards mentioned
above. [U is pertinent to mention that irrespective of the question as to
f\-vhethcr the Subject Property was acquired or not, it is to submit that since
!;he Subject Property. was being shown as Gram Sabha fand, and on

urbanization of village Mehrauli, the Gram Sabha land vested in Central

government and the Central Government vide Notification No, S0-2190
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dated 20.08.1974 placed the Gramy Sabha Land in \?au‘%m;s villages at the
dlsposal of the DDA under Section 22(1) of the DDA Act.

l
That Re%pondent No. 2 prepdicd a %heme on 21, %2 1987 in the name of

Vmcmt Kunj Residgential Scheme” for planned development of the area,
lm.ludmu upon the Subject Property. Respondent No. 2 constructed various
flats in terms of the layout plan, wherein various flats including numbers
129? to 1312 and 1393 to 1424 (a lolal of 48 SFS Hats) on the Subject
onpentv were proposed to be constructed. In terms of the lc\\oL L plan. it

was. psopo&d that green area including lawns as well as parking spaces

would also be constricted over the layout plan. In terms of the said hwuul

pl an, . apart from the flats and other amenities shown in the Su bject I’loput\/

all 1he other flats were constructed and thereafter steps were L taken by’ the

Rupondc.m No. 2 to allot the same under the self-linancing schemes, mmd

t‘rom time'to time by Respondent No. 2

That in pursuance of the said allotment offer./the brochure plan us well as

the layout plan, various persons including the members of the I’clilioncrs.

had applied for the flats and were accordingly atlotted ftats. In terms of; lhc
subsequent atlotment on various dates made to various allottees. lhc
residents were offered flats on various dates to the allottees in |e>pu,£ o
flats, Thereafler, payments were made, and conveyance deeds were d]so
we{.uted by Respondent No. 2 in respect ol various allotments madc o
various aljotlees. However, the Petitioners are not pleading these facts and
auauhmg the documents pertaining to the allotment and ¢ conveyance for the
sake of brevity and undertake to provide any ducument.and or clar ity 1o this

Hon'ble Court as and when required. .

g
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A true copy of the Original Brochure issued by Respondent No. 2 of the
Sicl{-l':inancing Housing Scheme of Vasant Kunj (B-1) has been annexed

herewith and marked as ANNEXURE P-7.

A true copy of the original layout plan issued by Respondent No. 2 showing
Hjc schieme of Sector-B3, Pocket-1, Vasant Kunj is annexed herewith and

n;)arked as ANNEXURE P-8

C‘aé\zlsequently. on allotment and occupations of various flats, a refsiden%
welfare association was formed on 09.05.1994 comprising of ’[Iile flat
ownerswho had purchased or were allotted the flats in the Sector-B Pbcket-
I of Vasant Kunj known as Vasant Kunj Residents Welfare Association

Sector-B, Pockei-17 "RWA™,

A true copy of the certificate of incorporation of Petitioner No. | has been

annexed herewith and marked as ANNEXURE P-9

That the RWA. sfnc;e its ’{‘c«;a*ﬁ‘:ati;:n took various steps for taking cam of the
common amenities and the welfare of the residents of Sector-B, Poéket—l,
to promote the commen fiving, which was algo the object of Respf(fmdent
No. 2. Subsequently. the Subject Property was left vacant for the reasons
best known to the Respondents and no cm1s§rﬁct§ans of flats as was

proposed on the Subject Property was ever done by Respandent No. 2,

That it was the eadeavour of the RWA that the flais cither be constructed
as proposed in the layout scheme ar the area in question be left or be used
as common green area for providing cammon facilitics to the residents.
Further. it is worthwhile to mention that the entire Sector-B Pocket-
comprises of as many as three entry gates and three exit gates from Aruna
Asal Ali Read. Delhi Jal Board Road and DAV school roads. The approach

roads within the colony are approximately 13 meters wide and with passage
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of time and increase of traffic, the roads have become very conge ested and
the residents find it \uy dlif;c.ult to approach the plopums ume to the
traffic and the increase of numbu of vehicles in respect of the various flat-

owners.

L]

It is to submit that the following facts have recently come to the knowledge

o

of the Petitioners:

A. That one Kartar Singh. claiming ownership?us_l‘the Subject Property.
which was earfier earmarked as Gram Sabha land, initiated some
litigation, and by‘f virtue of the said litigation, which was without
jurisdiction and a nullity, claimed ownership of the Subject Property and
based its claim on the ground that the Subject Property was never acquired
by Respondent No. 2, and that the owner was [ree 1o raise constructions in

accordance with law.

B. - la the year 1993, the Subject Property was allegedly purchased by
Respondent No. 4 to Respondent No. 14 vide sale deed dated 05.04.1993.
and mutation was carried out in the name ol Respondent No. 4

Respondent No. 14 in the Revenue Record.

C.  That Respmﬁdents 4 to 14 applied to Respondent No. 30n23.08.2008
for sanction of a plan for constricting o Group Housing Society over the
Subject Property. it is pertinent to mention that satd application was

dismissed by the Standing Committee of Respondent No. 3 on 23.12.2008.

1. That vide order dated 07.12.2012 {already annexed as Annexure P-

3), the Ld. PO, Appellate Tribunal, MCD allowed the appeal No.

24/AT/’MCD/2009 filed by Respondent No. 4 to Respondent No. 14

atratmt the order dated 23.12.2008. That the said order dated 07.12. 2012

vas upheld by the Ld. District and Sessions Judge in MCD Appm% No.
|

g
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04/13 vide final order and judgiment dated 16.07.2016 (already annexed as

Annexure P-d)

. That an an application moved by the Respondent No: 4 to
Respondent No. 14, construction was proposed. and maps were submitted
as per the Regulations for enabling the Planned Development of Privately
Owned Land notified vide Notiﬁcaéion‘ No. S.0. 3249E) dated
64.07.20] 8 which were sanctioned by Respondent No. 2 and Respondent
No. 3 without any application of mind and the éajne was subsequently

intimated to the Petitioners by way of RTls.

A true copy of the Regulations for enablig the Planned Development of

Privately Owned !.,am‘i notified vide Notification No. S.0. 3249(E) dated
04.07.2018 is aimexed‘he{ewéth and markell as ANNEXURE P-10

. That the Petitioners ave only recently learnt that such plan has been
sanctioned by the _Res;mt%dcnis. by way of reply to RTI application bearing
ro. PIO/EE(BYHO/RTYD.270, whereby Respondent No. 3 vide RTI its
reply {!;ai_ts‘:d 24.07.2024 provided the following documents to the

Petitioners:-

- a) Copy of reply sent by Respondent No. 3 to RTI application bearing
: no. PIO/EE(BYHO/RTI/D.270 (annexed herewith as ANNEXURE
P-11.):

b)Y Copy of fetter dated 16.09.2019 bearing no. F.No. ACA-

VSZMUPW/DIDAL2019/(4)/SCM/SDMCA-02 issued by
Respondent No. 2 dpproving the layout plan for construction over

the Subject Praperty (annexed hei:c‘.-'\-"i[]}ii‘:‘i.ANNEXURE P-12.).
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¢) Minutes of the 368" Sereening Committee Meeting as approved by
the 368" Scmcmng:, Committee Meeting de ated 22.04 2019, and 370"
Sc1ecn (,ommlttee Meeting dated 17.06.2019 in respect of the

sub]ed property (dnnexed helewnh as ANNEXURh p-2 (Coily):

d) Copy of layout plan submlued by the Respondenf No. 4 to 14 and
: approved by Respondent No. 2 (annexed herewith as ANNEXURE
: P-13.):

¢) Copy of final order and judgement dated 16.07.2016 passed in in
MCD Appeal No. 04/13 (already annexed herewith as ANNEXURE
P-4.} |

¢

fy Copy ofletter dated 13.05.2024 issued by Respondent No. 3 granting

sanction for construction on the Subject Property {annexed herewith

as ANNEXURE P-1.).

It is submltted that the Petitioners have now also been able 1o O'L'!{il'm%lh(f
Mmutes of the 368" Sereening Committee Mesting atiended by xh«.

Hluals ol DDA, Minutes of the 368" Sereening Commities Mulms1 as
approved by the 368" Sereening Commitiee Meeting dated 22.04. 2019, amd
370" Screen Commitlee Meeting dated 17.06. 2019 in l:.\pui ol'the suh‘;},ut

praperty.

On a bare perusal of the above- -mentioned ducuments. it is evident éluu
Respondents NO. 1-3 have uniawfully and without due cons%deratilom
approved the layout plan for construction on the Subject Property. 'l'%his
appr'oval i in violation of the applicable rules, reguiations, and laws ongthe

{ollowing bases:-

%]
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The proposed construction at the S}:shicct Pro 7el'ty is absotutely
itlegal and malafide. No sanction of any Group Housing muld have
been grarited in respect of the said property, inrer alia, on the szmund
that the Subject Property is not located on any road with ] 8m Right
of Way on any side. The 368" SCM specifically states that /e
Subject Property _is surrowsded by 13.0M ROW on flfi‘c‘e sides.

Howem in a clearly illegal dﬂd malafide manner, seems: Io suggast
that the approach to Sector - B Pocket -1 is from 24M ROW road,
the entire pocket qualifies fo; Group Housing, It is to submlt that the
requirement under the aforesaid provision of MPD-202] is that plot
for Group Housing should be facing 18M ROW., In the pr.ésent case.

the ap ﬁicatmn for Czoup Housing was being considered only in

‘u.g,ard to the Subj-ect onpeny and not the entire pocket. Hence, it is

clear that the said decision is completely illegal and malaﬁde.

That the Respondent No. 4-14 have fraudulently misreprésented the
Subject Property aiﬁc! deliberately submitted a false map for sanction
from Respondent No. 1-3. It is stated that the approved layout plan
{(Annexure P-13) is contrary to the original layout plan’ issued by
Respondent No. 2 (Annexure P-8) on the basis of which planned
development of the residential-cotony of Sector B: Pocket-1 was
undertaken, Infact submission of the said false map amounts to
playing fraud afd the sanction is liable to be 'revoked on this short
ground aloie. A side by side comparison of the layout plan as
submiticd by the Respendent No, 4 to Respondent No. 14 to the
Respondent No, 2 and 3 vis a vis the original layout plan would show
that the Respondent Nos. 4 to 14 have deliberately tried to mislead
the Respondent authorities so as o give an impression that the

subject property has independent ingress and outgress, even though

b
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the subject property is located in the heart of Sector B, Pocket | and
has no independent ingress and oUt2ress. and the only way W u.mh
the subjeet property is through within the narrow roads ol'the colony.
It is also pertinent to mention that the layout plan submitted by
Respondent Nos, 4 1o 14 has sought to include flats, resident pdri\mn
spaces and colony parks which are atready constructed and are an
integral part of the SFS scheme of Sector BB, Pocket T as constructed

by Respondent No 2 interms of the 1987 schenie.

A true copy of the side by side comparison of the layout plan
submitted by the Respohdent Nos. 4 10 14 vis it vis the original fayout

plan is annexed herewith and marked as ANNEXURE P-14,

iii. The Subject Propetty was Gram Sabha fand as per the revenue
record. that a Group Housing Soeiety must be located on a road

cing 18m Right of Way (ROW), but the Subject Property°l s
located on a very nartow internal residential road which is less than

18, Further. the Respondent No. 3 failed to consider that the Jand

approach roads within the colony are otherwise also narrow.

iv.  No Environment Impact Assessment has been done and that il the
proposed constructions are nermitled to be raised, it would adversely
affect the living and would entirely spoil the purpose for which the

scheme was framed as proposed by Respandent No. 2.

It is submitted that Rcaponduu No 2 and RLSpOﬂdLllt No. 3 have accorded
sanction wath respect to the bUb|LfC{ plope t} ingrave violition of the Master
Plan of Delhi. That as per the Master Plan for Delhi = 2021, Group FHousing
Society plots must be lecated on roads facing' a minimum width of 18m

ROW. However. the Subject Property in question is located on a very

g
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narrow internal residential road. which is only about I3 meters wide. It is
submilted that the Subject Property does not have any separate entry and
the exit route to enter and exit the Subject E;I'Oljel'l)’ and all routes would
have to go through the residential colony of Sector B, Pocket-1. Clause
4.4.3(B)ii} of the Master Plan of Delhi 2021 is quotéd as under:-

fi. Plots for group housing showld be /nca‘!eJ GF Foods

Jfacing a mininwe width of 18 m ROW ( 7.3m ROW for

Redevelopment Areas / Rehahilitation area / Special Area

A Village (Lol Daga ! Firni) / Extended Lal Dora)
Thatthe RWA is hasicé!?y.\\forking on the fgnds provided by the flat owners
for the benefit of the residents and are short of funds to fight expensive
fitigation with the Respondents. As such. various representations were
maved {rom time to time to the Respondents to highlight the plightiof'the

residents who would be facing hardship. if constructions, as proposed are

allowed to be constructed. That the Respondents have tirned deaf ears and
have not given any heed to the various representations moved from time to
time by the Petitioners and have acted in collusion with the private buiiders

i aliowing the constructions.

A true copy of the representations sent by the Petitioners from time to time
t various austhorities have been annexed herewith and marked as

ANNEXURE P-13 (COLLY). -

'lghat the Petitioners was shocked to 'icaz'n thal the Respondent No. 4-7
Eljlc;gali}f and fraudulently got a map sanctioned for the Subject Propesty and
haw also applied for electricity connection which has been granted by
]\fcspoudcnl No. 3. That, after the sanction of map allegedly as claiz]zqed by
Respondent No. 4 to 14 and the grant of electricity connection, the regidents
wére shocked (o see that the fevelling ete. of the ground had started vyZ/ith an
intent to start constructions in the near future, It is pertinent to noie that

4
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‘anti-social elements claiming to be invow'cd in the construction on the

Subject Pmputy have star fed lmxassnw ihe residents and creating nuisance

in Sector-B, Pocket-1.

That it further transpires from various inquiries that no environmental
clearances as are stalgiori!y required. have been obtained by Respondent
No. 4-l4 and no District Survey Report has ever been prepared. However,
the Pet:tlonels is not havmu the complete {ile and records to demonstrate
the 1Eleva11t|es which shall be done after the mfonndtlon as sought by the
Petitioners through the replesentanon undex RTI are provided by the
respective government agencies. However, the concerned government
agencies in their reply to thL RTI have failed to provide the complete

mfo: mation to the Petitioners, peitammu to the SleJLLI Property.

A lﬁue copy of the RTls filed by the Petitioners and the replies received
from the concerned government agencies is annexed herewith and marked

2s ANNEXURE P-16 (COLLY)

A trie copy of the RTT reply dated 24 (7.2024 received by the Petitioner is

annéxed herewith and marked as ANNEXURE P-17

A Lopv of the original ptan ol Sector B, Pocket-1, Vasant Kunj has dhcudy
bun annexed as Annexure P-8. In the said plan, the subject pr opem is
shown in colour GREE N: The approach roads 1o the subject property are
beirg shown in colour RED. The' roads whmh the Rt:bpondn,nl Author mc

seek to rely upon for sanctioning ol the plan lor Group Housing are 5hown

in colour BLUE. A bare perusal of the said plan would show that nune ol'

o

the roads which are over |8M ROW are facing the subject property.

That the proposed constructions are absolutely contrary to Lhe pmmlw as

made by- Respondent No. 2 through their layout plan based upon ui ich
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various persons had altered their position and had invested their hard earned
money for pu n,ha%ms, their flats with an infent to enjoy a peaceful living

over the arca. however the said promise ow stands unfulfitfed by the

Respoandents. which is clearly contrary (o established principles of

fegitimate expectation and pmmmory estoppel. That the residénts of the
colony are mostly senjor citizens and have ;mested heavily thmug,h their
hard-eamed money for living a peaceful fife which is not'lik elv o happen
in view of the proposed constructions within the coieny. ftis algo relevant
‘o paint, thatthere is no independent access 10 the Subject Proper;w and the
access to the Saah}ect Property is from within Sector-B, POu\et | through
reads whu,h are otherwise also congested. and keeping in view the density
of population likely io increase by occupation of flats as pmposed to be
constructed. the entire arca will lose the sheen and the piopo“.d map as

given by the DDA s likely to get altered adversely.
GROUNDS:

334 The atorementionad mala 1de and - motivated acts and “omissions of the
Respandents have left the Peuurmem with no other :unedy but to approach this
Hon ble Court on the following grounds that are being taken without prejudice

1o cach other:-

A. BECAUSE the proposed construction in the Subject Property would

cause grave prejudice to the quality of life of over 5000 residents of

Sector-B. Pocket-4

3. BECAUSE no plan for any Group Housing Project could have been
. . v .
sanctioned in respect of the subject property inasmuch as it does not

fulfil the mandatory requirements of MPD-2021.
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BECAUSE there does not exist any' 18M ROW road lacing the subécct

property. and hence no such permission can be granted by Rcspom.?cm

Nos, -3,

BECAUSE the Respondents cannot rely upon existence ol any rad

which is not facing the subject property or abuts the entire pocket.

BECAUSE the Reuulation for Enabling the Planned Development ol
2 g H

Privately Owned Lands itsell’ provides that the development aclivity

shall be in conformity with the existing development on majority of the

plots adjacent / surrounding the said land parcel, irrespective of

applicable development control norms (Refer Clause 4.4 and 5.5). No
consideration has been given 1o the said provisions and therefore any

sanction is liable to be setfuside on this short ground alone,

BECAUSE the members [of the Petitioners in}v;eslcd their hard-carned
money to purchase the flats in Sector-B, E’QCgél-l on the basis of the
representations of the Respondents that the Subject Property would be
utilized for the planned development of Delhi in terms of the Vasant
Kunj Scheme and did not include any private colony or development in
the Subject Property. It'is submitted that the residents had applied for
allotment of flats pursuant to the plan projected by Respondent No. 2
way back in the year around 1985, and this plan did not include any
private colonies/development within the residential plan of Sector B,

Pocket [:

BECAUSE the proposed construction in the Subject Property is
contrary to the Master Plan of Delhi. It is submitted that there cannot be
two difterent group housing schemes of two entities within the four

corners surrounded by flats of Sector B, Pocket — 1. 1t is submitted that
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the subject property was part and parcet of the layout plan sanctioned
by the Respondent No. 2 — DDA, which was prepared way back in 1985.
[t is submitted th:-fu; the subject property is fully occupied by residents

from all sides sincei the fast 32 years.

BECAUSE the proposed constructions feek to build mare than 7 floors
in the Subject Property which is viollitive of the notification dated

04.07.2018 titted “Regulartions for encbling ithe Planned Development

of Privately Ohineed Lasds™, which states that development activity in

privigely owned lands has to be in conformity with the existing

devetopment of the surrounding land parcel, Tt is submitted that the
Subject Property is surrounded by DDA SFS flats whicl go up to 3-4
lfoors only and the proposed constructions would. fnrer afia, abridge the

casemcent right ete. of the Petitioners and other existing residents:

BECAUSE as per the Master Plan for Delhi = 2021, Group Housing
Soeciety plots must be located on a roads “facing” a minimum width of
[8m ROW. lHowever. the subject property in question is located on a

very nartow internal residential read. which is only about 13 meters

- wide. It is submitted that the subject property does not have any separate

entry and the exit route {o enter and exit the subject property and all
routes would have to go through the residential colony of Sector B.

Pocket 1, Clause 4.4, 3(B)(i) of the Master Plan of Delhi 2021 is gjuoted

s unyer.

i. Plots for grosp housing shadd be located on roads facing
a minimenr owidihoof 18 m ROW (7.5m ROW  fur
v Redevelopment Areas 7 Rebabiliiation area / Special Area:/
Viflege (Lal Dora 7 Firni) / Extended Lal Dora)
BECAUSE it is evident from the approved minutes of the Screening

Committee (SCM) meeting held on 22.04.2019, the land in questi;on has
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been merged with built up B-1 colony unfuirly with a view Lo overcome
constraints imposed by MPD 2021, It is apparent from approved
minutes of SCM of 22.04.2019 that the l'eedi?g roads 1o the B-1 colony
which is more than 18ms wide R/W on western, northern and southern
sigie has been"cunsidercdide;cprli.vc_l_v,as I8m feeding roads 1o the land
in qucsii(mh, in contravention of Sec 4.4.38 of MPD 2021 reluting
criteria laid down for residential plols to be eligible as “Group Housing

Pilots’,

B;ECAUSE As per Sec 4.4.3B (iiy of MPD 2021, group housingo plot
QEOLi!d be located on roads ficing a minimum width of’ 18m ROW., On
th(. contrary, the land in questlon is bound by internal residential roads
faunu a width of less than 18m on southern, Eastern and Western side
and parking ot B-1 housing/lawn on the north western srdc. The land in
question, therefore, does not qualify as Group Housing plot as per Sec
4.4 3B(ii). However, group housing norms as laid down Sec 4.4.38 has

been applied to the land in question to confer undue advantages to the

alleged builder at the expense of easement rights of existing residents of

8 I, Vasant Kunj.

‘
BECAUSE before sanction of any plans, Respondent Nos. 1-3 have an
obligation to consider issues pertaining to civic amenities enjoyed by
tliu_ inhabitants of the area. The issue of availability of parking req Liired
L()l'lSldCldtiOE’] by the Competent Authority. It is to submil thal 1he
emsttm_ physical infrastructure cannot support setting up of any (JIOLI]‘}
l--lousing in the area. Infact even the sewage system available in the 1gea
is barely able to shﬁburt the existing infrastriicture. it any ‘Grémp
Housing Project is permitted, the entire ‘ihl'rastmcmrc-wmlld L'rtz;]ihlc

feading to huge lossés to the inhabitants of the area,
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approval to Respondent No, 1-3 which amounts to playing fraud and the

-

subsequent sanction granted by Respondent No. 1-3 is liableito be

- revoked on this ground alone;

. i : . :
BECAUSE as per the original fayout pian of B-1 hotising scheme, a
total of 48 DDA SFS were planned for construction on the land in
question, It appears that in the sanctioned building plan of the alleged

developer. 71-72 dwelling units have been proposed. Additional

dwelling unit over and above pianned 48 SFS dwelling units infringes

the upper limit of density of population originally envisaged for B-1

Heowsing schemc:

BECAUSE as per the Delhi Municipal Corporation Act, 1957, building
plans can only be sanctioned by the Standing Comﬂjiﬁee of Respondent
No. 3. As on date, the Standing Committee of Respondent No. 3 has yel
been constitiited. 1L s not known as to how the building plan which is
much more worth more than 5 crores has been sanctioned. without

following the due process of law:

BECAUSE al present the physical infrastructure of the residential
colony is not geared to accommodate additional number of flats as
proposed by the Respondents. It is submitfed that any further residential
activity would have serfous impact on the existing physical

infrastructure aid on the quality of life of the residents.

BECAUSE Sector B. Pocket [ is a densely poﬁuiated pocket having
F021 number of ﬂ:ﬂ.;is; with a population of more than 5000 residents. 1t
is submitted tha{ today, each flat has at least' 2 cars, resulting in
significant congesi%mn"in the area. As 4 result, vehicles are parked on

i
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mteum¥ as well as external roads which are causing severe LO'WL‘ﬂiOﬂ
in the internal mads lt is submitied that instead of fixing this prot 7lu_m
ofacute congestion in the L’\l\t g pocket, the actions of the lLSPOﬂdCﬂl‘s
would aggravale the already critical smmllon by proposing to hmid

another Group Housing Sahum within the confines the colony:

BECAUSE it is submitted that any construction on the subject property,
which is surrounded by residential flats would completely violate' the
casement rights of residents ol B-1. which ought 1o have been fuctored

in by the authorities;

BECAUSE it is submitted that it has come to the knowledge of the
Petitioners, that the sanctioned plan has i)u,n banulozm! without
oblaining the relevant environmental clearances m,ludmgD the
preparation of a District Survey Report. which would be imperalive to
determine the impact of the proposed construction on the surrounding

+

area;

BECAUSE it is well settled that the doctrine ci)t’pmmissm‘y gstoppel is
applicable against the Government also particularly  where it s
necessary to prevent fraud or manifest injusiite. [t is submilted that
various persons had altered their position and had invested their hard
earned money f‘&)r purchasing the flat with an intent to enjoy a peaceful
living over the area, hm‘.:ever the s'a_xid promise now stands unfulfilied by
the Respondent No. 2, which is clearly contrﬁry 10 the established

principles of legitimate expectation and promissory estoppel;

BECAUSE it is well settled that in all state actions, the State and all its

instrumentalities have to conform to Article 14 of the Constitution ol

which non-arbitrariness is a significant facet. There is no unfettered

2g
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[
discretion in pubif-ﬁ law: A public authfority possesses powers only to
use them for public %;ood. This imposes the duty to.act fairly and to adopt
& procedure which is “fuirplay in aciibn'. 1t is submitted that in the
preseit case, the conduct of the Respondents is campletely arbitrary and
does not conform to the standards enshrined under Article 14 of the

Cc}11>§1ituti<m of india.

V. BECAUSE the order dated 07.12.2012, passed by the Ld. Appellate
Tribunal. MCI and the judgment di. 16.07.2016 passed by Ld. District

‘ and Sessions fudge in MCD Appeal No. 04/13 are liable t0 be set aside
inasmuch in the seid judgments no consideration has been laid to the
fact that the land was a Gram Sabha land and the same vcsted:in the
Central Government and thus, Respondent Nos. 4-14 had no right
thereupon. The Petitioners Rerein was not a party to the said proceédings
and was thus not aware of the same. Hence, said orders could not be
challenged at an ecarlier date. It is 1o suh_:ﬁ_it that 'to the best of the
information of the Petitioners. the land does not belong to Respondent

Nos. 4-14,

24, That the fand in dispute lies in Vasant iKunj. New Delhi. Therefore, this
Hon'ble Court passesses the necessary jurisdiction under Article 226 of the
Constitution of India over the present dispute Based on the unconstitutional

conduct of the Respandents. ' : -

That against the arbitrary. iHegal and unjustified acts of the Respondents,

a
n

the Petitioners has no alternate remedy available except to approach this

Hon'ble Court under Article 226 of the Clonstitution of}ndia
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?
The Petitioners has not fited any other proceeding or Petition on the same
or similar cause of action praying for similar refiet either before this

Hon'ble Court or any other Courts/Tribunals.

The present Petition has been filed in hona fide and in the interests of

justice.

PRAYER :

In view of the abuve. it is most respectfully prayed that this Hoa'ble Court may

be pleased to issue a Writ, Order of Digection i the nature ofi

a)

<)

CERTIORARI, thereby quashing canction dated 13.05.2024 [Annexure P-
1} granted by the Respondent No. 3 with respect 1o the development over
the Subject Property being land situated at Khasra No. 1230/2 (New)

admeasuring & Bighas and 7 Biswa situated in Sector-B. Pocket-1 in Vasant

Kunj Housing Scheme, New Delhi;

PROHIBITION, thereby restraining Respondent Nos. -3 from granting
any further Sanction or approval with respect to any development over the

Subjzect Property. being land stuated at Khasra No. 123072 (New)

‘ adn{easuris1g 6 Bighas and 7 Biswa situated in Sector-B, Pocket-1 in Vasant

[

Kunj Housing Scheme, New Delhi;

CERTIORARL thereby guashing the Minutes of the 368" Screching
Committee Meeting as approved by the 368" Screening Commitiee

Meeling dated 22.04.2019, and 370" Screen Commitiee Mecting dated

., __.:1 ?3
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|'7’.06.'2.019 inf respect of the subject property [Annexure P-2 (Cioily)].,
being land situated at Khasra No. 123072 (New) admeasuring 6 Biglj;&s and
7 Biswa situated in Sector-B, Pocket-1 in Vasani Kuni Housing Scheme,

New Delhi;

PROHIBITION, thereby restraining the Respondents from permitft-ing or
actually raising of any construction on the subject property contrary to
hrachure (Annexure P-1Y and the original fayout plan (Annexure P-2) as

demonstrated to the public by the Respondents:

MANDAMUS, commanding the Respondent No. | — 3 to restore the
Subject Property. in terms of the promise as made through the brochure
(Annexure P-7) and the layout plan (Annexure P-8) as demonstrated to

the public by the Respondents;

CERTIORARI, theteby quashing the order dated 07.12.2012, passed by
the Ld. PO. Appellate Tribunal. MCD allowed the appeal No.
24/AT/MCIN2009 (Annesure P-3) as well as final order and judgment

dated 16.07.2016 pavﬂ.d by the Ld. District and Sessions Judge in MCD

Appeal No. 04/13 (Annexure P-4);

Issie any other writ/ordet/direction as thisjHon'ble Court may deem fit in

the facts and circumstances of the present case:
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THROUGH

ROHAN ANAND
A-446 (LGE), DEFENCE COLONY,
‘ NEW DELHI -1 10024

: S | EMAILL:

PLACE: NEW DELHI ROHANANANDVERTARILEGAL.LOM

DATE: 04.08.2024 MOBILE: +91-996879119Y
.
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAQRBINARY CIVIL WRIT JURISDICTION)
WRIT PETITION (C) NG. OF 2024

IN'THE MATTER OF

VASANT KUNJ RESIDENTS WELFARE LPETITIONER
ASSQOCIATION, SECTOR - B, POCKET ~ | '
& ORS.
| VERSUS
GOVERNMENT OF NATIONAL CAPITAL ©+ __RESPONDENTS

TERRITORY OF DELHI & ORS.

AFFIDAVIT
i Pru,il Praveen Vohra, Wio P'wem Vohra agx.,d aboul 47 years, R/o B- /1433,
V:mm iKunj, South West DeHu | 10070, do hereby solemnly affirm and state on

mzh as under:

'. That | am :the Secretary of Vasant Kunj Residents Wellare Assomat;on
' Sector-B, Pocket-1, Petitioner No. | in the present Petition and as such am
fully conversant with the facts and circumstances of the caSt; and duly

authorized and competent (o swear this Affidavit.

That the accompanying Wril Petition has been drafted by myy Counsel under

E\J

iy instructions, the contents of List of Dates, para | (o 23 of fthe petition
are true and correct to my knowiedge based on my perbonai know edpe and
the record maintained by the petitioner. The legal averments at pai¢23A to

27 _are Hased on fegal advise received and believed to be cc)rrccl The

e \ \prayer clause 1§ humble pmyer 10 the Hon'ble Ceurt
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]

1

The contents of the accompanying Writ Petition may be read as part and

[WS)

parcel of this affidavit as the same are repeated herein for the sake of

brevity.

o

4. | say that annexures filed along with the petition are true copies of their

respective originals.

DEPONENT

VERIFICATION ‘
' . _— NI
Verified at New Delhi oo this day dj AUG zugé&@?# thal the contents

of the present Affidavit are true and correct to the best of my knowledge and

beliel as derived from the record mamtamed by the Petitioner and no part of it

~ is false and nothing material has been concealed therefrom.

Dhvdnr®

DEPONENT

]

l"ma \N'O Do Sh
cntifiad By ._;hrl!ST'ﬂ
15 soemaly amm—nu 1y
" it R

Qn,ﬂ [ C‘j’ﬁ\d‘@ D'L'\

(gag urer & gxplains

wlipiing, :
1o higtrre knov ~

.

5‘;/’—mﬂ‘l kH

Notary Public, Delni {Ind1a

-9 UG 2024
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRORDINARY CIVIL WRIT JURISDICTION)
WRIT PETITION (C) NO. - OF 2024

L]

INTHE MATTER OF

VASANT KUNJ RESIDENTS WELFARE .PETITIONER
ASSOCIATION, SECTOR - B, POCKET ~ I
& ORS. o

VERSUS
GOVERNMENT OF NATIONAL CAPITAL . .RESPONDENTS
TERRITORY OF DELHI & ORS. |

AFFIDAVIT

I, Praveen Vohra, S/o Late Sh. O.P. Vohra aged about 54 years, R/o 1433,
Sector B Pocket [, Vasant Kunj, South West Delhi-110070, do hereby

sotemaly affinn and state on oath as under: .
[. That [ am the Petitioner No. 2 in the above captioned Writ Petition and as
* such I am fully conversant with the facts and circumstances of the case and

competent to swear this Afiidavit,

2

That the accompanying Writ Petition has been drafted by my Counsel under
my instructions, thee contents of List of)Dates, para | to_23 of the petition

are true and correct 1o my knowledge. [The fegal averments at para23A to

Gro

27 are based on fegal advise receivid and believed to be correct. The

prayer clause is humble prayer to the Hon'ble Court

3. The contents of the accompanying Writ Petition may be read as part and

parcel of this affidavit as the same are repedted herein for the sake of

e J \\ brevi

(. NS \rsvuy.
) .~-~_"ﬁ

ot - low
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4. 1 say that annexures [iled along with the petition are true topies ol their
: .

‘respective originals,

DEPONENT

VERIFICATION

Verified at New Delhi on this day of 4 5“@_2@.‘&)24 that the éi:omems

of the present Affidavit are true and correct to the best of my knowIéJus and

belief and no part of it is false and nothing material has been wn».ealed

"o

a‘cﬁ-
_‘ \%é\ 1 DEPONENT
¥ : .

there from.

e

of R THAT THE DEPONFM :

]

" : ’H: Lomwts uf !rm ,r.ne vrh Bave Uegn
£aat gver & explsingd ok Are TR’ comat

ny hshe hﬁuwiaﬁﬁ&'. -

. “ | N (:S_v o
LA . Notdf',"P blic, Delti {Inta

- 3 AUG 2024
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N THE §~ilﬁH COURT OF DELHI AT NEW DELHI
(EXTRORDINARY CIVIL WRIT JURISDICTION)
WRIT PETITION (C) NO. OF 2024

_PETITIONER

VASANT KUNJ RESIDENTS WELFARE
ASSOCIATION, SECTOR - B, POCKET - |
& ORS.
| - VERSUS
GOVERNMENT OF NATIONAL CAPITAL = - .RESPONDENTS
TERRITORY OF DELHI & ORS. o .
AFFIDAVIT

ZI,A Inderpreet Singh Bhatia, 8/0 Sh. Rabinder Singh Bhatia aged abozm 44 years,
REfO B-1/1701, , Vasant Kunj, South West Delhi-1 10070, do hereb?y solemnly

affirm and state on eath as under:

4 y + . P l
That | am the Petitioner No. 3 in the above captioned Writ Petition and as

such | am fully conversant with the facts and circumstances of the case and

competent o swear this Affidavits

That the accompanying Writ Petition has been draﬁéd by my Coﬁnsel under
my is'sslmtilion;;, the contents of List of Dates, para | to_ 23 0f éhe. petition
are true and carract to my kn_o@‘iedgé based on 'my personal knoé}viedge, and
the record maintained by the petitioner. The legal averments al ;ﬁara 23At0
27 are based on legal advise received and believed to be correct. The

prayer clause is humble prayer to the Hon'ble Courn

3. The contents ol the accompanying Writ Petition may be read as part and

- parcel"of this affidavit as the same are repeated herein for the sake of

brevity.
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4
411 say that annexures filed along with the petition are true copies of their

‘respective originals,

DEPONENT

VERIFICATION

o - -3 AUG 2024 |
Verified at New Delhionthisday __of 2024 that the contents

of the present Affidavil are true and correet fo the best of my knowledge and

belief and no parl of it is false and nothing material has been concealed

therefrom..

5]

TRUE COPY
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IN THE HIGH COURT OF DEIHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
CMA NO_52.80%12024

IN o
CONTEMPT CASE (C) NO'1149 OF 2022

INTHE MATTER OF

BHAVREEN KANDHARI LPETITIONER
VERSUS
SHRI C. D. SINGH AND ORS. ...RESPONDENTS

AND IN THE MATTER OF:

VASANT  KUNI RESIDENTS | ...APPLICANT/
WELFARE ASSOCIATION, INTERVENOR

SECTOR-B, POCKET-1

; INDEX
S NO. " PARTICULARF ‘ ~ PAGES
[. | COURT! I*LS | 1
2. [ NOTICE OF MOTION | 2
3. |URGENT /\P ACATION | 3

4. APPLICATION UNDER SECTION m OF
THE CODE OF CIVIL PROCEDURE 1908 4 12
SEEKING APPROPIRATE DI {LC IONS
FOR FELLING OF TREES AT LAND
SITUATED AT KHASRA NO. 1230/2
(NEW) ADMEASURING 6 BIGIIAS AND
7 BISWA SITUATED IN SECTOR-B,
POCKET-1 IN VASANT KUNJ HOUSING
SCHEME, NEW DELHI ALONG WITH
SUPPORTING AFEIDAVIT,
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A COPY OF THE ORDER DATED
28.04.2022 PASSED BY THIS [HON'BLLE
COURT IN CONT CAS (C) NO. 851/2021

s TANNEXURE A-1 13_17
A copy of the Sanction plan dated
13.05.2024,

6. | ANNEXURE A-2

v | . 18 - 30

~ |A CcOPY OF THE PHOTOGRAPHS |

SHOWING THE VEGETATION .AND

- | TREES IN SUBJECT PROPERTY IN 2022.

7. |ANNEXURE A3

| | - 31 -38
A COPY OF THE PHOTOGRAPHS
SHOWING THE ONGOING
CONSTRUCTION ACTIVITIES IN TIIE
SUBJECT PROPERTY. -

8. | ANNEXURE A-4

| . 39 - 41
A COPY OF THE PIOTOGRAPHS
SHOWING FELLING OF TREES IN THLE |
SUBJECT PROPERTY.

9. | ANNEXURE A-5 ‘

| 42 - 43
‘A COPY OF THE COMPLAINT DATED
30.08.2024 FILED BY A RESIDENT OF
SECTOR-B, POCKET-1. ' :

0. | ANNEXURE A-6 (COLLY) 44 5‘5‘
A COPY OF THE ORDERS DATED 3
31.08.2023 AND 18.03.2024 PASSED BY
TIIS HON’BLE COURT IN CONTEMPT
CAS (C) 1149/2022.

1. | ANNEXURE A-7

56 - 63
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{

b

DATI: 06.09.2024
PLACE:NEW DELHI

IN THE CASE TITLED ‘NEERAJ SHARMA
V. VINAY SHEEL SAXENA & ORS” ‘

12. PROOF OF SERVICE 64

THROUGH -
xS
gl

ROHAN ANAND
A-446 (1.GF), DEFENCE COLONY,
NEW DELHJ 110024

, EMAIL: "
ROHANANAND@VERTARILEGAL.COM
: MOBILE: +91-9968791199
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lEN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
: CMA NO _52907 . /2024

IN

CON’I EMPT CASE (C)NO 1149 OF 2|022

IN THE MATTER OF

BHAVREEN KANDHARI ~ ..PETITIONER
| VERSUS
SHRI C. D. SINGH AND ORS. . .RESPONDENTS

AND IN THE MATTER OF :-

VASANT = KUNJ RESIDENTS .

WELFARE ASSOCIATION, '
SECTOR - B, POCKET - | .. APPLICANT/INTERVENOR

COURT FEE

- Online Payment Acknowledy
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[N THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
CMA NO 52907 2024
IN
CONTEMPT CASE (C) NO 1149 OF 2024

IN THE MATTER OF

BHAVREEN KANDHART ‘ L.PETITIONER
° VERSUS
SHRI C. D. SINGH AND ORS. ...RESPONDENTS
AND IN THE MATTER OF;
Vasant  Kunj é{;fsidems ‘v“v!elfat*el : ..APPLICANT/
o Association, Sectm';-B, Pocket-1 .~ INTERVENOR

NOTICE OF MOTION

Sir.

The enclosed Application has been filed on behall of the
Appli:iczmt/lmervei‘sm and the same shall be listed on 09.09.2024 Please

take notice accordingly.

THROUGH

oL
it

ROHAN ANAND

- A-446 (1.GF), DEFENCE COLONY.
' ' NEW DELHI - 110024

LEMAIL:
C DATT: 06.09.2024 ROHANANAND@VERTARILEGAL.COM

PLACE: NEW DELHI MOBILE: +91-9%ﬁ_8791 199
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(N THE HIGI COURT OF DELHI AT NEW DELH]
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
CMA4 NO_52907 12024

IN
CONTEMPT CASE (C) NO 114% OF 2024 *e
IN THE MATTER OF 1
BHAVREEN KANDHARI ‘ ..PETITIONER
. VERSUS
SHRI C. D. SINGH AND ORS. ... RESPONDENTS

AND IN THE MATTER OF:

Residents  Welfare CAPPLICANTY
INTERVENCR

Vasant  Kunj
Association, Sector-B, Pocket-|

URGENT APPLICATION

To

The High Court of Delhi

New Delhi

Si;,

Kindly treal the accompanying Writ petition on an urgent basis and the
grounds of urgeney arc mentioned in the writ petitien. Please list the
same on [3.08.2024

THROUGH

. M’,}Awﬁf{‘ -.

| ROHAN ANAND

A-446 (LGF), DEFENCE COLONY,

NEW DELHI - 110024

; CMAIL:
DATE:06 .09.2024 ROHANANAND@VERTARILEGAL.COM
PLLACE:NEW DELI MOBILE: +91-99G68791199
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
cmaNO 92907 024
~ IN
CONTEMPT CASE (C) NO 1149 OF 2024

IN THE MATTER OF
BIHAVREEN KANDHARI PETITIONER

VERSUS
SHRI C. D. SINGH AND ORS. ...RESPONDENTS

4

AND IN THE MATTER OF:

VASANT  KUNJ  RESIDENTS ~ _..APPLICANT/
WELFARE ASSOCIATION, j INTERVENOR
SECTOR-B, POCKET-]

THROUGH  ITS:: AUTHORISED

REPRESENTATIVIE

HAVING ITS OFFICE AT RWA

OFFICE SECTOR iB, POCKET-

NEW DELHI-110070

EMAIL:

RWABILVASAN /@ GMAIL.COM

PH: +91-9773622782

APPLICATION UNDER SECTION 151 OF THE CODE OF
CIVIL PROCEDURE 1908 SEEKING APPROPIRATE
DIRECTIONS FOR FELLING OF TREES AT LAND SITUATED
AT KHASRA NO. 1230/2 (NEW) ADMEASURING 6 BIGHAS
AND 7 BISWA SITUATED IN SECTOR-B, POCKET-1 IN
VASA’\T KUNJ HOUSING SCHEME, NEW DELHI

M()Sl RESPECTFULLY SHOWETH:

lhal the captionied Petition has been filed by the Petitioner for
lml ating Contempt pi(rccedmgb aganm the Respondents for wilful

d!\OdeILHCL of the order dated 28.()4.2022 passed by this Hon’ble

148
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Court in Coﬁt. Cés (Cj No..851 0[202 l; whereby, tl‘]is Hon'ble Court
{évhile observing that a large Peepal Trec was allowed to be felled
without application of mind, had directed the Tree Officer(s) to spell
out the reasons for grant or denial of permission to fell Trees in their

oxder along with photogr aphs of each tree.

)

. 'ZFhat thereafier, this ITon’ble Court was pleased to pass directions in
lhe captioned matter vide order dated 31.08.2023, wherein it is si;tated
ti)at till the next date of hearing no permission for lielling of trees for
3%1'1)f individuals will be granted and any permission required for

important projects will be intimated to the Court.

. That the present Application has been hlcd by the Applicant secking
appropriate directions against Respondents lor felling of trees in the

land situated at Khasra No. 1230/2 (New) adxﬁcasuring 6 Bighas: and

7 Biswa situated in Sector-B, Pocket-1 in Vasanl Kunj Hous‘ing
buhemc New Delhi, (*Subject property”), whereby certain pnvalc
respondents and builders for the purposes of construction of a gmu[
housmo society have started felling in the Subject Property trees
wuhout ()btammg necessary permissions from the Tree Officers

undcx the Delhi 'l c Prescrvation Act.

The Applicant is the Resident Wellare Association for the Sector-B,
Pocket-1, Vasant Kunj, which looks after the general wellare,

amenities ete., of the Resjdents living in (he said colony.

. Briefly stated, the facty leading to 1he%l'_'11ing of the present

Application is that the Subject Property is :_1(5>cz;‘-;cd in the heart of

Sector-B3, Pocket-1, Vasant Kunj and is surrounded from all sides by

1021 DDA SES flats wilh a resident population of nearly 5000.

o

L

2q
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Recently, it came té» the knowledge of the Applicant that MCD
approved construction of three multi-storicd building \-{{ﬁith two
towers consisting of ground + 8 floors each with stilt and three
basements with height of the building being 33.25 metre. The
3% (ower will have ground fobr +73 with hcight‘bei.ng‘ 16.73 mectre,

cumulatively having a total of 138 dwelling unils.

°

The Sanction plan dated 13.05.2024 obtained by the private
builders/alicged owners and the ongoing construction activities have
been challenged by the Applicant in Writ Petition (C) No.
11283/2024 titled Vasant Kunj Residents Welfare Association, Sector
- B, Pocket — 1 & Ors vs Government of National Capital Territory
of Delhi & Ors before this High Comtaof Delhi, wherein notice has

been issued and the matter is pending adjudication.

A copy of the Sanction plan dated 13.05.2024 has been annexed

herewith and marked as ANNEXURE A-1.

The Applicant su’hﬁmits that the Sanctibn Plan dated 13.05.2024 itself
provides that if eiﬁy Tree(s) are to |be cut/ fell down, then prior
approvals have to be taken from the competent authoritics, neither
of which have been obtained by the private builders (alleged owners)

while carrying out construction activitics on the Subject property.

That in the aloresaid background, it is pertinent to state that as of

2022, the Subject Property consisted of vegetation and lush trecs and

- was a source of clean air and greenery for the ncighbouring
- population. However, in the year 2024, the alleged owners started

| construction activities on the Subject Property, including the

- mobilization of building materials and heavy machinery, without

150
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securing the requisite environmental clearance from the concerned

authoritics.

A copy of the photographs showing the vegetation and trees in
Subject Property in 2022 has been annexed herewith and marked as

ANNEXURE A-2,

A copy of the photographs showing the ongoing construction
activitics in the Subject Property has been annexed herewith and

marked as ANNEXURE A-3.

W

9. It is submitted that in August 2024, the alleged owners started
construction activitics in the Subject Property and-have already fell
7-8 fully grown upes without ‘()[againing the necessary -
approval/permits/clearances [rom the conoﬁcmcd authorities, which "

is in brazen contravention of the Delhi Préefservati(m of Trees Act,

1994.

10.0n 29.08.2024, on account of the construction activities being
carried out the alleged owners have fell a lush fully grown Sheesham
tree and have also dugvholcs next to the remaining fully grown trees
causing them to be at risk of collapsing and falling and the Applicant
apprchends that the said fully grown trees will fall il urgent action is

not taken by the concerned authorities.

A copy of the photographs showing felling of trees in the Subject

Property has been annexed herewith and marked as ANNEXURE

A-d.


govindgupta

govindgupta

govindgupta


Oc,

266

(S22

11 That the Applicant as well as some residents of the colony, being

the unsanctioned felling of trees in the Subject

aggricved by

Property, sent representations/complaints to the Deputy Conservator,
2 .

of Forests (West), however, no steps have been taken ill date by any

of the concerned authorities till datc gua the felling of treeﬁs in the
Subject Property. ’ k
A copy of the complaint dated 30.08.2024 filed 'by a resi(ierlt of

Sector=B,| Pocket-1 has been annexed hcrewith and marked as

ANNEXURE A-5.

12.1t is most respectfully submitted that this Hon’ble Court vide several

aorders dated 28.04.2022, 11.08.2023 and 18.03.2024 havc passed

certain directions to the Tree officers qua the .Fclling of trees,
whereby, this Hon’ble Court mandated a site ingpection by the Tree
officer prior o any permission being granted under The Delhi
Preservation ofTrees Acty 1994 for relocation or fel!ii1g of trees.
Iurther, it has also been obscerved by the Court lhvat the Trec Officer
is repository of public faith and trust that trees which form an
essential part of people’s lives are not allowed (o be cut ncedlessly
or wantonly. Moreover, this Hon’ble Court has held that it is a
statutory duly cast upon the Tree Olficer necessarily requiring
asscssment of the necessity to cut a tree for any project for which the

permission is sought and a site visit would be prudent in such cases,

. Acopy ol the orders déﬁ@d 31.08.2023 and 18.03.2024 passed by this

Hon'ble Court in the captioned matter has been annexcd herewith

and marked as ANNEXURE A-6 (COLLY).
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A copy of the order dated 28.04.2022 passed by this Hon’ble Court
in Cont Cas (C) No. 851/2021 in the case titled ‘Neeraj Sharma v.
Vinay Sheel Saxena & Ors.” has been annexed herewith and marked

as ANNEXURE A-7,

[3.dn  view  of Lhei aforementioned  circumstances,  the
Applicant/Intervencr sceks permission of this [on’ble Court to puss
éiirectio'ns for intervention in the captioned Pditioﬁ in order to
?I‘OIGC‘L the unsanctioned and illégal felling of treks in the Subject

Property.

14.That the present Application is bona fide and made in the interest of

j%ustice. It 1s submitted that the alleged owners have wilfully and
dclibex'ately disobeyed the directions of this Hon’ble Court by felling
ﬁx‘ees on the Subject Property without seeking the requisite
ga-mclion/clearance 1‘%0m the concerned authorities. Further, the
éovemmemal agencics which, iater alia, include:the Tree Oi"ﬂccr,
h%‘ave failed to fulfil their statutory duty of preservation of lrecs in

Delhi.

15.In view of the above, it is most respectfully prayed that the préscm

Application be allowed in the interest of justice.

PRAYER

In view of the above, it is most respectfully prayed that this H()lj’l'b’@
Court may be pleased to:- |

a. Direct the Deputy Conservator of Forests (West) and/or any other

competent officer to conduct an inspection qua the removal and

felling of the trees in the land situated at Khasra No. 1230/2

g
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(New) admeasuring 6 Bighas and 7 Biswa siluated in Seclor-B, .
Pocket-1 1n Vasant Kunj Housi;lg Scheme, New Delhi and submit
a status report of the remaining trees; :
* b: . Pass E‘pFI opriate directions to restrict the al egbd ownerq/bm]dera
xe&haumng them from lumo\ung/Fchg trees within and on the
boundary of the land situated at Khasra No. 1230/2 (New)
admeasuring 6 Bighas and 7 Biswa situated in Sector-B, Po;ket—

I in Vasant Kunj Housing Scheme, New, Dell

o°

Any other order/directions that this Hon’ ble Court may decm fit

in the facts and circumstances of the present case.

DATE: 00 .09.2024
PLACE:NEW DELHI

THROUGH

A-446 (LGF), DEFENCE COLONY,

NEW DELHI - 110024

EMAIL:

ROH/\N/\\’/\T\« D@VERTARILEGAL.COM
+ MOBILE: +91-9968791199
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IN THE HIGH COURT OF DELHI AT NEW DELHI
(EXTRAORDINARY CIVIL WRIT JURISDICTION)
CMANO___ /2024
" CONTEMPT CASE (C) NO 1149 OF 2022

IN THE MATTER OF
BHAVREEN KANDHARI

. .PETITIONER

VERSUS
SHRI C. D. SINGH AND ORS. ..RESPONDENTS

AND IN THE MATTER OF: *

. VASANT =~ KUNJ  RESIDENTS ...APPLICANT/
WELFARE ASSOCIATION, SECTOR- INTERVENOR

B, POCKE;I‘-I

AFFIDAVIT
I, Preeti Praveen Vohra, W/o Praveen Veohra aged about 47 years, R/o B-1/1433,
Vasant Kuf]j, South West Delhi-110070, do hereby solemnly affirm and state on oath

as under: - ‘
! v

1. That | am the Sccretary of B1 Resident Welfare Association of the
/\p;ﬂicant/lntcrvcnor and as such am fully conversant with the facts and
circénmslanccs of the case and duly authorized and competent to swear this
Affidavi. |

That the accompanying Application has been drafted by my counsels undey

f\)

my instructions and | have read and understood the contents of the same. |
3. 1 say that the contents thereol are true and correct to my kunowledge and

\&W\@

DEPONENT

belicl and based on records maintained by the Petitioner.

B
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/F: ' v
\‘JUfWCAifOBv 06 SEP 2004 ;
Verified at New Delhi on (his day of , 2024 that the contents

of the present Affidavit are true and correct {0 the best of my knowledge and

belief as desived from the record maintained by the Petitioner and no part of it is

,Kwy% ‘

DEPONENT

false and nothing material has been concealed therefrom.

MINATI Al MOHAPATRA

1\\:‘\ED MOTARY DELHI-R-16971

N GOVERNMENT OF INDIA

DE SUPREME COURT OF INDIA

W COMPOUND NEW DERHI
BEGISTER Pg./St Mo, L7

i}??;ED/,
MmN R ef@ATRA
ABVOCATE (NOTARY)
Mob. No.: 8130128457
1]

o '

TRUE COPY | :
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ANNE)él.}I?E R-15

Diary No. E-4806959/2024

IN THE HON

BLE HIGH COURT OF DELHI

CONT CAS(C) 1149/2022

IN THE MATTER OF:

BHAVREEN KANDHARI . PETITIONER‘
VERSUS
SH. CD SINGH & ORS . RESPONDENTS

IN THE MATTER OF:
RESPONDENTS WELFARE ASSOCIATION,

VASANT KUNJ RESIDENTS

|

SECTOR-B, PQCKET;-I § ....APPLICANT/ INTERVENOR
Sr. No. | Particulars Page No.

L. | STATUS REPORT .~ [gio3
[T T ANNEXURE-R1-- - T

o : 04-19

2. Inspection Report along with

photographs

Plac;{::% New Delhi

Date- /09/2024 @Q
g THROUGH

MEHAK NAKRA

| ASCI(Civil)lGNCTD
167, Lawyer's Chamber Block-II
Delhi High Court Delhi-11 0003

advmehaknakra@gmail.com -

9871144582
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IN THE HQN’BLE HIGH COURT OF DELEHI o
CONT CAS(C) 1149/2022

IN THE MATTER OF:

BHAVREEN KANDHARI T PETITIONER | °
VERSUS
SH. CD SINGH & ORS ' ....RESPONDENTS

IN THE MATTER OF:
RESPONDENTS WELFARE ASSOCIATION, -

VASANT KUNJ RESIDENTS

‘, SECTOR-B, POCKET-I....APPLICANT/ INTERVENOR

STATUS REPORT

I, Vipul Pandey ..S/o Gajadhar”Pandéy, aged about 35 years
presently posted as Dy. Conservator of Forest (South)/Tree
Officer, ;;having office at Department of Forest &o wildlife,
GOvernmént of Natioﬁél Capital of Delhi, (hereinafter referred to
as the t‘AnsweringRespondent’)‘, hereby submit' the following

status report: |

1. Thét I am presently working in the aforementioned capacity

and as such authorized. to submit the present report on
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bjehalf of the Answering Respondent, being filed m response.

to the application filed by the applicant in the Wm Petition.

. That | am well-conversant with the facts and circ}1mstm¢€5

of the present case and as such competent to Clef)ose a}pout

n

the same on the basis of the official records pertaining to

theafore mentioned case.

. That at the outset the answering respéndeht dgénies gach

af;tidévery lallegation(s), averment(s) made by the applicant

and further reserves a right to file a detailed reply if directed

by this Hon’ble Court.

. That vide order dated 04.09.,2024, this Honfble Court

directed the Answering Respondent to file a status report
with respect to CM APPL. 52907/2024 -& CM APPL.
52008/2024 to ensure de-conérétization of 18 no.-' of trees at

the spot and restoration of 01 no. of trees.

. That as per the direction of the Hon’ble Court, the

representatives of the Answering Respondent visited the site

at 1230/2, B-1, Vasant Kunj on 17.10.2024 and observed
that the Ol fallen (sheesham) tree at the spot was

rehabilitated with the help of JCB and Hydra machine, it

159
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was also seen (o that the arca around the tree remaincd de
concretized.

. That an Inspection of the trees at the spot was carried out

: A
by the representatives/nominee  of the Answering

Respondent and it was observed that at present total 23 .

trees are pr esent at the site out of which 19 Ao, of trees are

healthy and upright, 01 no. of fallen tree was rehabxhtated

and 03 no. of trees are drled' Qut. The copy of the Inspectlon
Report along with the photographs is annexed herein as
Annexure R-1.

’ That it "is most humbly submitted that the answering

' !
respondent has the highest respect and regard for the

orders passed by thlS Hon’ble Court The present status |

report is  placed before this Hon’ble Court for its

consideration and further directions, if any.

. : ' \\ *
Answe[ringgdp’ondent

FEARA

DCF (South)

160
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Annexure R-1

To,
Shrimané[)eputy Forest Conservator (South), Tughlakabad, New Delhi

Subject- ln the Matter of BHAVREEN KANDHARI V/s SHRI C.D. Singh
and Ors. CONT.CAS (C) 1149/2022 in CM APPL. 52907/2024,

Sir,

As per Office Diary No. 4389 dated 08.10.2024, a Sheesham tree?, which had
fallen inside the plot, was straightened with the help of JCB and Hydra
machine at the spot of Plot No. 1230/2. B-1, Vasant Kunj, New Dellli.

i
4

As while straightening this tree, RWA member Pocket-B-1, Vasant Kunj
and plot owner Shri Rahit Sejwal and Shri Kamal Kishore (DRQ) and
Chhedilal (Forester) from Forest Department were present,

As in the above plot, a peepal tree has been fenced all around. Its photo is
attached with the inspection report. ' :

The report is presented for information and further action.
Attached: - Photographs of the tree.
Yours sincerely

(W/10/2024 Chhedilal Sharma (Forester)
!

servator Conse Tutilakabad N.D4 of For ores Dy.

161
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‘The Deputy Forest Conservator (South)

Tughlakabad, New Delhi

)

Subject: - In the matter of BHAVREEN KANDHART V/s

C.D. Singh and Ors. CONT.CASE (C) 1 149/2622 in

'CM APPL. 52907/2024

Respécted Sir,

As per the Direction passed in the aforesaid .Case Number,

the counting of the'trees along with photo Google has been

conducted in accordance with coordination after visiting on

the sipot at Plot No. 1230/2, B-1, Vasant Kunj, New Delhi,

the details of which is as follows: -

Sr. | Name  of Google Coordinate. Present Status

No. | Trees ' o

1 | Subbule 28.521235 77.15991‘3 Green & Healthy
i , Standing

2 [Subbule 28.721127 77.15?906 Green & Healthy
| | : Standing

3 | Amaltas 28.521146 77.159é76 Green & Healthy |

Standing

P4

162


govindgupta

govindgupta


277
L

i TAmalias  |28.521142 | 77.159865 | Green & Healthy
Standing

5 Amaltas 58521168 | 77.159839 | Green & Healthy
Stanciing

6 Neem 28.521193 | 77.159792 Green & Healthy
é | | Standing

7 . | Shisam 28.521282 7’7.15‘9658 Fallen tree was

raised sitraight

8  |Neem - 58.521388 | 77.159548 | Green & Healthy
| Standinig

|9 | Neem 08.521468 | 77.159373 | Green & Healthy

| | Standing

10 | Dried Tree |28.521505|77.159333 Dried géTre,,e is
| standing

T Neem | |28.521824 | 77.150278 | Green & Tealthy
. Standing

12 | Silver Oak 28;521806 77.1'5933,6 Green & Healthy

B Standing |

13 | Neem 08 521806 | 77.159425 | Green & Healthy
| Standin.g

T TSiver Oak [28.521806 | 77.150425 | Green & Healthy
| | " Standing

163
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15 [Neem 38.521706 | 77.150501 | Green & Healthy
Standing .

16 | Neem 58531506 | 77.159776 | Dried  Tree is

(Dried) "| standing
17 | Pipal 28521513 | 77.159959 | Green & Healthy
j Standing (4 to 5
branches have
come out f{rom
' v root of this tree

18 | Neem 28.521597 77‘16005 Green & Healthy
Standing

19 [Silvar Oak |28.521434 | 77.16025 | Green & Healthy
Standing |

50 |Gulmohar | 28.521476 | 77.160256 | Green & Healthy

| ° Standing

51 [Mango 58 E51553 | 77.160256 | Green & Healthy |
Standing

22 Shemal 08.501526 | 77.160228 | Green & Healthy

.‘ | Standiglg
2‘3;_ Dried Tree 28521522 77.160213 | Dried  Tree is
55 | | | | standing

164
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2719 -~

According to the aforesaid Atable, Atotal 19 trees are gref;n
and healthy sténdmg éﬁd 0.1;16 .'falleﬁ It'rec was raised
straight and 3 trees were found to be dried |
Hence, the report is submitted for infbrmation and further
proceedings
Enclosures: photographs of trees
Yours faithfully
Sd/-17.10.2024
Chhedi Lal Sharma
(Forest Conservator)

. sd/-17.1024
’ - Shri Kamal Kishore -
(D.R.O.)
Sd/- lllegible ...
18.10...

[Receiving from O/o Dy. Conservator of Forests,

Tughlakabad New Delhi-44 vide Dy. No. 4698; dated

W~

TRUE COPY
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ANNEXURE R-16

$~39

* IN THE HIGH COURT OF DELHI AT NEW DELHI

+ CONT.CAS(C) 1149/2022 & CM APPL. 26421/2023

CM APPL. 44853/2023, CM APPL. 6403/2024, CM APPL. 6406/2024
CM APPL. 7979/2024, CM APPL. 7980/2024, CM APPL. 22099/2024
CM APPL. 26203/2024, CM APPL. 29795/2024, CM APPL. 29796/2024
CM APPL. 32242/2024, CM APPL. 32897/2024, CM APPL. 32898/2024
CM APPL. 37645/2024, CM APPL. 44009/2024, CM APPL. 44143/2024
CM APPL. 45986/2024, CM APPL. 46221/2024, CM APPL. 47590/2024
CM APPL. 51019/2024, CM APPL.. 51020/2024, CM APPL. 53808/2024
CM APPL. 53844/2024, CM APPL. 53949/2024, CM APPL. 57042/2024
CM APPL. 57162/2024, CM APPL. 57215/2024, CM APPL. 62212/2024
CM APPL. 62487/2024, CM APPL. 63373/2024, CM APPL. 63375/2024
CM APPL. 65260/2024, CM APPL. 67188/2024, CM APPL. 67527/2024
CM APPL. 68217/2024, CM APPL. 69803/2024 & CM APPL. 69804/2024

BHAVREEN KANDHARI
..... Petitioner

Through:  Mr. Aditya N. Prasad and Mr.
Pratyush Jain, Advs.
Mr. Gautam Narayan, Ms. Prabhsahay Kaur, Ms.
Asmita Singh, Mr. Satyakam, Amicus Curiae
Mr. Tushar Nair, Mr. Punishk Handa,
Mr. Anirudh Anand, Advs

Versus

SHRI C. D. SINGH AND ORS.
..... Respondent

Through:  Mr. Sameer Vashisht, ASC
Mr. Satyakam, ASC
Mr. Sanjay Katyal, Adv.
Ms. Mehak Nakra, ASC
Mr. Ahluwalia, Adv

CORAM:

HON'BLE MR. JUSTICE JASMEET SINGH
ORDER

% 06.12.2024

This is a digitafly signed crder,
The authenticity of the order can be re-verified from Delhi High Coust Ordler Portal by scenning the QR code shown sbove.
The Order is downinaded from the DHC Server on 02/01/2015 at 18:00:38
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CONT.CAS(C) 1149/2022

1. Since Mr. Gautam Narayan, learned Amicus Curiae has been
designated as a Senior Advocate of this Court, while he will continte to
assist the court as Amicus Curiae, but on account of his busy schedule,
Ms. Ashmita Singh and Mr. Satyakam, learned counsels are requested
to assist this Court as Amici Curiae in the present matter and other
connected proceedings pertaining to protection of trees.

2. Liston 10.01.2025.

CM APPL. 29795/2024 & CM APPL.. 29796/2024

3. Mr. Katyal, learned counsel for the respondent states that the

Department will take the Amici Curiae to show them the state of 53
transplanted trees as well as the compensatory plantation of 1400 trees
and their status as well as their health.

4. Let the photographs of the same be place on record.

5. With consent, Mr. Saurav, Forest Officer of NCRTC (Mob:
9958941470) will go with Mr. Satyakam, learned Amicus Curiae
tomorrow, i.e. 07.12.2024 at 11 a.m., along with a Tree Officer who
will accompany them. One Range Officer shall also accompany them.

6. Liston 13.12.2024.

CM APPL. 52907/2024 & CM APPL. 52908/2024

7. These are applications seeking directions to the Deputy Conservator of
Forest to conduct an inspection gua removal and felling of trees in
Khasra No. 1230/2 measuring 6 bighas and 7 biswa.

8. As per the report of the DCF (South), in paragraph 6 it is stated that
there were a total number of 23 trees present at the site, out of which 19

trees are healthy, 1 tree has fallen, which was rehabilitated, and 3

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scsnning the QR code shown above.
The Order js downloaded from the DHC Server on 02/01/2025 at 18:00:38
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number of trees have dried out.

9. The number of healthy trees as recorded in the order dated 04.10.2024,
remains the same.

10. Mr. Ahluwalia, learned counsel, on instructions,r states that the owner
of the property shall ensure that all 19 trees are kept healthy and alive
and the 1 rehabilitated tree shall be kept in good condition.

11. In view of the above, the applications are disposed of in the aforesaid
terms.

CM APPL. 57162/2024, CM APPL. 47590/2024, CM APPL. 7979/2024,

CM APPL. 7980/2024, CM APPL. 37645/2024, CM APPL, 53949/2024,

CM APPL. 62212/2024, CM APPL. 67527/2024. CM APPL. 67 188/2024,

CM_APPL. 44143/2024, CM__APPL. 69803/2024 & CM APPL.

69804/2024

12. Liston 13.12.2024.

JASMEET SINGH, J
DECEMBER 6, 2024 / akc / (MS)

Click here to check corrigendum, if any

W,

TRUE COPY

This is a digitaily sigrwd order.
The authenticity of the crder can be re-verified fram Delhi High Qourt Grder Portel by svsnning the OR cods shown sbove,
The Order is downfoaded from the DHC Server on 02/04/3035 at 18:00:58
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‘ VAKALATNAMA . - :
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT-NEW
DELHI! . :
ORIGINAL APPLICATION NO.1171 OF 2024

IN THE MATTER OF:-
Vasant Kunj Residents Welfare Association ' 1
Scctor-B, Pocket A-1 ' “ _ ...Applicant -

S S " “Versus . {afr =z '~
Ministry of Ehvironment, Forest & A

Climate Change & Ors. o ;.'.:Rcspondcnts 7

KNOW ALL to whom these present shall come that 1 Rakesh Kumar Sharma S/o. Late Shri
Hari Shankar Sharma, R/o. 137, Jor Bagh, Lodi Road, New Delhi-110003 partner of M/s. RR

Texknit LLP, the above-named Respondent No.6, do hereby appoint

VIVEK GUPTA ANKIT VERMA GOVIND GUPTA
Advocate Advocate Advocate
(D/ 304/ 1994) (D/414/2021) (D!8815/2023)

Off:- 21 Ajanta Apartment, Patparganj, New Delhi-1 10092
M.N0.9871065420 Email: officevivekgupta@gmail.com

hereinafter called the advocate to be the advocate for the above mentioned cases to do

following acts and deeds and things or any that is to say.

1. To act appear and plead in above mentioned case in this court or any other court in
which the same may be tried and heard in the instances or in appeal letter patent

all

appeal or review revision or execution,or any other stage of its p " *s final
decision . | o)

2. To present pleading appeals, Original Application, Letters pa 3 Cross-
Objections or petition for execution, revision withdraw compror S ctition
or affidavits or other documents as shall be deemed necessary | 312\ ‘or the
prosecution of the said in all its stages. : ajeit

3. To withdraw or compromise the said case or submit to arbit: S . erence
dispute that shall arise touching or in any Matter relating to the st - &

4. To receive money and grand receipt therefore and to do all ¢ - N things
which may be necessary to be done for the progress as in the cou - .. scution
of the said case. o/

5. To employ any other Legal Practitioner authorizing him to exercise the power an

authorities hereby confirmed on the Advocate when ever he may think fit to do so.
AND I/we hereby agree ratify whatever agree ratify whatever the Advocate or his

substitute shall do in the promise and in this connection.
AND I/we hereby agree not hold the Advocate or his substitute responsible for the

result of the said case in consequences of his absence from the court when the said case is

called up for hearing.
AND I/we hereby agree that in the event of the whole or any part of the fee agreed by

me to be paid to the Advocate remaining unpaid he shall be entitled withdraw from the
prosecution of the said case until the same is paid. The said Advocate shall entitled to all cost

adjournment recoverable from the opposing party.

IN WITNESS WHEREOF I/we here to set our hand to these presents the contents of which
ave béen explained to and understood by me/us.

VIS B e day ?")m‘u"""}— ..... 2024 iy —

Y E o
parganj, HN!QBD\ (Qg’%(

36, I.P. Extension/Pat
Delhi-110092
Mob. 9871065420

E.mnite- s

‘rJupta@gmail.com
e B C‘[tht;Evl:iI:\r(bJ&gl_?,’ll)



Ankit Verma
Typewriter
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